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LOK SABHA

Friday, December 18, 1964/Agraha-
yana 27, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Import of Printing Machinery

*567. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether the All India Small
and Medium Newspaper Editors
Association have urged Government
10 give import facilifies to small
papers to improve their printing
machinery; and

(b) if so, the action taken thereon?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
Sabha.

STATEMENT
(a) Yes, Sir.

(b) Import of printing machinery
for replacement is being allowed to
small and medium newspapers on
priority basis to enable them to
improve their printing arrangements.
Government of India have also
constituted an Enquiry Committee
under the Chairmanship of Shri
R. R. Diwakar, M.P. to enquire into
the present conditions of small news-
papers and periodicals in the country
and to make recommendations on
the steps to be taken by Government
for the development of such news-
papers/periodicals. This Committee is
expected to go into the difficulties
experienced by small newspapers

1926 (Ai) LS—1.

-
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and periodicals in regard to printing
machinery, After the recommenda-

tions of this Enquiry Committee are

available, Government would be in

a position to consider the action to be

taken in regard to any modification

that may be required in respect of

import of printing machinery by small

and medium newspapers.
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Shri D. C. Sharma: May I know
what obstacles are there in the way of
Government to assess the perfor-
mance of the public undertakings
when the three yardsticks are very
clear, namely, increased production,
reduced expenditure and increased
efficiency? These are the three yard-
sticks. I do not know what stands
in the way of Government to be
more prompt in adjudging the
undertakings which deserve the prize
and giving the prize?

Shri T. N. Singh: The
being given. There is a regular
committee which adjudges these
things and prizes are awarded.

prizes are

Shri Kapur Singh: May I know
whether the Government have made
themselves aware of the experience
of other countries where public sector
prevails mostly or exclusively that
“awards” do not constitute so good
incentives as “rewards”, which is
another name for profit-motive, and
if so what is their reaction?

Shri T. N. Singh: I think awards
are also very good incentives.

Shri Kapur Singh: My question has
not been answered. My question
was whether they have made them-
selves aware of the experience of

other countries, except their own
brain?

Shri T. N, Singh: We are fully
aware of the experience in other

countries also.

Shri A. P, Sharma: Is this system of
giving awards for increasing produc-
tion, reducing expenditure and in-
creasing efficiency confined to the
public sector undertakings only or is
it also extended to the departmental
undertakings like the Railways and
Defence Production?

Shri T. N. Singh: It is only confined
to public sector undertakings.
=Y QWE WY AT g IR
¥ wagd A Afww I FA 3 Y
NERA 3/ N gfe § w0 T w9
N TaEw W} AN F@ ) fER
FaN?

Wous W © I AW FAAE |
Newsprint Plant

+
( Shri Yashpat Singh:
*569.{ Shri Shree Narayan Das:
{_ Shri D. D. Puri:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it has been possible to
start any newsprint plant using jute
sticks as raw material;

(b) whether experiments in this
regard have shown any result;

(¢) whether any steps have been
taken to utilise other important raw
materials like sugarcane bagasse for
newsprint production on commercial
scale; and

(d) if so, the results thereof?



5575 Oral Answers

The Minister of Industry and Heavy
Engineering in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) to (d). A statement is laid on
the Table of the House.

STATEMENT
(a) No, Sir.

(b) Although certain preliminary
laboratory and pilot plant trials
regarding the use of jute sticks have
been carried out, the technical and
economic feasibility of commercial
utilisation of jute sticks for the manu-
facture of newsprint has not yet been
established.

(c) One scheme based principally
on bagasse as raw material, with a
capacity of 30,000 tonnes of news-
print and 30,000 tonnes of paper, has
been approved in the Private Sector
and the 'party is negotiating technical
collaboration with a party in US.A,

(d) Newsprint is not manufactured
on commercial scale from raw mat-
erials like jute sticks, bagasse, etc.
anywhere else. Hence, any project
undertaken in our country based on
such raw materials would be of a
pioneer nature. Efforts are, how-
ever, being made to make a start in
the use of these raw materials as far
as possible.

=t g Ty : @ @i A g
F® qa1 & W @ 5 owmw a9
EUATF I ENIT A @ W7
WA F e A gd ?

it fo A0 fag - WA # 7B
T W QT | OF qHAFA FeAT
¥ qug F1 oqEfiE W § I
FA R qOH T g AR I F
AR 9 qg7 9 TS F9 o oW
T § 1 7g g ot € fF 40 ¥ 60
RS IF TT F 79 WK ¢ feeww
¥ qew 1 AT FT g9 ST o
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e freet wavig 1 b fed ¥ 7

st fo w10 fag @ Wy @ ¥
TaTe @, 3 A @ A g qwar AfwT
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Shri D. D. Puri: It is stated against
part (c) of the statement that one
scheme based principally on bagasse
as raw material, with a capacity of
30,000 tonnes of newsprint and 30,000
tonnes of paper has been licensed tq
the private sector. May I know as
to when this unit is likely to go into
production and, also, what part of
surplus bagasse in the country is this
unit likely to take care of?

Shri T. N. Singh: It is on the south-
western region for the present. We
began with that, but now I am told
that they are shifting it to the north.
About utilisation of bagasse, the
work on that factory which is going
to be based on bagasse is proceeding.
It is in the private sector and it is
very difficull to give any exact indi-
cation. We are pressing them to ex-
pedite matters.

Shri D. D. Puri: Sir, I asked as to
what percentage of the surplus
bagasse this unit is likely to take
care of when it goes into production?

Shri T. N. Singh: There is sufficient
bagasse available, and there is mno
question of any difficulty about it,

Shri Hem Barua: May I know if the
attention of -Government bhas been
drawn to a resolution adopted by the
Executive Committee of the Indian
and Eastern Newspapers Society de-
manding augmentation of buffer-
stocks in newsprint because of the
serious depletion of newsprint stocks
at present; if so, may I know what is
the Government’s reaction? .

The Minister of Commerce (Shri
Manpubhal Shah): We have received
the resolution. Last year also we had
received a similar resolution. In the
present foreign exchange situation of
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the country: the pessibilities of - in-
<reasing - the allotnient are rather re-
mote, but even.s0 we are examining
it.

ot it W & 2 & @R
 Sitgr i g dt et ST @ TR
& war % & WY frr g Ao agt

R Ry Y
ot wwr simg g At A R
§ 30,000 & I TIE T §

95,000 9 |

‘Shri Bishwanath Roy: In view of
sufficient availability of bagasse and
-other raw materials in certain parts
of the country, may I know whether
this faeet has been taken into con-
sideration while selecting the place
for setting up these units?

Shri T. N. Stngh: That is what I
said. Wherever the availability of
bagasse is there there is room far a
newsprint factory. For the present
we have issued only onme licence be-
cause only one party was coming for-
ward for the purpose.

&Y g0 Ao faatdt : &g F 9E
¢ Fret fir 7 et o el fean
mrgaR gy e g § AR fr
IR I AT ?

Shri T. N. Stngh: I do not remember
the exact name of the place, but it is

doing to be a place, as far as I know,
lovated in the north.

Some Hon. Members rose—
Mr. Speaker: Shri Ranga......

o} WA © oAy Wy, §. .

werw wgley : f qAwe @y
¥ TwaT wE f& s oag AW
| T IR G A A HEA TG |

Shri Ranga: In view of the fact that
only 25 per cent of the needs for
‘mewsprint is being manutfabtured here
in our country and we are obliged to

spare., so .much .of our foreign ex-
change for imports of this ifem, why

“it° that' Governihdfit' HaVe bt
tlmtght it fit tp give -.specisl en-
couragement, whichever way 1t would
be needed, to the private entrépre-
neurs who would be willing to start
these factories, in order to .enable
them to start these factories and help
the .country fo become self-sufficient
in pewsprint?

Shri T. N. Singh: We issued licences
as early as towards the end of the

Second Plan, for different units in the
private sector.

Shri Ranga: They. are not enough.

Shri T, N. Singh: We offered them
all kinds of assistance, including sup-
pPly of foreign exchange. They are
not forthéoming. It is not proper to
discuss the varidus shortfalls of this
or that concern here.

& AWE . FT WD TSR F

T § ag o1 Avs @ f dona F srgard

FRNE F FGN WO BT g

£t wf oY; afz gf, 9t 59 ¥ = fafy

'Y
&t fxo ato fag : donw ¥ WY &

T féfaw §, fow & I ¥ 0F s

%) avgay faer 20

Shri M. R, Krishna: As a large
quantity of bagasse is available at the
Nizam Sugar Factory in Andhra Pra-
dealy - which is in the public sector,
how does the Government prepese to
utilise it?

Shri T, N, Stngh: T have no infor-
mation with me on that at present.

ot Ro @to frddY : weq & TuY
¥ s wn g f5 Anfie e &
far gea v @&afaw W wEw

frar o g & 1+ & ag ST g

& fF w1 a1 o Y ) s I

T § fiar S <gr & s wdure we

1 Ffadr 3 fgew &7 ¥ fog

wy frar ST &
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ot fxo Ao fag : w&@ aF N
anifefies Wi § 97 F WK
afee # a1 @ TS g
qaFr

Shrimati Lakshmikanthamma: In
view of the fact that large stocks of
bamboos are available in Neelamalai
Hills and in view also of the fact that
there was an earlier proposal to start
a newsprint factory in that area, does
Government propose to set up a news-
print factory at Kurnool?

Shri T. N. Singh: Bamboo is a very
valuable material not meant for
newsprint production.

Railway Freight Rates

+

( Shri P. C. Borooah:
*570. { Shri P. R. Chakraverti:

LShrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

(a) whether the National Council
of Applied Economic Research has of
late recommended introduction of spe-
cial freight rates for the movement of
coal, iron and steel in train loads
and revision of uneconomic railway
rates for ‘smalls’;

(b) if so, their precise recommen-
dations in this behalf; and

(c) Government’s decisions there-

on? g

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A copy of the
report on “Transport Requirements of
the Iron and Steel Belt” published
by the National Council of Applied
Economic Research has been received.
A statement is laid on the Table of
the House of some observations in
this publication on the subject refer-
red to in the Question.

STATEMENT
(1) To assist the movement of
coal, iron and steel in full train
loads, it is recommended that intro-
duction of “multiple cars” and “train

DECEMBER 18, 1964
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load” freight rates for these com-
modities be considered, as is in ope-
ration in other countries.

(2) An early examination and ap-
propriate revision of the railway
rates for “smalls” will help to achieve
a more rational distribution of traf-
fic as between railways and the road
services, will improve railway finan-
ces and will release railway capacity
for its more appropriate functions.

(c) Since the recommendations
were not specifically addressed to the
Ministry of Railways, the question of
their taking any decision thereon does
not arise.

Shri P. C. Borooah: May 1 know
whether any recommendation has
been made for better distribution of
traffic between rail and road and, if
so, what are the defects in the existing
practice and how are they going to
be remedied?

Dr. Ram Subhag Singh: The recom-
mendations which concern us are only
two—firstly, to enlist the movement
of coal, iron and steel in full train
loads. It has recommended the in-
troduction of multiple cars and train
load freight rates on these commo-
dities be considered, as is in operation
in other countries. Secondly, an
early examination and proper revi-
sion of the railway rates for smalls
will help the more rational distribu-
tion of traffic as between rail and
road services and will improve the’
railway finances, while releasing rail-
way capacity for its more appro-
priate function.

Shri P. C. Borooah: May I know
whether it is a fact that railway freight
rates for longer leads are substantial-
ly lower than the operational cost
and, if so, to what extent and what
is the annual loss sustained by the
railways?

Dr. Ram Subhag Singh: It is no
doubt lower, but not lower than the
operational cost.

Shri P. R, Chakraverti: While consi-
dering the question of reduction of
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freight rates for coal, will Govern-
ment devise a scheme to see that
the coal from Rdniganj-Jharia goes
to the northern side to replace the
use of cow-dung, which can better
be used for increased food produc-
tion?

Dr. Ram Subhag Singh: Actually,
when there is enough demand we
can consider it. Even now it is quite
lower. Just now, the hon. Member,
Shri P. C. Borooah, pointed out that
it is lower than the operational cost;
in fact, it is not so. But the freight
rate exclusive of supercharge on a
ton of coal for a distance of about
1,000 kilometres is only Rs. 23.

Shri Vidya Charan Shukla: Even
though these recommendations are
not correctly addressed to the Gov-
ernment of India, have the Govern-
ment noted these recommendations
and considered them and have they
taken any decision regarding the mat-
ters mentioned in those recommenda-
tions?

Dr. Ram Subhag Singh: We have
considered the whole thing but, as
1 read out, it is mentioned with a
view to releasing the capacity of the
Railways. However, even now we
are not having enough coal to be
transported because last year till
the month of October 1963 we had
to send a daily average of 7,049
wagons but this year it has come
down to 6,635, So, that way there is
some extra capacity.

Shri Alvares: In view of the second
recommendation of the National
Council of Applied Economic Re-
search as also the fact that the
Railways have idle wagon
capacity, will Government examine
the possibility of reducing the rate
for iron ore to encourage export
through Marmagoa harbour?

Dr. Ram Subhag Singh: Iron ore
transport is for some fixed plants or

export etc. There, we have arrived
at certain freight rates which I do
not think need fresh consideration

at present.

Shri Sham Lal Saraf: The Railways
goods and passenger traffic being on

the decline, is it one of the ways or
methods of rationalising freight rates
in order to bring them to some
rational level?

Dr. Ram Subhag Singh: It was
considered on several occasions and
the final freight rate was decided
about coal, iron ore and iron and
steel. At present, there does not seem
to be any fresh justification to re-
consider the whole thing.

Shrimati Akkamma Devi: In view
of the fact that the late blight disease
has affected the potato crop in the
South severely consecutively for
the past few years, may I know whe-
ther Government will extend these
special freight rates for the move-
ment of potatoes from one station to
another in order to encourage the
potato grower?

Dr. Ram Subhag Singh: This is for
iron ore and coal; but if in the
Nilgiris area there is any special
problem, we will consider it.

Y AT WU AT AW
T Y 7 AR FX AR 3 A
F Fagaam g & (1) fF
TEFR F g o &9 F fqwfar
T E AR (2) NPT R RE T
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9 fa=e 7 feur o @ | W g
T A ¢ B framwe W oo
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foar mar 7w At w gfe ¥
&Y gY@ B fora §9 Y geATEAr
27
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Shri-l‘:c Borooah:

Sln‘x Sldheshwar Prasad:
$hr1 Yashpal Singh

Will the Minister of Industry and
Supply be pleased to state:

*371. -

(a) whether Government’s atten-
tion has been drawn to the total
black-out of Biby mifk ‘fdod from
the markets in Delhi and Assam in
particular and the country in general;

(b) if so, the reasons for such
scaréity; and

(c) the steps faken by Government
to ﬁnprove the sxtuahon"

The Minister of Heavy Engineering
and Inddstry in  the Ministry of
Induptry and Supply (Sh#i T N,
Singh): (a) Government are -aware
of an overall shortage of baby food
in the tountry

(b) No imports of baby . food are
allowed and indigenous produétion is
not adequate for mesting the steép
increase in the requiremsents of baby
milk food. Likewise shortage of
fluid milk particularly in the North
India for conversion into milk pro-
ducts has accentuated this ‘shortage;
“hoarding” by dealers has alse intensi-
fied local scarcity.

(c). The question of increasing the
capacity for manufacture of baby
tood by heen§mg additibnal units s
under sactive congideration. Trtensive
Dairy development is also -being
encouraged in private, cnoperatlve
and publi¢ sectors for ﬂnbrovmg milk
yield and far its converston iA%6- miHe
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produgts. In cases. where . “hoard-
ing/ by dealers has come to potice
aetion has bgen taken by . State
qwemments to proceed against the
offgnders and, arrangements to distri-
bute the stock seized through co-
operatives have been made.

‘Shi P. €, Borgoah: What is the
total annual production of baby food
in: the ‘country and what is the esti-
rrated ‘reguiremhent of the country?’

Shri T. N. Singh: The production
in 1963 was estimated at 4,302 tonnes.
The requirements, according to the re-
vised figure given by the Planning
Commission, is something of the order
of 7,500 to 12,000 tonnes.

‘Shri P, ©. Boreoah: In view of the
general shortage of baby food in the
country, may I know whether Gov-
ernment has any proposal to start a
factory particularly in the public
sector?

Shri T. N, Singh: Generally, the
co-operatives have been doing very
well.  Particularly, the record of
Kheda and Mehsana is very good. It
is intended to encourage co-operatives
as much as possible. Public sector
need not come,
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B¢ Mah Simh P, Patel: In view of by the

the fatt tiat the existing three pri-
vate factories have not reached their
Keensed: sargets, - what - :gpecial - steps
aré. taken by ‘Government to see that
the licensed targets pt the Third Five
Year Plan of these three private fac-
tories are fulfilled?

Shri T, 'N. Singh: It will not be tor-
rect to say that. For instance, one of
the private sector Tactories was licens-
€d for 2508 tons and their production
in 1963 was 2657 tons. That is the
biggest ohe and their production has
not béen lower than ‘their targeted
capacity.

Shrimati Lakshmikanthamma: Is
the GoVémment aware that practi-
cally the baby food is not available
to the common man in Delhi? May
I know what steps Government pro-
pose to take to make it available to
the common man?

Shri T. N. Singh: That is why we-
have decided to inérease the capacit-
ies for this kind of production and
the co-operatives as well as others
are being interésted to come.

Shri Ansay Harvani; The Minister
has pointed out that no baby food is
being unported But is it not a fact
that there ate certain nternational
organisations who supply this and
they find their iplace in the black-
market?

Shri T. N, Singh: That is under
other arrangement.

Shri D. C. Shdrma: The hon. Minis-
ter referred to black-marketing and
hoarding in baby food....

Shri Surendranath Dwivedy: You
are a baby,

8hri D. C. Sharma: Yes, [ am. May
I know if it has come to the notice
of the Government how many of these
black-marketeers and hoarders have
been punished during this year and
during the last one or two-years?

- Shri T. N. Sihth As a matter of
fhct, 1,95000 contsiners ware seized

lice. - 43 persens, are heing
prosecu

-Shri DMW May I
know whether the Government  is
aware of the fact that the baby ‘fdod
that is supplied in the market i not
genuine in almost all cases? So,
what steps Goverfiment prepose to
take to see that genuine baby food is
distributed?

Shri T. N. Singh: I would not ac-
cept such a sweeping remark. If
there are any complaints, the hon.
Member may kindly let me know and
I will look into them,

Shri Kapur Singh: Are Govern-
ment aware that baby food is being
increasingly consumed by adults
owing to growing scareity of suitable
nutritious food for the adults aud, i
so, what steps Government propose to
take to remedy this?

Shri T. N. Singh: I may accept the
information supplied by the Member
but ‘not the reason.
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Shri Surendra Pal Singh: Is it a
fact that the increased demand for
baby food is due to the fact that
Indian mothers are gradually giving
up the practice of breast-feeding
their babies?

Shri T. N. Singh: I could not follow.

Mr. Speaker: Probably, he did not
intend it to be followed.

Shri K. C. Pant: May I know if the
Government has any co-ordinated
long-term plan to make good this
shortage and, if so, when the short-
age wil] be made up?

Shri T. N. Singh: I can
my Department is very actively
pursuing these matters, and I can
only say that if all goes well we
should be able to see results in the
not very distant future.

5587

say that

GATT

+
57, J Shri P. B. Chakraverti:
"\ Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

(a) whether GATT has set up a
special Committee on trade and
development to draw up a new
‘Chapter to be added to the agreement
.on Tariffs and Trade;

(b) whether there is a difference
in views between the industrialised
«countries and less-developed countries
on escape clauses, enabling the for-
mer to decline to remove existing
.obstacles to imports from developing
countries or to impose new obsta-
cles; and

(¢) whether Government of India
have indicated their own views with
respect to the technically difficult
problems that stand in the way of
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promotion of trade and development
on a non-discriminatory basis?

The Minister of Commerce (Shri
Manubhai Shah): (a) A Special Ses-
sion of the GATT held in November
last has adopted the provisions to be
included in a new Chapter called the
“Model Chapter” to the General
Agreement on Tariffs and Trade.

(b) The new Chapter provides that
the developed countries party to the
GATT should to the fullest extent
possible—that is except when compel-
ling reasons which may include legal
reasons make it impossible—give high
priority to the reduction and elimi-
nation of barriers to the promotion
of the trade of -the less-developed
countries which are party to the
GATT and further to refrain from
introducing or increasing such bar-
riers to trade.

(¢) The Government of India have
been urging, and will continue to
urge, in the GATT, that mere techni-
cal difficulties should not stand in the
way of adoption of progressive
measures of a positive nature to pro-
mote the trade and economic develop-
ment of the less-developed countries
as a whole,

Shri P. R. Chakraverti: In the
context of the statement made by
the West German Minister for Eco-
nomic Affairs at the Geneva Confer-
ence that we cannot afford to leave
the economic relations to chance or
arbitrary development, may I know
whether all the developed nations
have now come forward with the eas-
ing of quotas and other things and
also with preferential treatment in
regard to taxes?

Shri Manubhai Shah: As the House
is aware, up till now, the GATT was
a rich man’s club. It is a revolu-
tionary change which has taken place
now under this Model Chapter, and
the entire structure and constitution
of the GATT is modified to suit the
needs of the less-developed countries,
and the removal of all trade barriers
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and the preferences will now be
gradually built into the GATT
Charter.

Shri P. R. Chakraverti: Keeping in
view the fact that the per capita
productivity has increased to the
extent of 122 per cent in Germany,
109 per cent in UK and 111 per ¢ent
in -the USA, may 1 know whether
‘Government would persuade those
developed countries to see that these
resolutions are carried into effect at
least so far as India is concerned,
which is supposed to be the most
important developing country in the
world?

Shri Manubhai Shah: No discrimi-
natory preference is possible. We
take and share our woes and troubles
with all the less-developed brethren
of the world. It is about 72 per cent
of humanity which represents the
less-developed countries. We parti-
cipate and see that the concessions
are given on a general basis.

Shri Hem Barua: May I know
whether it is not a fact that although
this Model Chapter stipulates the
need to eliminate barriers, it does
not make any offer of any positive
assistance in the form of preferences
discriminating in favour of goods
from developing countries, and if so,

the reaction of Government to this
particular aspect?
Shri Manubhai Shah: It is true

that while the Model Chapter accepts
the basic principles of international
trade in favour of the less-developed
countries, it has not positively stipu-
lated preferences; we are fighting for
it.

Shri Vidya Charan Shukla: May I
know what impact this amendment
in the General Agreement would
make on the international trade of
India in future? Would the hon.
Minister be able to give an assess-
ment of it, say, for the coming three
‘years?

Shri Manubhai Shah: It has already
liberalised the forces of progress and
curbed the reactionary forces in the

developed countries, Actually, the
previous tendency was that whenever
a trade agreement was to be renewed
between an industrialised country
and a less-developed country, they
used to put more and more restric-
tions. Now, the moral conscience of
the world is all in our favour,
and, therefore, all those bottle-necks
are being removed. In fact, the very
fact that the exports of this country
are rising, is partly due to the liberal
treatment. I cannot actually allocate
the amount of expansion of India’s
trade to these various factors, but
they have been a positive help.

Shri D. C. Sharma: I agree with

the hon. Minister that the moral
conscience of the world has been
awakened, and I think that it has

been awakened many a time before
also. But I want to know the effect
of the awakening of this moral cons-
cience so far as our exports and
imports are concerned, in respect of
the countries which are bound by the
Charter of the GATT.

Shri Manubbai Shah: As far as
imports are concerned, the liberalisa-
sation does not play any part
at all, because they are according
to the capacity of the less-developed
countries to provide foreign exchange
for imports. As far as exports are
concerned, it is not ocorrect to say
that world conscience was already
there. If you see the original struc-
ture of GATT, the whole organisa-
tion was anti-less-developed count-
ries. It is anly now after the hold
of the UN Conference on Trade and
Development and carrying on of
incessant propaganda and publicity
on behalf of the less-developed
countries that for the first time they
have recognised the principles of
international trade, and dismantling
of tariff and quota barriers, and of
preferences in favour of manufactur-
ed goods from the less-developed
countries have been conceded. 19 pro-
ducts ‘have already been freed from
the tariff barriers, tea being the
principal product. The Soviet Union
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has completel,y removed tariffs on all
p{:oduc&s of all less-develaped coun-
tries. from lst JAnuary. 1965. .

8§ K, ‘C. Pant: How far is the
fecent increase in import levy to
fhie ‘éxterit of 15 per cent by the UK,
consistent with the letter ahd spirit
of the new Chapter?

Shri Manubhai Shah: We believe
that apart from this Chapter, the
surcharge is against the spirit of
GATT itselt This las been brought
to the notice of the UK Government,
but because of their special difficul-
ties, and their promise that the sur-
charge will be dismantled and dis-
mounted as early as possible, we have
to put up with it.

Shri Ranga: Arising out of the
supplementary of Shri D. C. Sharma,
is it not a fact that as a part of this
newly-awakened conscience of the
world in regard to their responsibi-
lities to the under-developed courit-
ries, the developed countriés should
be asked to help in regard to ex-
change facilities and all those things
also in the matter of their export
into the under-developed <countries
and alse their imports from the
under-developed countries?

~ Shri Manubhaij Shah: I do not fol-
low the logic of the hon. Member’s
argument. Do we want greater facili-
ties for importing goods from them?

Shri ‘Ranga: Yes, and also selling
goods to them. For that, they should
make available to the under-develop-
et ‘countries the necessary facilities,
exchange fatilities and so on, so that
we would be in a position to import
their manufactires in order to deve-
lop our own manufacture here.

Shri Manubbai Shah: There are
two aspects to the problem, One is
the extension of long-term .credits,
the other is the promotion of ex-
ports. GATT or the other mechanism
is primarily concerned with promot-
ing .exports of the less-deve-
loped countries. Regarding the other
part, the TTN Decada of Develapment
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programme has already stipulated
that -one ,per cent of the mational
budget of each country of the. indus~
trialised worlds should be placed at
the <dispesal ' of - the' lesd-develdped
Mﬁ'ies : s

You will be glad to know that
already the US and France are plac-
ing more than one per cent of their
national income at the disposal of
the -less-developed countries. It is
true that the countries of the ECM
and other industrialised countries
have not yet followed the same pat-
tern. But in the last conference at
Geneva a resolution was unanimous-
ly adopted that the one per cent
should be nett, that is, free from
repayment obligations; and I hope
in course of years, the purse strings
of the industrialised countries will be
further looséned in favour of the
less-developed countries,
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Shri Man Sinh P, Patel: In view of
the over-all shortage of corrugated
galvanized sheets and plain sheets,
may I know whether, in spite of the
assurance of the previous Minister to
do something in the matter, the allot-
ments to the difference States are
squeezed through in the name of
lapse of time in lifting the quota, to
the Delhi market?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Still there is
shortage. After all, some unauthoris-
ed people get these stocks. How
they manage to get them is under
investigation. I do not think I can
answer in detail now.
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Shri Sham Lal Saraf: A number of
licences have been granted to small-
scale industries in the country, and
it is- a well-known fact that a num-
ber of these factories are not getting
quotas of steel and iron. All the
same, they are manufacturing goods.
In view of this, may I know if an
enquiry has been made to find out
wherefrom they get their require-
ments of steel and iron?

Shzi Sanjiva Reddy: That i3 an
emtirely different question.
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Shri Sham Lal Saraf: It is the case
all over the country. It is a very im-
portant question.

Mr. Speaker:
enquiry.

Yes. It is under

Shri Himmatsinhji: Will the Minis-
ter be able to inform the House whe-
ther, during the course of the en-
quiries, they have been able to find
the source from which this steel is
got?

Mr. Speaker: That would come out
of the enquiry.
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Production of Coal

*575. Shri Rameshwar Tantia: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that the
production of coal from January,
1964 to August, 1964 has gone down
by about two million tonnes as
compared to the corresponding period
in the previous year;

(b) whether at the same time,
stocks of coal at pitheads have
increased by about seven lakh ton-
nes;

(c) whether Government propose
to persuade bulk consumers of coal
to increase their stocks so that
accumulation of stocks at pitheads
.could be relieved; and

(d) the other steps which are being
taken in this direction?

The Parliamentary Secretary to
the Minister of Steel and Mines (Shri
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Thimmaiah): (a) Yes, Sir.

(b) The pithead stocks on 31-8-64
were 5.03 million tonnes as compared
to 4.35 million tonnes on 31-8-63 i.e.
the increase has been of the order of
0.68 million tonnes.

(c) and (d). The increase in the
pithead stocks during the first eight
months of 1964 has been mostly in
the lower grades of coal. With a view
to increasing the consumption of
coal, Government have taken several
measures such as—

(i) Relaxation of  distribution
control over lower grades of
coal and soft coke.

~

(ii) Liberalisation of licensing
policy with regard to open-
ing of brick kilns and soft

coke depots.

(iii) The State Governments have
been advised to encourage
the growth of coal-based
industries and restrict the use
of fire-wood and charcoal in
industrial furnaces.

(iv) Permission to consumers to
draw supplies over and above
their quotas.

Shri Rameshwar Tantia: May I
know whether it is a fact that the
Government’s target was 96 million
tons of coal for the Third Plan, and
they have reduced it now to 76 mil-
lion tons; if so, what are the reasons
for this heavy reduction?

Shri Thimmajah: During the mid-
term appraisal of the Third Plan, as
the major consumers like railways
and other industries reduced their
demands, and also as some of the
steel and power projects could not
come through as per schedule, we
had to reduce the target fixed for the
Third Plan.

Shri Rameshwar Tantia: May I
know whether it is a fact that the
railways have reduced their coal
programme by one million tons; if
80, whether the Ministry of Steel and
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Mines have asked the Railway Minis-
try on what alternative. they are

working, and the reason for their
lower consumption?
Shri Thimmaiah: It is true that

they have reduced their demand, but
I cannot say the reason why they
have reduced it.

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Possibly it is
because of dieselisation and electri-
fication.

Shrimati Lakshmikanthamma: Is it
a fact that we have reached self-
sufficiency in coal; if so, what steps
Government are taking to export
coal?

Shri Sanjiva Reddy: We have made
attempts to export coal, but metallur-
gical and grade-one coal is not in
surplus. Only the lower-grade coal
is in surplus. We are not able to
sell low-grade coal to other count-
ries. They want metallurgical and
grade-one coal which are not surplus
in India.

Shri D, N. Tiwary: May I know
whether, in view of the lower con-
sumption of coal, it is the policy of
the Government to slow down the
rate of output of coal?

Shri Sanjiva Reddy: No, Sir, we
may be caught napping again. There-
fore, we will have to be careful about
reducing the production.

Shri Kashi Ram Gupta: In view of
the shortage of electricity, is Govern-
ment contemplating the use of in-
ferior coal in large-scale industries to
the maximum extent possible?

Shri Sanjiva Reddy; We want ‘o
encourage the consumption of low-
grade coal as far ag possible.

Shri Surendra Pal Singh: It has
been announced that the Government
has taken certain measures 0 meet
the situation to increase the demand
for low-grade coal in order to reduce
the accumulation of coal at pit-heads.
May I know if the Government has
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made any assessment of the effects of
these measures?

Shri Thimmaiah: We call for re-
ports from the State Governments
about what steps they have taken re-
garding the starting of coal-based in-
dustries and liberalising the licensing
procedure in regard to opening of
kilns and we are awaiting their
reports.

Dr, P. S. Deshmukh: Since it is
well known that so much of the cow-
dung which should be wused as
manure is used as fuel, is there any
scheme of the Government to sell the
excess coal cheaply in the country so
as to save cow dung for manure?

Shri Sanjiva Reddy: After all, we
have to take the cost of production
also into consideration; it cannot be
sold much less.
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Shri P. C. Sethi; This does not arise
out of this question.

Shri A. P, Sharma: Is not the rise
in the price of coal one of the rea-
sons for reduction in the consumption
of coal?

Shri Thimmaiah: For the lower
grade coal there is a fixed price.

Non-Ferrous Metals

*576. Shri D. N. Tiwary: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether there is any Central
agency to supervise that the allotment
of Non-Ferrous Metals to each state is
utilised for the purpose for which it
was meant;

(b) whether Government are aware
that most of the materials allotted for
agricultural and other domestic
purposes are not properly utilised by
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the umits to whom quotag are allotted -

for these purposes; and

¢c) if sq, the steps taken to curb
such improper utilisation?

The Deputy Minister in the Ministry
of Steel and Mines (Shri P, C. Sethi):
(a) The detailed distribution of non-
ferrous metals allocated to the various
States is done by the State Govern-
ment theroselves, wha also have the
necessary administrative machinery to
supervise their subsequent utilisation.

(b) Government have no such jnfor-
matjon,

(c) Does not arise. Government
however have sufficient power to take
action if there are any cases of misuse
-of the allocations made.

Shri D. N. Tiwary: May I know
whether the Government ever cares
1o get reports from the State Govt.
as to how these metals which are
allotted to them are being utilised?

Mr. Speaker: I am also interested
in listening to the supplementary
«question. He is putting jt into the
ears of the Minister and I am not
able to hear. If the hon. Minister
‘has heard him, he can answer this
question.

Shri P. €. Sethi; The disposal of
the metals is done through the Deve-
Jopment Commissioner for small-scale
industries and for the smail-scale in-
-dustries, the Development Commis-
sioner gives the quota to the States
and it is thg State Government autho-
rities who take care of this,

Shri D. N. Tiwary: May 1 know
whether Government has any infor-
mation that the units that are being
sanctioned for the manufacture of the
non-ferrous metals are allotted to
such men who are not really in the
manufacturing business, but who
have got pull in the Government and
that is why there is this black-
marketing going on?

Shri P. C. Sethi: As I have alreaay
stated, the distribution in the States
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is done by the State authorities; they
also supervise the utilisation,

The Minister of Steel and Mines
(Shri Sanjiva Reddy): I may add that
if any such case is brought to our
our notice, we can certainly take
actien,
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Shri Bhagwat Jha Azad: What is
apparent to the naked eye is that the
allotment of non-ferrous metals is not
used for genuine ‘purpcses and is, in
fact, used for shady companies; and
therefore, we want to know whether
the Central Government has on its
own initiative taken action to enquire
into the matter of such misuse of the
allotment to the States?

Shri Sanjiva Reddy: We will ask
the State Governments to be more
careful in their inspection. We have
no other agency to go and inspect
these things. We will certainly ask
the State Governments to be more
careful about these things.
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Dr. Sarojini Mahishi: May I know
the criterion on which the allocations

of the non-ferrous metals are made
to the different States?
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Shri P, C, Sethi: It is based on the
demands made by the industries to
the industries officers of the State
‘Governments.
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Shri Yogendra Jha: The facts are
known to the Minister.

Mr. Speaker: Order, order.
K. C. Pant.

Shri K. C. Pant: While the shortage
of non-ferrous metals continues from
year to year, at the same time, new
industries are licensed based on the
consumption of these non-ferrous
metals. May I know if there is any
co-ordination between the licensing

authorities and the import and export
authorities?

Shri Sanjiva Reddy: As long as
there is shortage, there is bound to be
some difficulty. We are trying to
circumvent it by putting up new
plants for aluminium, copper, etc.

1926 (Ai) LS—3.
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But it takes time before we will be
able to meet the demands. Therefore,
we are depending on imports. The
scarcity is bound to conmtinue for
sometime more.

Shri Nath Pai: That is hardly a
reply to the question. Mr. Speaker,
Sir, will you kindly see what was the
question? The question was whether
there is any co-ordination between the
licensing authorities and the allotment
—how they are going on licensing
new enterprises. We did not have the
answer to it. That was the question if
I understand it aright.

Shri Sanjiva Reddy: After all, if
there is no raw material available
and if licences are granted, it creates
more complications. The State Gov-
ernments will have to take care to
see that they do not give licences
without getting the required quantity
of raw maerial.

Shri Shivananjappa: How many
cases of misuse have been appre-
hended?

Shri Sanjiva Reddy: 1 think a

separate notice should be given to this
question.

Ramgarh Coal Fields in Bihar

+
( Shri P, C. Borooah:
| Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
*577. { Shri Subodh Hansda:
Shri Bal Krishna Singh:
| Shri Yamuna Prasad
[ Mandal:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that
twenty-two Coal Seams have been
recently located in the Ramgarh Coal-
field in Bihar;

(b) if so, the estimated extent of
coal reserves therein; and

(c) the steps being taken lo exploit
them?
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The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): (a) The number of coal
seams in respect of which reserves
have been proved in the Ramgarh
coalfield is about 18.

(b) The proved reserves are esti-
mated at 156 million tonnes.

(c) The Natjonal Coal Development
Corporation proposes to develop
certain areas of the Ramgerh field
during the Fourth Plan. The Project
report in respect of one area is ready,
and the project is presently under
consideration. In other areas prospect-
ing is in progress.

Shri P. C. Borooah: May I know
whether this coal mine is to be work-
ed in the public sector or the private
sector?

Shri Thimmaiah: It will be worked
in the public sector.

Shrimatj Lakshmikanthamma: May
I know whether this coal is . . .

I did

Mr. Speaker: Order crder.
did she

not call her name. How
begin to put her question?

Shrimati Lakshmikanthamma: You
said ‘yes’.

Mr. Speaker All right.
Lakshmikanthamma,

Shrimatj Lakshmikanthamma: May
1 know whether this coal is expected
to be of high quality or of inferior
quality?

Shrimati

Shri Thimmaiah: It is of Grade I
and II.
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. Shri Thimmaiah: This will be taken
up during the fourth Plan. This pro-
Ject will be commissioneq by 196€-69
as per the present schedule.
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Indian Trading Houses Abroad

+
( Shri Surendra Pal Singh:

*578 2 Shri D. C, Sharma:
| Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether Government were con-
sidering a proposal to set up Indijan
trading houses on the pattern of big
department stores in certain key
centres abroad:

(b) if so, the salient features of this
scheme; and

(c) when a final decision is expected
to be taken in the matter?

The Minister of Commerce Shri
Manubhai Shah): (a) to (¢). Yes, Sir
The Board of Trade at its meeting
in Madras on 7th December endorsec
a suggestion that two or three Trading
Houses should be set up at suitablc
locations in Asian countries with the
assistance of Consortia of Indian ex-
porters and the various Export
Promotion Councils. Further action
on this recommendation ijs under con-
sideration. -

Shri Surendra Pal Singh: May I
know what will be the criteria for
selecting the places where these Trade
Houses will be set up? Will they be
established in those regions where our
balance of trade is adverse or all over
the world?

Shri Manubhai Shah: We shall go
by (1) whether there is a free irade
area in that .particular place, so that
we can take advantge of the facilities
of a free trade zone, (ii) whether those
are the areas which can cater to the
widest possible neighbouring countries
like Hongkong, Penang or Singaporc
or other suitable places and (ii) whe-
ther Indian products are sufficiently
known in that area in order to bring
immediate results °

Shri Surendra Pal Singh: We have
seen press reports that a foreign team
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of trade experts has come here to siu-
dy our export efforts and suggest jm-
provements. May I know whether this
question has been referred to them ang
if so, what hag been their reaction?

Shri Manubhai Shah: This is a
specific proposal. We are taking va-
rioys nfeasures for promoting exports.
We do not depend upon any particular
team to look into these things.

Shri Basappa: Is Government
aware of the fact that the big depart-
mental stores are very popular all over
Europe and dne of the reasons of their
popularity is that the prices of all
articles are put up on those stores?

Shri Manubhai Shah: That is so; that
is one of the reasons why we follnw
the approach of departmental stores.
We have called it Trading House, but
it will be modelled on the pattern of
the departmental stores and the prices
there also will be tagged on as unifor-
mly as possible.

Shri D. C. Sharma: May I know
héw long it will take to finalise the
scheme and by what time the stores
will get going?

Shri Manubhai Shah: I at least
expect one store in 1965, if not more.

Shri Hem Barua: May I know if it
is a fact that Government have learnt
very useful lessons in planning their
sales from their sales experience at
the New York World Fair, where the
Indian sales fell much short of our own
target of Rs. 10 crores which was ex-
pected, and if so, do Government pro-
Pose to overcome this lacuna in plan-
ning by opening these Trading Houses
abroad?

Shri Manubhai Shah: The assump-
tion of the hon. Member is entirely
incorrect. The New York World Fair
has exceeded all our expectations.
There was no target of Rs. 10 crores
ever planned. It was supposed to be
sale across the counter of a very mini-
mal.nature. We have sold more than
Rs. 2.6 crores worth of goods in one
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half session. Another session is to
follow. We have received trade en-
quires worth about Rs. 20 crores. I
wonder whoever suggested to th» hon.
Member that ether we have failed or
our experience has to be relearnt, On
the contrary, it has opened our eyes to
the new possibilities by participating
in such fairs.

Shri Sham Lal Saraf: While con-
templating this idea of opening depart-
mental stores, .may I know if the
Government are thinking at the mo-
ment of retail irade only and nct
wholesale trade? If it is otherwise,
may I know how Government intend

to do wholesale trading in those
countries?
Shri Manubhai Shah: Here our

intention is not to go in for retail
trade at all, because very few count-
ries in the world allow foreign trading
in retail. It will be in conjunction
and cooperation with the local depart-
mental stores agencies. We supply the
goods wholesale and they do the
retailing.

Employees of Railway Electrification
Project, Moghalsarai

*560_, Shri Ananda Nambiar; Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a largc
number of Casual workers ¢f the Rail-
way Electrification Project, Moghal-
sarai have gone on 2n indefinite hunger
strike for grant cof their pressing de-
mands;

(b)Y whether an increase of 50 paisa
in their daily wages and grant of fair
price shop concession are some of their
main demands; and

(c) the steps taken to avcid the
stoppage of work and the consequent
delay in the electrification?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Yes, Sir,
(c) There is no stoppage of work.
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Shri Nambiar: 1 have got reports
that these employees are already
either on hunger-strike or are con-
templating to go on hunger-strike be-
cause they are not granted an increase
in their minimum wage. May I know
whether the Government is considering
the question of giving an increase in
their wages and other emoluments
which they are demanded?

Dr. Ram Subhag Singh: We are
doing it on our own. When he is
himself not definite about the facts I
do not want to go into the matter.

Shri Nambiar: May I know whether
the Government have received any
intimation about their hunger-strike?

Mr. Speaker: If they are yet in the
stage of contemplation, how can they
receive any notice.

Shri Nambiar: They have issued a
notice, I want to know whether the
Government are in touch with them,
whether any discussion has taken
place and whether the hunger-strike
has been given up or it is going to be
staged?

Mr. Speaker: He is anticipating it
where it does not exist.

Tea Growers in Nilgiris

*581. Shrimati Akkamma Devi: Will
the Minister of Commerce be pleased
to state:

(a) whether the Tea Board has sub-
mitted a scheme for financing the
small tea growers in the Nilgiris;

(b) if so, the broad outlines, and
the financial implications thereof; and

(c) Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) A statement is
Table of the House.
STATEMENT

The scheme provides for the setting
up, with loan assistance from the Tea
Board, of six new co-operative tea

laid on the
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factories in the Nilgiris District in
addition to the two existing factories,
and a Central Service Co-operative
Society for undertaking bulk purchase
of fertilisers ang pesticides etc., for
distribution to small growers. Under
this scheme the Board will give a loan
of Rs. 12 lakhs annually for three
years towards the cost of setting up
the six factories. An outright grant of
Rs. 46,000 annually will also be given
by the Board for the first three years,
to meet 50 per cent. of the estimated
cost of the supervisory staff of the six
factories and the Central Society.

Half the cost of annual require-
ments of fertilisers and pesticides will
be met from a subsidy and the other
half from a loan given by the Tea
Board, both the subsidy and the loan
being given for a period of three
years. The scheme has been approved
by the Government and will be imple-
mented soon.

(c) The scheme has been accepted
by Government.

Shrimati Akkamma Devi: The Tea
Board after approval submitted a
scheme nearly a year back. May 1

know the reason for such a long
delay?

The Minister of Commerce (Shri
Manubhai Shah): The hon. lady Mem-
ber has complained about delay. If
she sees the comprehensive nature of
the scheme, there was hardly one and
now six co-operative societies have to
be set up. The accounts have to be
prepared. One year should not be
considered too long a time. I cam
assure her that the scheme is going
to be implemented forthwith.

Shrimati Akkamma Devi: The
scheme has been approved by the
Government. May I know by what
time the scheme is going to be imple-
mented?

Shri S. V. Ramaswamy: My col-
league said “forthwith”. We would
do it as expeditiously as possible.
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Shri P. C. Borooah: May I know
whether the Tea Finance Committee
which was to deal with this subject
also has submitted its report; if so,
when the Government is going to
implement the recommendations of
the Tea Finance Committee?

Shri Manubhai Shah: The Tea Fin-
ance Committee hag still to formally
submit a report. It will be submitted
in the next few days, and I propose
to place it on the Table of the House
before giving it publicity. I can assure
the hon. Member that the recommen-
dation of such a high-power com-
mittee which has been done in full
consultation with the Government
will receive our early attention.

Shri A. P, Sharma: May I know
when it will be possible to implement
it? Has any time limit been fixed?

Shri Manubhai Shah: Yes, there is
a time limit because most of the
recommendations are of a fiscal
nature and so they are linked with
some time.

New Aluminium Plants

r Sll.;l!- Yashpal Singh:

| Shri Ram Sewak Yadav:
*582. Shri R. Barua:

1 Shri D. D. Mantri:

LShri Koya:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government propose
to set up two aluminium plants in
the public sector;

(b) if so,
located;

where they will be

(c) whether any foreign collabora-
tion or assistance has been sought for
in the matter and if so, the broad
details thereof; and

(d) when they are likely to go into
production?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri Sanjiva
Reddy):

(a) Yes, Sir.

(b) One plant will be located in
the Koyna region of Maharashtra
State and another near the Korba
Thermal Power Station in Madhya
Pradesh. .

(c) For the plant to be set up in
Maharashtra it is proposed to have
technical collaboration with Messrs.
Vereinigte Aluminium Werke (VAW)
of West Germany. The details of
foreign collaboration have not yet
been finalised.

For the plant to be set up in Madhya
Pradesh the intention is that techni-
cal collaboration with Hungary should
be availed of for the implementation
of the project upto alumina stage. As
a first step, the Hungarians have been
commissioned to submit a detailed
project report for the alumina plant.
The Contract was signed on 17th
November, 1964. According to the
terms of the Contract the Hungarians
will submit a detailed project report
containing a reliable economic assess-
ment of the project within 10 months
from the coming into force of the
Contract and the final project report
within 18 months of the coming into
force of the Contract. A fee of Rs. 20
lakhs has to be paid for the prepara-
tion of the report.

Possibilities of securing technical
collaboration for the setting up of an
aluminium smelter and fabrication
unit are being explored.

(d) Both the plants are expected to
be ready for production towards the
end of the fourth Plan.
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SHORT NOTICE QUESTION
Export of Oil Seeds
+
( Shri Jashvant Mehta:
| Shri Solanki:
S.N.Q. <' Shri Himmatsinhji:
No. 7. ¢ Shri Yashpal Singh:

" Shri Hari Vishnu Kamath:
{_ Shri D. C. Sharma:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that per-
mits have been issued to certain ship-
pers in India recently for export of
oilseeds to foreign countries;

(b) whether it is a fact that regular
trade notice was not issued;

(¢) whether it has come to the
notice of Government that due to the
export of oilseeds to foreign countrigs
there has been an abnormal rise in
the price of oilseeds in India; and

(d) if so, what steps Govermqent
have taken to curb the rise in prices

of oilseeds?

The Minister of Commerce (Shri
Manubhai  Shah): (a) to (d).
Exports of groundnut seeds, groundnut
oil and other edible oils are totally

banned.

No permits have been issued to
any shippers or exporters for export
of HPS (Hand Picked Selected)
groundnut kernels. From the annual
quota of 50,000 tons of HPS ground-
nut kernels for 1964, 35,000 tons were
already exported in the earlier part
of this year and the balance quota of
15,000 tons of HPS kernel as usual has
been allowed to be exported in sma}l
Jots of 100 tons per shipper per ship
on presentation of goods to the
custom and port authorities. There-
fore, no question of issuing any
licence or any permit to anybody
arises. As the House is aware, these
HPS kernel fetch very high foreign
exchange at the rate of £90 to £110
per ton that is Rs. 1200 to Rs. 1300
per ton as compared to ordinary
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groundnut seeds whose price is £35 to
£40 per ton that is, Rs. 600 to Rs. 700
per ton less than the HPS groundnut
kernel prices. In our dire foreign
exchange shortage, the insignificant
exports of 15,000 tons of HPS ground-
nut kernel out of an estimated crop
of 30 to 35 lakh tons of groundnut
seeds will enable us to earn Rs. 1.5
to Rs. 2 crores of valuable foreign
exchange.

In all such exports, no formal
trade notice is generally issued for
export of any commodity whatsoever
unless the importing country desires
that licensing may be done by us as
in case of U. K. and U.S.A. licensing
of textiles. In all other cases, ship-
pers are informed on enquiry and as
such there is no procedure for trade
notice or any permit er any licence
for this purpose for this commodity.
Goods are allowed to be shipped on
presentation of goods at the ports as
per General Licensing Instructions
issued by the C.C.I. & E.

These exports have no relation
to internal prices which are continu-
ously rising due to numerous factors.
The internal prices have been rising
for many commodities, of which most
of them are not exported at all. Also
prices of groundnut seeds were rising
even before the small balance quan-
tity of HPS Kernels was allowed to be
exported. Hardly any exports of
HPS groundnut kernel have yet
taken place and yet the internal prices
are going up due to internal demand
and supply and other reasons.

Regarding the measures to check
and control the prices of oilseeds
and other = commodities  several
measures have been taken, like .
import of 75,000 tons of soyabean oil
and cottonseeds oil from the U.S.A.
under PL 480 of which 30,000 tons
are expected to reach India very soon.
The ban”on export of all edible oils
continues. Also intensive steps have
been taken to increase the production
and area under cultivation of rape and
mustard seeds in addition to ground-
nut seeds. Perhaps the production of
rape and mustard seeds this year
would be a record crop as far as the



5613 Oral Answers AGRAHAYANA 27, 1886 (SAKA) Oral Answers 5614

earlier estimates of crop are con-
cerned, over and above the favourable
increased estimated production of
groundnut seeds. The Forward Mar-
kets Commission has prescribed ceil-
ings on contracts in oilseeds and oils
whi¢h are having some restraining
influence on the spot prices. Several
fiscal measures and monetary controls
have been imposed to control general
prices of all commodities including
oilseeds.

The need to promote exports and
earn valuable foreign exchange to
sustain and accelerate national deve-
lopment is fully appreciated by the
House and the country and it is hoped
that any minor hardship, real or psy-
chological on this account for tem-
porary periods will be cheerfully
borne, approved and supported by all.

Shri Solanki: I would like to know
whether, as soon as the ban on export
was imposed, the prices of oilseeds
and cottonseeds had gone up.

Shri Manubhai Shah: If he sees the
price-chart, he will see that the prices
went up not only when the ban was
removed but even when the ban was
removed. Prices have no relation to
the small quantity of export, as I have
mentioned.

-
Shri Ranga: It is only due to infla-
tion.

Shri Solanki: May I know whether
old stocks, which are lying frozen by
the Gujarat Government, have been
brought into the market?

Shri Manubbhai Shah: It has no
relation to the State Government’s
ban because as long as the local gov-
ernment does not allow the oilseeds
to move out, they cannot be exported
at all. Therefore, the HPS kernel
would not at all move out of Gujarat.

Shri Solanki: Several stocks have
been frozen in the Gujarat State.

Shri Manubhai Shah: Freezing does
not arise. There is no cause of action,
like freezing of stocks which the hon.

Member has mentioned, as far as
the balance quantity of export of
15,000 tons of kernels is concerned.
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Shri Himmatsinhji: The hon. Minis-
ter said that there was a bumper crop.
I want to know whether a sufficient
crop of oilseeds would be available
till the end of next year for home
consumption.

Shri Manubhai Shah: It is our esti-
mate, looking to the last several
years’ experience and the good crop
of oilseeds of all types in the current
year plus the estimated rapeseed and
mustardseed as also the import of soya
bean o0il of the order of 75,000 tons
and various measures which I have
mentioned, that we should have near-
about self-sufficient requirements of
oilseeds and oils.

Shri Hari Vishnu Kamath: Con-
sidering that in spite of acute short-
ages inside the country some essential
commodities, like rice and sugar, have
been exported in the past and are
being exported also perhaps in the
present and now comes some kind or
variety of oilseeds, what is the para-
mount consideration before the Gov-
ernment in this matter—whether it is
the satisfaction of the primary needs
of the poor and half-starved Indian
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consumer or the acquisition of foreign
exchange?

Shri Manubhai Shah: The balance
of advantages, namely, that the nation
has to earn foreign exchange as well
as see that the consumer’s primary
needs are met. Continuously this
balance has to be exercised in favour
of both the aspects.

Shri D. C. Sharma: Every State has
its own cooking medium, if I may use
that expression, like, vanaspati, Koto-
gem, mustard oil, groundnut oil and
other things. Now, the Government
is importing so many thousand tons
of soyabean oil. May I know if the
Government has assessed the habits
of some State or different States
whether they would be prepared to
use soyabean oil and, if they are not
prepared to use soyabean oil, how it
would be dumped upon those people?

Shri Manubhai Shah: There is no
dumping involved at all. By years
of experience and utilisation of soya
bean o0il in our own country in the
manufacture of vanaspati, we have
found it to be a very nutritive oil for
this purpose. It is not the first time
that we are importing it. The House
can rest assured that all these factors
plus the habits of the people and the
percentage of the nutritive element
in different oils have been fully taken
into account.

Shri Dinen Bhattacharya: May I
know whether it is in the knowledge
of the Ministry that in West Bengal
mustard oil has totally disappeared
and the West Bengal Government has
asked for the supply of sufficient
quantity of mustardseed from the
Centre? Has the Government sup-
plied it up till now?

Shri Manubhai Shah: The Centre
does not posses any mustardseed.
But certainly we have made it more
possible for the West Bengal Govern-
ment. They wanted to import some
mustardseed from Thailand, Laos
and Cambodia. We made it possible
for them. The Chief Minister also
requested for some import of coconut
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oil. We allowed that also. All possi=
ble help is being rendered.
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Shri Manubhai Shah: The quanti-
ties of export depend upon the total
needs and total availability.

Shri Narendra Singh Mahida: The
hon. Minister just stated that all mea-
sures will be taken for meeting the
shortfalls, What is the estimation of
shortfalls for these oilseeds?

Shri Manubhai Shah: So far as the
shortfall over the previous year is
concerned, the production this year
at least is estimated to be higher than
the last year. That is all I can say
about that.

WRITTEN ANSWERS TO
QUESTIONS

Allotment of Scooters

*573. Shri R. G. Dubey: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of Officers in
various Ministries and Departments
of the Central Government working
in Delhi and at outside stations who
were allotted scooters from Govern-
ment quota during the last three
quarters of this year;

(b) whether any machinery has
been devised by Government to check
that these Officers use vehicles allot-
ted to them from Government quota
for bonefide purposes to help them
in the efficient discharge of official
duties and not indulge in benami sale
or transfer or other misuse; and

(c) if so, the broad outlines th2reof?

The Minister of Heavy Engineering
and Industry in the Ministry of
Industry and Supply (Shri T. N.
Singh): (a) 1,847 Nos. '
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(b) and (c). Allotment of scooters
is made to the officers only if it is
certified by their office that the pos-
session of a vehicle by them will be
in the public interest. To guard
against benami sale etc., provision
exists in the Scooters (Disiribution
and Sale) Contre! Order, 1960, where-
by no person can, becicre the expiry
of one year from the datc when a
scooter was first purchased as a new
scooter, sell or offer to sell it or enter
into any other transaction involving
the transfer of possession of the
scooter to any other person, except
under and in accordance with the
terms and conditions of a permit in
writing from the Controller or. in a
State, an officer appointed for the
purpose by the Government of that
State.

Cement Factory in Khasi and Jaintia
Hills

*579. Shrimati Jyotsna Chanda: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government propose
to enquire into the feasibility of instal-
ling a cement factory in Khasi and
Jaintia Hills where raw materials are
in abundance;

(b) whether Government are aware
of the fact that raw materials are
supplied to East Pakistan from Khasi
and Jaintia Hills for their cement
factory in the district of Sylhet; and

(c) if so, when the contract in this
behalf will terminate?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):

(a) A cement factory near Cherra-
punji in Khasi-Jaintia Hills District
of Assam is already being set up with
an annual capacity of about 84,000
tonnes.

(b) Yes, Sir.

(c) The mining lease granted in this
behalf expired on 31st October 1964;
the question of extension thereof is
under consideration in consultation
with the State Government.

Trade Delegation from U.S.S.R.
. Shri Rameshwar Tantia:
| Shri Yashpal Singh:
| Shri P. C. Borooah:
| Shri Onkar Lal Berwa:
Shri Guishan:
. Shri Ravindra Varma:
Shri P. Venkatasubbaiah:
*583~{ Shrimati Renuka
- | Barkataki:
Shri Ram Harkh Yadav:
Shri Baswant:
Shri Vishwa Nath Pandey:
Shri Bal Krishna Singh:
Shri Yamuna Prasad
(| Mandal: L

Will the Minister of Commerce be
pleased to state:

(a) whether a trade degelation from
the Soviet Union visited India during
October, 1964;

(b) if so, the matters
with them; and

discussed

(c) the result of those talks?

The Minister of Commerce (Shri
Manubhai Shah): (a) VYes, Sir. A
Soviet Trade Delegation headed by
Mr. B. A. Borisov, Deputy Minister
for Foreign Trade, U.S.S.R. visited
India between the 13th October; and
18th November, 1964.

(b) The Soviet Trade Delegation
had discussions with the Indian Dele-
gation which was led by Shri D. S.
Joshi, Secretary, Ministry of Com-
merce, to review the progress of Indo-
Soviet Trade during 1964 and further
progress t0 be made during 1965.

(c) Both sides viewed with satis-
faction during discussions, the pro-
gress of trade between the two coun-
tries during 1964. It is estimated that
the volume of Indo-Soviet Trade will
amount to Rs. 80 to Rs. 85 crores (each
way) during 1964 and during 1965,
there will be an increase of about 50
per cent over the 1964 level; the anti-
cipated 1level of India’s export to
U.S.S.R. will be about Rs. 125 crores
in 1955 i.e. an increase of Rs. 40 crores
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as compared to the exports in 1?64
and there will be a corresponding
increase in India’s imports from
U.SSR.

Cost of Expert Credit

( Shri P. C. Borooah: )
584. { Shri P. R. Chakraverti:
| Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether the Commitiee ap-
pointed to advise on ways and means
of reducing the cost of export credit
in the context of the country’s export
drive has submitted its report;

(b) the ways and means suggested
by the Committee for reducing the
cost of export credit; and

(c) the decisions taken by Goyerlt-
ment in the light of the Committee’s

report?
The Minister of Commerf:e (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The Committee have examinefl
the question of cost of export credit
in all its ramifications and have made
several important recommendations .to
bring down its cost. In the main,
they have recommended that the
“Rupee Export Bill Scheme” should
be placed on a permanent footing and
extended to cover:

(i) bills drawn in all other cur-
rencies, and

(ii) pre-shipment export finance.

The Committee have also recom-
mended a ceiling on short-term
post-shipment and pre-shipment
export credit of 1 per cent and
1} per cent above the Bank rate,
respectively. Similar ceilings have
been proposed in respect of medium
term export finance.

(¢) The recommendations are being
examined by Government in consul-
tation with the Reserve Bank of India
and the Bank’s Associations.
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Sale of Finished Steel Products

*585. Shri R. G. Dubey: Will the
Minister of Steel and Mines be pleased
to state: ’

(a) the broad principles laid down
by Government for the appointment
of registered stockists and authorised
dealers in the principal cities in the
country for the sale of finished steel
products manufactured both by the
private and public sector steel indus-
try within the framework of the Joint
Plant Committee scheme; and

(b) the manner in which applica-
tions in this behalf are required to
be made and to whom?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Registered stockists for iron and
steel are appointed by the Iron and
Steel Controller, after inviting and
considering the recommendations of
the State Governments concerned. A
formal application (in the prescribed
form) is then obtained by the Iron
and Steel Controller from the parties
concerned. The following aspects are

taken into consideration ~ before
appointments are made:
(i) whether the area in which

the appointment of a stockist
is to be made is unserved or
underserved;

(ii) whether the applicant is
financially sound and whether
income-tax and other Gov-
ernment dues are being paid
regularly;

(iii) whether the applicant has
proper godown|storage facili-
ties; and

(iv) whether there will be an
economic turnover of busi-
ness.

After 1st March, 1964 the system of
controlled and registered stockists
has been retained only for the con-
trolled categories of steel and stands
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abolished in so far as the “free” cate-
gories of steel ‘are concerned. Any
person is now free to trade in steel
and can place indents on the Joint
Plant Committee, Re-rollers, or other
dealers in these free categories, in
accordance with the stipulations laid
down by them.

The Main Producers andlor the
Joint Plant Committee are free to
appoint “authorised dealers” in res-
pect of the free categories. The Joint
Plant Committee have yet to lay down
the principles/procedures regarding
the appointmtnt of “authorised
dealers”.

Kisan Specials

( Shri Yashpal Singh:

J Shri P. C. Borooah:
Shri P. R. Chakraverti:

| Shri Bhagwat Jha Azad:

*586,

Will the Minister of Railways be
pleased to state:

(a) whether it has been decided to
revive “Kisan Specials” which were
suspended after the Chinese invasion;

(b) if so, the reasons therefor; and

(¢) how many specials were arrang-
ed since the above decision was
taken?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The ban on
the running of special trains for
kisans, students etc. which was im-
posed in October, 1962 with a view to
conserving locomotives, line capacity
and coaching stock for inecting the
requirements connected with the
national emergency, was lifted in
March, 1964 consequent upon the sta-
bilisation of the emergent movements.

(c) Since the removal of the ban in
March, 1964 upto 31st October, 1964,
ene ‘Kisan Special’ has been run on
requisition on Southern Railway in
June, 1964.

Assistance to Exporters

( Shri P. C. Borooah:
/ Shri P. R. Chakraverti:
Shrimati Savitri Nigam:

Will the Minister of Commerce be
pleased to state: :

(a) whether the selectivity commit-
tee appointed by the Board of Trade
has suggested that export assistance
should be restricted to selected expor-
ters; and

*587.

(b) if so, the criteria laid down for
selecting such exporters?

. The Minister of Commerce (Shri
Manubhai Shah): (a) and (). A
copy of the report is laid on the Table
of the House. [Placed in Library.
See No. LT-3666/64].

The criteria laid down for selecting
such exporters will not only be speci-
fic but also separate and distinct for
each product or group of products.
The criteria 'and rule of registration
will be formulated by the Export Pro-
motion Councils concerned. The
criteria may be based on all or any
of the following aspects:

(i) Installed capacity and actual
production;

(ii) Quantum of domestic
export turnover;

(iii) Quality specifications of the
product including inspection
and testing facilities;

(iv) Record of commercial
putes; and

(v) Overseas business contact.

and

dis-

The report is under consideration.

Amenities for Passengers on S.E.
Railway

1519. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) the amount spent during 1963-
64 for providing amenities for pas-
sengers at Bhadrak, Jajpur-Keonjhar
Road, Cuttack, Khurda Road, Bhuba-
neswar and Puri Railway stations on
the South-Eastern Railway;
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Rs. 2,03,000.

(b) As detailed in statement.
(c) Rs. 4,06,000.

(b) the nature of amenities pro-
vided, station-wise; and

(c) the total amount sanctioned for
the same purpose during the current
financial year?

STATEMENT

Name of station Nature of Amenities

1. Bhadrak .
2. Jajpur—Keonjhar Road

Provision of overhead hydrants.
@ Provision of cover over foot overbridge.
(i) Provision of urinal.
(1) 8” dia. Tube-well.
@) LR.S. type platform cover.
(i1t) Approach Road to Goods shed.
(iv) Low level platform.
. (¢) Additional passenger platiorm.
(i1) Cover over foot over bridge.

(i) Provision of 10 reinforced concrete
benches.

(&) Passenger platform.

(i) A new station building at Bhubaneswar
which will include the following am-
enities is under construction at an
estimated cost of Rs. 7,56,186/-.

(a) Approach Road.

3. Cuttack

4. Khurda Road

5. Bhubaneswar

(b) 3rd class waiting hall for men
and women with lavatories.
(¢) Upper class waiting room for

gents and ladies with lavatories.

(d) Refreshment rooms including kit-
chen, pantry, stores and canteen.

6. Puri (®) Circulating area, watering arrangement
. and letrire.
(if) Vegetanan Refreshment room.
(#if) Improvements to Goods shed
approach road.
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Kandla Free Trade Zone

J Sh:i Ram Yarkh Yadav:
\ Shri Marli Manohar:

Will the Minister of Commerce be
pleased to state:

(a) whether the first free trade
zone at Kandla will be inaugurated
by the Prime Minister in January
1965;

(b) the main objectives in estabe
lishing this zone from the commercial
point of view; and

(c) the nature of industries to be
set up in the zone?

1523.
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The Minister of Commerce (Shri
Manubhai Shah): (a) Prime Minister
has been requested to make it con-
vehient to visit Kandla for inaugura-
tion of the Kandla Free Trade Zone
in January or February 1965 at his
early convenience and his approval is
awaited.

(b) The Free Trade Zone at Kandla
is being set up in an enclosed area of
half a square mile. The main objec~
tives in establishing the Zone are:

(i) to promote Indian Exports and
earn foreign exchange; and

(ii) to bring about fuller utilisa-
tion of the facilities already
developed at Kandla port.

(c) Export-oriented industries only
will be permitted to be set up in the
Zone. The types of industries that
have so far been approved for estab-
lishment in the Zone are indicated
below:

Ready-made garments, Em-
broidery and cut works,
Stainless Steel Utensils,
P.V.C. Electrical Wires and
Cables, Bicycle components,
Umbrella parts and Umbrel-
las, Pharmaceutical products,
Multiwall paper, Exercise
and Accounts Books, Synthe-
tic essential oils, Perfumes,
Sports Goods, Tea bagging
and Plastic bangles etc., etc.

2 DKS Shuttle from Delhi to Rohtak

1524. Shri Jagdev Singh Siddhanti:
Will the Minister of Railways be
pleased to state:

(a) whether Government have
received representations to extend
the 2 DKS shuttle from Delhi to
Rohtak;

(b) if so, the difficulties which are
causing hindrance in its extension; and

(c) the steps Government propose
to take to overcome those difficulties?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): {a) to (c). Representations
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have been received suggesting exten-
sion of 2 DKS Delhi Safdarjang-
Shakurbasti shuttle upto Rohtak. The
proposed extension has not been
found justified on consideration of
traffic requirements as 2 DKS Shuttle
which arrives at Shakurbasti at 18.50
hours, is preceded by 1 DR Up Delhi-
Rohtak shuttle (Shakurbasti depar-
ture 18.16 hours) and followed by
341 Up Delhi-Ferozepore Passenger
(Shakurbasti departure 19.28 hours).
Passengers travelling by 2 DKS Shut-
tle from New Delhi side can avail of
341 Up Delhi-Ferozepore Passenger
with a change either at Delhi-Kishan-
ganj or Shakurbasti for their onward
journey towards Rohtak.

Besides, there are certain opera-
tional difficulties militating against
the proposed extension. The question
of overcoming these difficulties can
only arise if there is any justification
for the extension of this shuttle.

Delhi Rohtak Passenger Trains

( Shri Jagdev Singh Siddnanti:
1525, / Shri Gauri Shankar Kakkar:
) Shri Kashi Ram Gupta:
| Shri Y. S. Chaudhary:
Will the Minister of Railways be
pleased to state:
(a) whether Government are
aware that there is no passenger
train from Delhi for Rohtak side in

between 11.10 and 1645 hours, a
gap of nearly six hours;
(b) whether Government have

received representalions to stait
an additiona] train in between 14.00
hours and 15-00 hours from Delhi
Main Station towards Rohtak to
abridge the above gap; and

(c) if so, the action taken thereon
and when this train will be introduced?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, except on Saturdays
when 1 DR Up Delhi-Rohtak Shuttle
leaves Delhi at 15.10 hours.

(b) Yes.

(c) The proposal has been examined
but found neither justified on traffic
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operationaliy

requirements nor
feasible.
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Spinning Mills
( Shri M. P. Swamy:

1528. { Shri M. Malaichami:

| Shri Reddiar:

Will the Minister of Commerce be
pleased to state:

(a) whether any proposal has been
received from the Government of
Madras for establishing spinning
mills in the Co-operative Sector;

(b) if so, the names of the piaces
where these mills are proposed to be
established; and

(¢) the steps, if any, taken to im-
plement the proposal?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) 9 licences for setting
up spinning units of 12,000 spindles
each in the Co-operative Sector in
Madras have already been issued dur-
ing the Third Plan period. -No fresh
proposals have been received from
the Government of Madras.

(b) and (c). Do not arise.

Corruption Cases on S. Railway

( Shri M. P. Swamy:
Shri Reddiar:
| Shri M. Malaichami:

Will the Minister of Railways b
pleased to state:

‘6251

(a) number of corruption cases de-
tected against the railway employees
during 1964 on Southern Railwar.
Division-wise;

(b) the nature of such cases; and

(¢) the nature of punishmen';.
awarded in the detected cases?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-
3667/641.

Export of Tobacco

1530. Shri E. Madhusudan Rao: Wil
the Minister of Commerce be pleasec
to state:

(a) the total quantity of tobaccc
exported during 1963-64 from Andhr:
Pradesh in particular and the countrr
as g whole in gemeral; and

(b) the tota] foreign exchange earn-

ed in each case during the same
period?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
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total quantity of tobacco exported
from India during 1963-64 was 66.5
Million Kgs, valued at Rs. 22.49 crores.

Separate Statewise figureg of ex-
ports are not available and hence it
is not possible to give the share of
Andhra Pradesh in the total quantity
of tobacco exported during 1963-64.

Chain Pulling on Amroha-Hapur
Section

1531. Shri E. Madhusudan Rae: Will
the Minister c{ Railways be pleased
to state:

(a) whether it is a fact that the
students of the area around Amroha
in Uttar Pradesh pull the chains of
the trains between Amroha and
Hapur at several piaces;

(b) whether it is also a fact that
the students threaten to beat the
ticket collector if he advises them .iot
to do so; and )

(¢) the reason therefor and steps
being taken to prevent such happen-
ings in future?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) There have been a num-
ber of cases of chain pulling by stu-
dents in this area.

(b) Yes.
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(c) The alarm chain is pulled by
the students mostly for detraining
near their villages.

A meeting was held by the Northern
Railway with the Government of
UP. as g result of which the State
Government have issued orders to the
Police authorities to restore law and
order. The General Manager and the
Chief Commercial Superintendent of
the Northern Railway also met the
Chief Minister, TU.P., who has pro-
mised full co-operation. Magisterial
checks with sufficient police force are
also being arranged.

Industrial Estates in Andhra Pradesh

1532. Shri E. Madhusudan Rao: Will
the Minister of Industry and Supply
be pleased to state:

(a) the allocation of Industrial
Estates for Andhra Pradesh during
the Third Five Year Plan and the
number of estates sanctioned; and

(b) the number of estates presently
working in Andhra Pradesh (with the
stations) and number of estates which
have remaineq unallotted?

The Minister of Heavy Engineer-
ing and Industry in the Ministry of
Industry and Supply Shri T. N. Singh):

(2) Allocation

No. of estates sanctioned during
the IIT Plan period
) () Industrial Estatrs
on 31-3 64

functionng as

Rs.

1
2

3.
4.
5.
6

In addition, two Industrial

220 lakhs

Fourteen

Sanathnagar
wada
rapan:

Warangal

Samalkot

Estates 1.c..5
Chandulal Paradari and Cuddapah
sanctioned by th¢ Srate Goverrnit ac
stated to be alto functioning.

(ii) According to the information
furnished by the State Government,
13 (Thirteen) Industria] Estates were
under construction as on 31-3-1964
“but no allotments hag been made in
respect of any shed or plot in these

Estates by that date.
S. E. Railway Employees suffering
from T.B.

1533. Shri Rama Chandra Mallick:
Will the Minister of Railways be
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pleased to state:

(a) the number of Railway em-
ployees on the South Eastern Railway
suffering from T. B. during 1962-63
and 1963-64;

(b) the number of family mem-
bers of those employees suffering
from T. B. during the same period;

(c) whether any financial assist-
ance has been given or is proposed
to be given to those employees or
their family members during the
same perioq for their treatment; and

(d) if so, the total amount given
or proposed to be given for the same
purpose?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh):

1962-63 1963-64
(a) 1096 1142
(b) 1041 1054
(c) Yes Yes

(d) The tota] expenditure incurred
on treatment including payments as
financial assistance is as follows:

1962-63 1963-64
Rs. 7,04,811 Rs. 17,68,650.

Coal Fines Pailletising Plant

1534. Shri P. C. Borooah: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether a U.S. firm has offered
to set up a coa] fines pailletising plant
in the Jharia and Raniganj coal fields
and to guarantee the export of the
coal-fines;

(b) if so, the capacity of “he plant;
and

(¢) the main terms of the offer?

The Minister of Steel and Mines

(Shri Sanjiva Reddy): (a) No, Sir; we
have not received any such offer.

(b) and (c). Do not arise.
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Chittaranjan Manufactured

Locomotives

Shri Subodh Hansda:
Shri S. C. Samanta:
Shrimati Savitri Nigam:
| Shri M. L. Dwivedi:
Will the Minister of Railways e
pleased to state:

1536.

(a) whether any progress has been
made for finding markets brcad for
locomotives manufactured at Chit-
taranjan; ) ’

(b) if so, the markets suiveyed so
far; ang

(c) whether those countries nave
any demand for such locomotives?

The Minister of State in the Minis-
try of Railwayg (Dr. Ram Subhag
Sinhg): (a) to (c). The Chittaranjan
Locomotive Works are manufacturing
steam and electric locomotives. There
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is hardly any demand for steam loco-
motives in foreign countries. The
facilities for the production of electric
locomotives. are still being developen,
so as to progressively increase ‘the
manufacturing capacity for meeting
the requirements of the Indian Rail-
ways. The export of electric loco-
motives can be considered only when
the manufacturing capacity has in-
creased sufficiently to fully meet the
internal requirements of the country
and an exportable surplus can be
made available.

Indian Bureau eof Mines

53 J Shri Bibhuti Mishra:
" shri K. N. Tiwary:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether Government nave ap-
pointed a Committee to review the
working of the Indian Buceau o
Mines; and

(b) whether it is a fact that the
Bureau is not keeping developmentai
tempo best suited to the industry?

The Minister of Steel ang Mine:
(Shri Sanjiva Reddy): (a) and (b).
No, Sir. The Indian Bureau of Mines
has been carrying out the task of de-
tailed investigations assigned to it w
connection with various development
projects, to the extent of its capacity,
which is necessarily determined by the
svailable personnel and equipment

[T R A wivafea o@wfaai

1538. &Y TETIEIT TVEAY T
e i) O T F FATFGA 6

() v I Y § v wreed
s wfoese wow aed ¥ fae
it ¥ amx § g afwfe
qfaEy ¥ WA IAAY ST
¥ oy §;

(w) w 7g &= & fF IqCTR -
# o forerad aga a8 @ §; W
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() afx & @ a1 ATHC A I
T ¥ o ws &7

R waTm W T ®A (JMo
ww gun faw) : (%) ¥ (7). 7B
TN # g et § | I A H
AT

L LU S
1539. Y SwTITEYIY WIERT - FT
Yera wAY 77 AT Y T FA
(%) #av feedt ¥ g I
T TGO TEEIE ME F} T
roraeT AR faeA F 9 ¥ R F
TETRET gU §; AR
(w) afz g, 4t 5@ w=@E & w|@WT
FEAE FT T Tuar F T faA
27
A WA W Od WAV (To I
g feg)
(%) sfrgni
(7) = amw ox fa=re fear
w2, few afmras # gfe § dar
FIAT WG TEY T AT |
fraty daga

lsw‘f&r’hm’t‘t ;IR :
st sk fag faat

FT aforsy HET 98 FATH F 7 FAT
T4 fw

(%) #a1 78 89 % f& faghg
Fada ¥ faw £ 71T 70T 97 fa=e
fear s <@r 8,

(@) =fz gf, & #a7 39 @< §
FEDATFARXFTAE §; A

(w) afs gt, @1 &=T qea qET
q1q FaT &7

arfesg st (st A Tg) ¢

(%) 9, 201

(=) =7 (7). @1F AN F 11
fearav, 1964 F1 9% T wAIHT
T HELT 1269 F IO H g faazor
¥ Sfeafeq st & afafraa fala
AT qa1 yefa w7 faaly somes
F fog Fs91 WA T FI FT GAR
T I o T A faafawl ¥ fAm
ored & faReit A7T B A1HF OF NoAr
F AT FY & | FrAaT *7 0% qfq
JYT 9e o W oy ¥ ) [qeawey
o e v Afed dean L T-3668/64]

Import of Earth Moverg

1541, ’s Shrfmaﬁ Savitri Nigam.

1 Shri M. L. Dwivedi:

Will the Minister of Indusiry and
Supply be pleased to state:

(a) the amount of foreign exchange
spent in the import of earth movers
during the period from 1961 upto 3ist
March, 1964;

(b) whether the requirement of the
States has been assessed; and

(¢) if so, what is the annual re-
quirement?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(2) The value of impor:s of earth
moving equipment such as Dozers,
Earth Shifting machinery ani Excava-
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tors, during 1961-62, 1962-63 and
1963-64 has been as under:
1961-62 1962-63 1963-64
Rs. Rs. R .

L. Dozers (including angle dozers bull dozers 8,46,000

push dozers, trail dozers, trail builders A% 20,356,000 5:83,000

and road buildsrs)
2. Earth shifting machinery, such M

graders, | scrapers. ?t:: as Otor  1,44,32,000  1,74,44,000 5,20,92,000
3. Excavators 90,47,000  78,89,000  98,47,000

(b) and (c). The requirements of
earth moving equipment State-wise
have not been assessed. Howaver, the
demand for such equipment for the

1. Crawler Tractors

2. Dumpers and scrapers

3. Excavators

Licensing of Industrial Undertakings

1542. Shri K. N. Tiwaii: Will
Minister of Industry and
pleased to state:

(a) whether Government have un-
ger consideration any proposal i~
amend the procedure for registration
and licensing of industria] undertak-
ings as laid down under the Indus-
tries (Development and Regulation)
Act, 1951;

(b) if so, the broad outlines of the
proposal; and

(c) the scope of application of the
revised procedure for licensing as
notified in the Gazette of Indiz dated
the 13th January, 1964 to the various
Industries in the matter of foreign
exchange and supply of raw mate-
rials?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(a) and (b). Government have had
under consideration for some time
the question of streamlining the regis-
tration and licensing procedures to
assist in the speedy setting up of ad-
ditiona] industrial capacity. In Sep-

the
Suapply be

country as a whole by the end of the
Third Plan period has been assessed
as under:

600 Nos.per annum.
600 Nos. per annum.
125 Nos. per annum.

tember 1963, Government appointed a
Cummittee known as the Industries
Development Procedures Committee to
go into this question and make suit-
able recommendations. Following the
recommendations of the Committee,
the licensing procedure has been
streamlined and, among other things,
the application forms prescribed un-
der the Registration and Licensing of
Industrial Undertakings Rules, 1852
have been suitably revised. Copies of
the Committee’s Report giving the
Committee’s recommendations and
Government’s decisions thereon have
already been placed in the Parlia-
ment library.

2. Government have alsy granted
exemption under section 23B of the
Industries (Development and Kegula-
tion) Act, 1951, to all industria] un-
dertakings, except those engaged in
coal, powerloom, roller flour mill, oil
seed crushing, vanaspati, leather and
matches, which have fixed ssets n-t
exoeeding Rs. 25 lakhs, from the re-
quiremnt of obtaining any rgistratu.m
or licnce under the Act. These uni‘s
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are now required to get themselvs
segistered with the Directorate Gene-
»a] of Technical Development, Textile
Commissioner or other appropriate
Cei:'al Government agen.v.’

(c) Government announcement in
the notification dated the i3th Janu-
ary, 1964, related mainly to the intro-
duction of the ‘letter uf intent’ con
cept and provision for simultaneous;
clearance of the terms of foreign coi-
laboration, application for import of
capital equipment and for the issue of
capital in respect of certain inlustries
which were recommended by the In-

dustries Development Procedure
Committee to be treated as k2’
industries.

Export of Spices

1543. Shri Shree Narayan Das: Will
the Minister of Commerce be pleased
{o refer to the reply given to Unstar-
red Question No. 384 on the 11th
September, 1964 and state:

(a) whether the scheme furnished
by the Spices Export Proinotion
Council regarding the promotion of
export of spices has since been final-
ly considered; and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Manubbai Shah): (a) and (b). The
r.atter is expected to be finalised

early.
Defective Lights and Fans in Bogies

1544. Shri Yashpa)l Singh: Will the
Minister of Railways be pleased to
state:

(a) whether of late there have been
scores of complaints against the de-
fective lights and fans in the bogies
of the Indian Railways; and

(b) if so, the action proposed to be
taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There has not
been any sudden increase ‘n the num-
ber of complaints about defective
lights and fans. Some complaints
have, however, been recently received
and these have been attended to.

) Necessary instructions have been
issued to all concerned and everv
effort is being made to maintain tramn
lighting equipment in trains ir good
v*o;kjng order. At times, however, the
mazintenance of electrical equipment
suffers as a result of thefts, but when
such cases are noticed, necessary ac-
tion is taken to rectify the same as
quickly as possible. Preveative sieps
are also taken with a view to avoid-
ing the thefts as far as possible.

Pricing of Steel

1545. Shri P. C. Borooah: Will the
Minister of Steel and Mines be pieas-
ed to state:

(a) whether the Iron and Steel
Advisory Council which met in the
last week of November recommerded
any modifications in Governmeni's
policy on pricing of steel for con-
trolled and decontrolled items, and
distribution of steel; and

(b) if so, what were the Council’s
main recommendations and what de-
cisions Government have taken
thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
At the meeting of Iron and Steel Ad-
visory Council held in November
1963, the Report of the Raj Committee
was generally discussed. No recom-
mendations, as such, were made at
that time with regard to any meodi-
fications in Government’s policy ¢
pricing and distribution of steel. Gov-
ernment’s decisions in this regard
subsequently were announced on the
1st March, 1964.

Lower Productivity of Cloth Mill
‘Workers

Shri Rameshwar Tantia:
1546. 4 Shri P, C. Borooah:
Will the Minister of Commerce be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the result of
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a recent study by the Indian cotton
Mills Federation revéaling the lower
productivity of an Indian worker in
spinning and weaving mills as com-

pared to his counter-part in the
US.A,;

(b) if so, the main reasons for this
lower productivity of an average

Indian worker; ang

(c) the steps contemplated to in-
crease the productivity?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (c). The main reasons for
the lower productivity of an average
Indian worker as compared to his
counterpart{ in the U.S.A. are differ-
ences in the level of technology em-
ployed, the standards of management,
condition of machinery and its main-
tenance, differences in the training of
workers, the level of wages and in
comes, working conditions in the in-
dustry and other social and historical
factors. The need for rehabilitation
and modernisation of the industry has
been kept in view, and assistance is
given to the industry to meet these
requirements. In regard to other as-
pects such ag training of workers and
adoption of modern methods of
management, efforts are being made
to introduce them to the extent possi-
ble in Indian conditions.

U.S. Aid for Mining Projects

( Shri D. C. Sharma:

| Shri P. C. Borooah:

{ Shri Surendra Pal Singh:
| Shri Himatsingka:

[ Shri P. R. Chakraverti:

1547,

Will the Minister of Steel and Mines
be pleased to state:

(a) whether some loan assistance
has been sought from the U.S. Agency
for International Development for
four mining projects including Sin-
grauli-I, Umrer, Singrauli-III and
West Bokaro; and

(b) if so, the outcome thereof?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The U.S. Agency for Interna-
tional Development has not agreed te
give assistance for these projects for
the present.

Export of Leather and Textile goods

1548. Shri D. C. Sharma: Will the
Minister of Commerce be pleased to
state:

(a) whether there is a great markc’
for Indian leather and textile goor
in Hungary and other East Europeam
countries; and

(b) if so, the steps taken or pro-
posed to be taken to explore the
same?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes Sir. There
is a good market for Indian cottom
textiles in Hungary ang other East
European countries but so far leather
goods have been exported in appreci-
able quantities only to US.SR. and
Hungary.

(b) A statement is laid on the Table
of the House, [Placed in Library.. See
No. LT-3669!64].

Export of Ground-nut Oil

1549. Shri Subodh Hansda: Wil] the
Minister of Commerce be pleased te
refer to the reply given to Unstarred
Question No. 387 on the 11th Septem-
Der, 1964 and state:

(a) whether the ban on the export
of Groundnut Oi] has any effect om
the prices of Oil in the local market;
and

(b) if so, to what extent?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
ban on export of groundnut oil did not
have any effect on itg price because
only a small quantity of groundnut
oil is exported cutside the country as
compared to the huge internal pro-
duction and consumption.



5645 Written Answers AGRAHAYANA 27, 1886 (SAKA) Written Answers 5646

Handlioom Imdustry

1350. Shri Sivamurthi Swamy: Will
the Minister of Commerce be pleased
to state:

(a) the number of handlooms now
working in the country (State-wise);

(b) the quantity of mill yarn re-
serveqd for the handloom industry dur-
ing 1962-63 and 1963-64 (State-wise);

(c) the quantity of Italian silk im-
ported during the above period and
reserved for handloom jndustry (State-
wise); and

(d) the ex-mill rate for each variety
chatged from the handloom industry?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) The number of hand-
looms registered in the different States
is given in the statement placed in
Libarary [See No. LT-3670(i)/64].

(b) Under the Al] India Yarn Distri-
bution Scheme, 20662 bales of cotton
yarn are allotted to the handloom
industry each year. State-wise allo-
cation of Cotton Yarn is shown in
the Statement placed in Library. [See
No. LT-3670(ii)/64].

(¢) No silk was imported from Italy
during 1962-63 and 1963-64.

(d) The ex-mill prices of yarn for
the handloom industry is given in the
Statement [placed in Library, See
No. LT-3670(iii)/64]. Apex Societies
and Associations of exporters get the
yarn at ex-mill rates while associa-
tions of master-weavers get it at ex-
mill rates plus 1 per cent.

Irom ore and Mangamese Ore

1551. Shri Sivamurthi Swamy: Will
the Minister of Commerce be pleas-
ed to state:

(a) the rate fixed for the iron ore
and manganese ore respectively on
F.OBT. and RO.B.T. for each port;

(b) the special reasons for giving
preferentia] rates to Dalmia and Com-
pany in Bellary district; and

(c) how much business has been
tt:ansacted through mine owners
directly and through big businessmen
respectively by the Mineral and
Metals Trading Corporation?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Pur-
v_:hase Price paid by the Corporation
In respect of iron ore varies from
grade to grade and transaction te
transaction. So far as Manganese ore
is concerned no rates have been fixed
on FOBT or FOB basis.

(c) The Corporation has entered in-
to contracts with mine owners for
7.1 million tons of iron ore and with
others for 1.73 million tons for sup-
ply during 1964-65. The first prefe-
rence is given only to mine-owners.
In the case of manganese ore the Cor-
poration, during 1964-65, entereq in-
to purchase contracts with mine-
owners and mine-owners who are
also shippers for 10.70 lakh tons and
with others for 140 lakh tons for
direct export and for export under
barters canalised through the Corpo-
ration.

Manganese Factory at Sondur

1552. Shri Sivamurthi Swamy: Will
the Minister of Steel and Mines be
pleased to state

(a) whether any licence has beem
given to the ex-ruler of Condu im
Mysore - State to start a manganese
factory at Sondur; and

(b) if so, whether he hag started the
manganese factory as per conditions of
the licence?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) and (b).
Presumably the reference is to the
licence granted under the Industries
(Development and Regulation) Act,
1951, to Messrs Sandur Manganese and
Iron Ores (Private) Limited, for set-
ting up a new undertaking at Hospes
for the manufacture of about 36,000
tonnes per annum of high grade
manganese slag, spiegeleisen, ferro-
manganese, silico-manganese and pig
jiron. The unit has not yet gone into
production.
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iInstant Tea

15:2 J Shri P. R. Chakraverti:
_ Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) the progress so far made in the
production of instant tea in India; and

(b) which companies are engaged in
the venture?

The Deputy Minister in the Minis-
try of Commerce (Shri S V. Rama-
swamy): (a) and (b). M/s Tata-
Finlay have set up a plant in Kerala
for the manufacture of Instant Tea
which is expected to go into commer-
cial production soon. Also M/s Food
Specialities Ltd., Delhi have recently
been permitted  to raise fresh capital
for setting up a plant for the manu-
facture of Instant Tea.

Export of Identical Products

1554, r Shrf P. R. Chakraverti:
7\ Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(2) whether the Ramaswamy Muda-
lair Committee on a selective approach
to export trade has recommended the
formation of consortia of exporters for
the sale of identical or complementary
products to overseas markets;

(b) if so,
thereon; and

Government’s decision

(¢) the other main recommendations
made by the Committee and Goveran-
ment’s decisions thereon?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir

(b) and (c). A copy of the report
is laid on the Table of the House.
[Placed in Library, See No. LT-3666/
64]. The Board of Trade to whom the
repo’t has been submitted decided at
its meeting in Madras last week to eli-
cit the views of the Export Promo-
tion Councils, Commodity Boards,
Federation of Indian Chambers of
Commerce and Industry, Associated

(Shri
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Chambers of Commerce and Industry
of India, and other important trade
organisations. The report will be ccn-
sidered by the Board of Trade at its
next meeting in February, 1965.

Ancillary Industries Aroung Durgapur

1555 ( Shri Ram Sewak Yadav:
"7\ Shri D. D. Mantri:
Will the Minister of Industry and
Supply be pleased to state:

(a; whether it is a fact that a study
group visited Durgapur to assess
the potentialities of ancillary indusries
to feed big industrial units in and
around Durgapur; and

(b) if st, whether the study group
has completeqd its work and submitted
its report to Government?

The Minister of Heavy Engimeering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N Singh): (a)
and (b). No special Study Group was
sent to Durgapur recently to assess
the potentialities of ancillary indus-
tries to feed big industrial units in
and around Durgapur. In pursuance
of the ancillary development work of
the Central Small Industries Organi-
sation, a meeting was convened at
Durgapur in October 1964 undeét the
Chairman of Shri T. R. Gupta,
Chairman of the Heavy Engineering
Corporation, who is also Chairman of
the Regional Ancillary Sub-Commit-
tee for exploring possibilities of deve-
lopment of ancillary industries. The
conclusiong of this meeting will shortly
be considered by the Ancillaries Sub-
Committee of the Small Scale Indus-
tries Board.

Heavy Industries in U.P.

Shri P. R. Chakraverti:
Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri Vishram Prasad:

Will the Minister of Industry and
Supply be pleased to state:
(a) whether Government propose to

establish certain heavy industries in
the eastern region of U.P, and

1558.
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(b) if so, the names of industries
which will be set up?

The Minister of Heavy Engineering
amd Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) ard (b). In so far as the Minis-
try of Industry and Supply are con-
cerned, they do not have any proposal,
at present, to establish any new heavy
industiy in the Public Sector in {ne
eastern region of UP. during the re-
main'ng period of the Third Five
Year Flan. Several new projects are
likely to be undertaken in the public
sector in the Fourth Five Year Plan,
tut nr decision on their location ha:
so far been taken. It is, therefore, not
possible to indicate at this stage the
locaiicn of any one of these new pro-
jects in the eastern region of U.P.

Expansion of TISCO

Shri P. R. Chakraverti:
{ Shrimati Savitri Nigam:
1557. Dr. Ranen Sen:
1 Shri Dinen Bhattacharya:
{_Dr. Saradish Roy:

Wii the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 467 on the
11th September, 1964, and state:

(a) whether Government received
the specific proposals from M/s Tata
and Steel Company Ltd., for the ex-
pansion of its Jamshedpur Works;

(b) it so, the estimated rise in pro-
duction which is proposed by the com-
pan;'; and

(c) whether Government have indi-
cated their decision in the matter?

The Minister of Steel ang Mines
{Shri Sanjiva Reddy): . (a) to (o).
M/s Tata Iron and Steel Co., are at
present considering the preparation of
detailed studies for further expansion
of their Jamshedpur steelworks. The
probable size of the expansion of the
plant is not yet quite clear. The Gov-
ernmert have approved, in principis,
the expansion of the plant by a million
tonnes A final decision in this regard
will be taken only after the detailed
study for the expansion is complete.

Delay in Receipt of Railway Parcels
Booked to Delhi

( Shri unkar Lal Berwa:
{ Shri Omkar Singh:
LShri “sulshan:

Will the Minister of Railways oe
Dleaseq to state:

1558.

(a) whether it is a fact that the
parceis booked to’ New Delhi axd
Deihi main railway stations from diffe-
rent railway stations on the Central,
Southern and South Eastern Railways
are not being received within the tar-
get time and the traffic has been con-
siderably diverted to the private road
transport; ang

(b) if so, the steps.the Railway Ad-
ministration are taking for the quick
transportation of the parcels from these
stations?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). A statement is
attached.

STATEMENT

Delay in Receipt of Railway Parcels
Booked to Delhi

A test check regarding movement of
parcels traffic to Delhi and New Delhi
Railway stations from stations on Cen-
tral, Southern and South Eastern Rail-
ways has indicateq that the bulk of
parcels traffic is being received with-
in target time. The position is, in faect,
better this year than last year. While
the test check indicated that in 1963,
87.1 per cent was received within tar-
get time, in 1964 this percentage is
89.6.

The more important steps taken for
quick transportation of parcels are:—

(i) Provision of adequatewnumber

©of parcel vans; T
(ii) Running of special trains bet-
ween important pairs of sta-
tiong where traffic is heavy;
(iii) Attaching of Bogie parcel
vans to fast passenger, mail
or Express trains wherever
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feasible for quick clearance of
parcels; )

(iv) Speeding up movement of par-
cels by attaching heavier type
of locomotives to passenger
trains enabling clearance of a
larger number of parcel vans;

(v) Increasing the frequency of
the Southern Express between
Madras and Delhi from bi-
weekly to five days in a week,
hag assisted in prompt clear-
ance of traffic from stations on
Southern and Central Railways
to Delhi and New Delhi; and

(vi) For the clearance of seasonal
traffic, programmes are chalk-
ed out in advance in consulta-
tion with trade and these have
been effective in  ensuring
adequate and prompt clear-
ance.

No instances of diversion of parcel
traffic to road on this account has
-come to the notice of the Railway Ad-
‘ministrations.

‘Exports of Walnuts to Czechoslovakia

1559. Shri Sham Lal Saraf: Will
the Minister of Commerce be pleased
to state:

(a) whether the Government of
Czechoslovakia have shown interest in
the import of walnuts from India and
whether any agreement to that effect
has been signed; and

(b) if so, the quantity exported so
‘far and which of the States have shar-
eqd in this supply?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Government of Czechoslovakia have
shown interest in this item and there
is a specific provision of Rs. 3 lakhs
for the export of walnuts. There
has, however, been no actual export so
far.

(b) Does not arise.
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Weaving Fabrics

1560. Shri Himatsingka: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have
agreed to allow rayon yarn manufac-
turing units to instal capacity for
weaving fabrics as well; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
iry of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The Govem-
ment propose allowing man made
fihrre and filament producing units te
msta: a limited number of power-
ioums with a view to enable them to
test their owr products and to export
the fabrics in order to step up export
eornings.

Export Promotion Council for
Handloom Product

1561. Shri Himatsingka: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1700 on the 3rd October,
1964 and state:

(=) whether the details regarding
the constitution of an Export Promo-
uon Counci: iur handicom products
have since been worked out; and

(b) if so, the broad outlines there-
of

The Deputy Minister in the Minis-
try of Comuare e (Shri S. V. Rama-
swamy): (a) and (b). The details of
the Expor: Ficimotion Council for
Har.cdloom guuds are being finalised.

Special Trains during Puja Holidays

J Shri Ram Sewak:
1562. { Shri P. G. Sen:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a large
number of special traing had to be rum
by the various Railway Administra-
tions during the last Puja Holidays; and
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(b) if so, the number thereof as
compared to that in the last year?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes

(b) During the Puja Holidays this
Yyear, a tota] of 31 special trains ware
run as compared to 28 during 1963. In
addition, this year 30 special trians
were run on the suburban sections in
the Calcutta area on the Eastern Rail-
way for clearing the Puja rush.

New Coke Ovem Plant Ramgarh
(Bokaro Area)

f Shri Ram Sewak:
1563. { shri P. G. Sen:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that Nationar
Coal Development Corporation has
proposed to set up a new coke oven
plant at Ramgarh Bokaro area; and

(b) if so, the expected capacity of
the new plant?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The National Coal Development Cor-
poration is considering a proposal, in
consultation with the Central Fuel Re-
search Institute, to set up a coke oven
plant in the Ramgarh-Bokaro area
with an input capacity of about 1 to
1.5 milion tonnes per year. The pro-
posal, however, is in a very prelimi-
nary stage. Bulk samples of Ramgarh
coal have been sent to the Central
Fuel Research Institute for carrying
out tests in order to determine its suit-
ability for high temperature carboni-
sation.

Leipzig Fair
Shri Ram Sewak:

Shri P. G. Sen:

1.5“‘ 1 Shri Ram Harkh Yadav:

Shri Baswant:

Will the Minister of Commerce be
pleased to state:

(a) whether any invitation has been
received from the German Democra-

tic Republic for the display of Indian
Industrial goods on a bigger scale
than before in the forthcoming Leip-
zig spring Fair; and

(b) if so, whether any estimate has
been made of the amount of goods to
be displayed at the Fair?

The Minister of Commerce (Shri
Manubhai Shah): (a) An invitatiom
has been received from the German
Democratic Republic to participate im
the Leipzig Spring Far-1965-empha-
sizing a prominent display of indus-
trial and technical goods.

(b) Yes, Sir. An estimate in terms
of the floor area to be occupied by the
exhibits has been made. It comes to
about 1300 sq. meters.

Hefsinki Fair

f Shri P. G. Sen:
1565. 1 ‘Shri Ram Sewak:

Will the Minister of Commerce be
pleased to state:

(a) whether any report has beenm
received in regard to the performance
of the Indian Pavilion at Helsinki
Fair;

(b) the extent to which business
has been secured as a result of the
Indian show at the fair; ang

(c) the details of the business im
progress?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. It was
reported as one of the best and most
popular Pavilions in the Fair.

(b) Business to the tune of
Rs. 3,85,000/- was negotiated during
the Fair, for items such as cotton and
handlom textiles, animal hair, spec-
tacle frames etc.

(c) Negotiations are in progress for
woollen textiles, sports goods, tinned
fruits and juices, amplifiers, woollen
knitwear, handicrafts, children toys,
porcelein-ware etc. A proposal for
package deal worth Rs. 48 lakhs for
supply of tea, spices, tobacco, cottom
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#axtiles, jute manufactures, handloom,
bandicrafts, linseed etc. against the
import of newsprint, paper, plywood
etc. was also offered.

Industrial Estates

1566. Shri Hem Raj: Will the
Minister of Industry amd Supply be
pleased to state:

(a) the number of industrial estales
(rural as well as urban) sanctioned
for the Third Five Year Plan, State-
wise;

(b) the number of such estates
which are a backlog of the Second
Five Year Plan, State-wise;

(c) the number of such states which
have been fully occupied so far and
are working, State-wise; and

(d) the number of estates which
are lying idle?

The Minister of Heavy Engimeering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) to (d). The information is being
collected from the State Governments
and will be placed on the Table of the
House.
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Foreign Trade

¥, ( Shri Surendra Pal Singh:
1571.{ Shri Ram Harkh Yadav:
{_ Shri Murli Manohar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is'a fact an Interna-
tional Team of trade experts is now
visiting India on an invitation from the
Government of India and this team is
to study our export efforts and sug-
gest improvements; and
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(b) if so, from which countries these
experts have come and what is their
up-to-date assessment -~f ~ur efferts
to boost up our export trade?

The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) The team consists of two mem-
bers each from UK., U.S, and Japan,
and one from Italy, as follows:—

Mr. W. T. Pearce,
Mr. H. W. Vallender,
Dr. Robert J. Clark,
Mr. A O. Stanley,
Mr. M. Katoh,

Mr. M. Yoshida,
Dr. E. Tosarelli

The team has not furnished its re-
port yet.

Import of Dry Fruit from Afghanistan

1572. Shri Yashpal Singh: Wili the
Minister of Commerce be pleased o
state:

(a) whether Government’s attention
has been drawn towards the tight
stock position of dry fruits;

(b) if so, whether any action is con-
templated to allow import of these
fruits from Afghanistan and other
countries on a larger scale; and

(c) whether steps would also be
taken to see that these fruits are made
available to people at cheap rates?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Im-
ports of dry fruits from Iran and

Afghanistan are being allowed every
year under bilateral Trade Agree-
ments with these countries. Larger
imports of fruits including dry fruits
have been permitted from Afghanis-
tan during the current year as compar-
ed to the previous year. More than
that, we can not afford to import be-
cause of our foreign exchange situ-
ation.

(¢) There is no price control on dry
fruits.
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Magnesia comtent in Dolomite
1573. Shrimati Savitri Nigam:
7\ Shri Vishwa Nath Pandey:

Will the Minister of Steel and Mimcs
be pleased to state:

(a) whether it is a fact that 20 per
cent magnesia content has been found
in the dolomite mined in the Hirri
dolomite belt about 11 miles from
Bilaspur (M.P); and

(b) if so, the manner in which Gov-
ernment propose to exploit and use
these dgposits?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir. The Hirri Mines, whioch were
developed by Hindustan Steel Limited,
have been supplying dolomite to their
Steel Plants for use in steel making
since 1959.

Mining Leases of Minerals

1574, Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

‘(a) the policy which is being fol-
lowed by the State Governments in
granting renewals of mining leases in
respect of minerals specified in the
First Schedule to the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957 with regard to period.
of grant and other factors involved;

(b) whether there was any viola-
tion of this policy by any State Gov-
ernment; and

(¢) if so, how many such cases oc-
curred during the last ten years?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Renewal
of Mining leases in respect of mine-
rals specified in the First Schedule
to the Mines and Minerals (Regulation
and Development) Act, 1957, is grant-
ed by the State Governments, with
the approval of the Central Govern-
ment, as laid down in proviso to sec-
tion 8(2) of the said Act, provided the
lessee has not committed any breach
of the terms and conditions of the
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lease and the area is not considered
suitable for exploitation in the public
sector. According to section 8(2) of
the Act, a lease for coal, iron ore or
bauxite may be renewed for a period
upto 30 years and for other minerals
upto 20 years. If, however, the cir-
cumstances attending a lease to be re-
newed so warrant, the State Govern-
ment may renew the lease fur a
period shorter than the maximum
prescribed in the Act.

(b) No, Sir.
_4c) Does not arise.

Lahuripara-Rourkela Road

1575, Shri Mohammad Elias: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether there is any dispute
pending between the Hindustan Steel
Ltd., and the Orissa Government with
regard to the construction of a road
between Lahuripara and Hourkela
Steel town;

(b) if so, the details thereof; and

(c) when the dispute is likely to
be settled and when the construction
of the road will begin? .

- The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c¢).
The question whether a portiocn of
the Lahuripara-Dengura road should
be treated as a “Public Road” or
“Private Road”, and if the former, to
what extent Hindustan Steel Liniited
should be reimbursed in respect of
the expenditure already incurred by
them, is at present under corsidera-
tion of the State Government.
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Raj-Kharsawan-Chaibasa Railway
Train
1577. Shri H. C. Soy: Will the-
Minister of Railways be pleased to-
state: :

(a) whether it is a fact that local
train between Raj-Kharsawan and.
Chaibasa used to ply once to and
from during forenoon and after-noon:
before the introduction of the pre-
sent time-table;

(b) whether it is a fact that on.
Tuesdays and Sundays, there are big
weekly markets causing rush in the
trains; and

(¢) whether it is also a fact that
the said Railway coaches are kept
idle during the whole day at Raj-
Kharsawan station, if so, the steps
taken to utilise them for further ser-
vices suitably between these two
stations to connect Tata-Patna Ex-
press at Khandra Station?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
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Singh): (a) One pair of locals run-
ning between Raj-Kharswan and
Chaibasa were cancelled with effect
from 1-4-1964 due to poor patronisa-
tion. At present, Raj-Kharsawan-
Chaibasa section is served by 2 pairs
of trains which are considered ade-
quate for the quantum and pattern of
traffic on the section,

(b) Yes, but the accommodation
available on the existing trains is
sufficient to cope with the rush,

(¢) The lie over period is utilised
for attention to and the maintenance
of the rake. Further, there is neither
any traffic justification nor the requl-
site line capacity available for ex-

tending the Barajamda-Raj-Kharsa-
wan Passenger trains to and from
Kandra.

Over Bride at Raj-Kharsawan

1578. Shri H. C. Soy: Will the
Minister of Railways be pleased to
.state:

(a) the number of accidents that
took place during the last five years
while crossing the railway lines at
Raj-Kharsawan from the southern
side to the railway platform;

(b) whether it is a fact that the
majority of railway staff juarters and
the rest rooms for running staff have
no access to the main railway station
offices and platformg without having
to cross the railway lines; and

(¢c) if so, whether there is any
scheme to construct an over-bridge
and when the project is likely to be
-executed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Nil

(b) Most of railway quarters, as
well as the running room are located
.on south side of the yard and the
station building is on the north side.
A level crossing at Howrah end of
the yard provides access to the colony
from the station side.

(¢) There is no such proposal at
present.
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Export of Tea to Japan

1579. Shrimati Renuka Barkatals:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Tea Board has decided to launch new
schemes for promoting the export of
Indian Tea to Japan; and

(b) if so, the main features ¢f these
schemes and the target that has beem
fixed for the export drive?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The Tee
Boarq is considering certain measures
for promoting the export of Indiam
Tea to Japan.

Night Duty Allowance on Railwaye

1580. Shri Kashi Ram Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether the Train Examiners
working on passenger yards of the
Northern Railway are not paid night
duty allowance while the same is be-
ing paid to Eastern Railway employees
of the same category;

(b) whether it is also a fact that
Station Masters, Train Clerks and
others working on passenger yards of
the Northern Railway are teing paid
night duty allowance, while only
TXR Staff is denied this allowance;
and

(c) if the reply to parts (a) ond
(b) above be in the affirmative the
reasons for the same and whether
Government will take steps to re-
move this anomaly and if not, the
reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Train Examiners work-
ing in Passenger Yards and examin-
ing Passenger Trains are not granted
night duty allowance either on East-
ern or on Northern Railway.

(b) and (¢). In terms of the Gov-
ernment’s decision, night duty allow-
ance is to be given only to such cate-
gories of staff whose duty involves
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continuous application to work during
the whole of the night shift and not
to night shifts in general. According-
ly, only such categories working on
night shifts whose duty involves con-
tinuous (i.e. sustained mental ap-
plication, have been declared eligible
for the night duty allowance and for
ensuring this wherever necessary,
certain yardsticks have also been laid
down.

Raid on Parcel Office, Delhi Station

( Shri Omkar Singh:
{ Shri Onkar Lal Berwa:
| Shri Gulshan:

Will the Minister of Railways be
pleased to state:

1581,

(a) whether it is a fact that the
Vigilance Department of the Northern
Railway raided the outward parcel
booking office, Delhi Main Railway
Station on the 29th March, 1963 and
found Government cash short with
the staff concerned; and

(b) if so, the action taken in this
case?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Disciplinary proceedings against
the official concerneq are in progress.

Booking Clerks on Northern Railway

1582. Shri Vishram Prasad: Will the
Minister of Railways be pleased to
state;

(a) whether it is a fact that Book-
ing Clerks after performing night
duties get full day rest and night al-
lowance, whereas Parcel Clerks of
the same cadre are deprived of such
facilities on the Northern Railway;
and

(b) if so, the reasons therefor?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) Both the Booking Clerks
and Parcel Clerks are allowed rest
as laid down under the Hours of Em-
ployment Regulations, whereas Night

1926 (Ai) LSD—4.

Duty allowance is given only to
Booking Clerks.

(b) According to the Government’s
decision, Night Duty allowance is to
be given only to such categories of
staff whose duty involves continuous
sustained mental application to work
during the whole of the night shift
and not to night shifts in general.
Accordingly, only the Booking Clerks
whose nature of duties fulfils the
above criteria are eligible for the
night shift duty allowance. Parcel
Clerks do not satisfy the condition
for the grant of the allowance.

Assets of Vigilance Directorate

1583, Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that certain
staff employed in the Vigilance Direc-
torate in the Railway Board and Nor-
thern Railway Headquarters office are
in possession of disproportionate assets;

(b) if so, whether these assets have
been acquired by them after joining
the Vigilance Organisation or before;
and

(c) the steps the Railway Adminis-
tration have taken to find out the
means and sources of their assets?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) and (¢). Do not arise.

Asnapani Drift Mine in Fast Bokaro

( Shri D. C. Sharma:

) Shri Subodh Hansda:

7\ Shri Ram Harkh Yadav:
| Shri Murli Manohar:

Will the Minister of Steel
Mines be pleased to state:

(a) whether an agreement has been
reached between representatives of
the National Coal Board, UK. and
the Government of India on British
collaboration for developing the Asna-
pani drift mine in the Jarangdih
(East Bokaro) coal field; and

1584.

and
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(b) if so, the details thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
There is yet no formal agreement bet-
ween the Government of India and
the National Coal Board, UK. in this
regard. The National Coal Board
have, however, prepared a project re-
port which envisages their collabora-
tion with the National Coal Develop-
ment Corporation for developing the
Asnapani drift mine. This °report
formed the subject matter of discus-
sions with the Chairman, National
Coal Board, UK, during his recent
visit here. Subject to the Govern-
ment of India giving its final clear-
ance to this project after examination
of all relevant aspects, there was
broad agreement on the technical and
administrative arrangements and the
tentative time schedule for the deve-
lopment of this mine.
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Production and Prices of Automobiles

1586, Shri R. Ramanathan Chettiar:
‘Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question
No, 237 on the 27th November, 1964
and state:

(a) whether it is a fact ihat he held
discussions with each one of the auto-
mobile manufacturers recently re-
garding pooling of their manufactur-
ing facilities with a view to rationa-
lising car production calculated to
secure economies therein; rnd

(b) if so, the nature of discussions
and the decisions arrived at?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
(a) No discussions regarding pooling
of manufacturing facilities were held
with each of the manufacturers.

(b) Does not arise.
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Promotion for Train Clerks

1589. Shri Bagri: Will the Minister
of Railways be pleased to state:

(a) whether he has received rep-
resentations from the Train Clerks
all over India about the restricted
channe]s of promotion;

(b) if so, the action taken thereon;

(c) whether the channels of promo-
tion of the Train Clerks have been
further restricted; and

(d) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) to (d).
consideration.

The matter is under

Pay Scales of Train Clerks

1590. Shri Bagri: Will the Minister
of Railways be pleased to state:

(a) whether there is a wide dis-
parity in the pay scales of the Train
Clerks on the Indian Railways;

(b) if so, the reason therefor; and

(c) the action proposed to be taken
to remove the disparity?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.
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(b) and (c). Do not arise.

Bombay-Mangalore Rail Link

1591. Shri Dighe: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Ministry of Rail-
ways are aware of the demand and
necessity of constructing a railway
line along the Western coast from
Bombay to Mangalore; and

(b) if so, the steps being taken for
the construction of the said line?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). There have been re-
presentations for the construction of a
railway line from Bombay along the
West Coast to Dasgaon and further
Southwards. With a view to help in
the economic growth of the under-
developed Konkan region and to re-
lieve congestion around Bombay, due
to industrial development, a B.G.-
Railway line from Diva to Apta via
Panvel was sanctioned in !961. Diva-
Panvel section was opened for goods
traffic on 31-10-1964 and the line be-
yond Panvel upto Apta is under con-
struction. The neediviability of fur-
ther extension of this line upto
Dasgaon is now being examined. No
investigation has been made for fur-

ther projection of the line upto
Mangalore along the West Coast.
Import of Detonators
1592. Shri Rajeshwar Patel: Will

the Minister of Industry and Supply
be pleased to state:

(a) the total requirement of elec-
tric detonators and ordinary detona-
tors in the country; and

(b) whether it is a fact that all
detonators used in the country are
imported and if so, the guantity im-
ported in 1963 and 1964 with their
value?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T, N. Singh):
(a) Current requirement of defona-
tors (all sorts) is 85 million Nos. ap-
proximately.
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~(b) Yes, Sir. During 1963 accord-
ing to the statistics maintained by the
Department of  Explosives, 86.7
million nos., of both types valued at
Rs, 88 lakhs were imported. For
1964, the figures are not et avail-
able.

Export of Groundnut Oil
1593 f Shri Jashvant Mehta:
7\ Shri Kashi Ram Gupta:
Will the Minister of Commerce be
pleased to state:

(a) whether it has come to the
notice of the Government that for-
ward contracts in foreign countries
for the sale of groundnut oil have
been entered upon by some leading
business men in Bombay;

(b) whether Government have
taken any decision regarding the ex-
port of groundnut oil through the
State Trading Corporation; and

(c) if so, what quantity of oil will
be exported during this year?

The Minister of Commerce
Manubhai Shah): (a) and (b).
Sir.

(c) Does not arise.

(Shri
No,

Rly, Employees in Vijayawada
Division
1594. Shri Kolla Venkaiah: Will the

Minister of Railways be pleased to
state:

(a) the number of railwéy em-
ployees working in Vijayawada Divi-
sion;

(b) the number of employees pro-
vided with residential accommoda-
tion in the Division; and

(c) the number of (i) hospitals, (ii)
health units, (iii) doctors, (iv) other
medical personnel, (v) recreation
clubs and (vi) schools in the Divi-
sion?

The Minister of State in the Minis-

try of Railways (Dr. Ram Subhag
Singh): (a) 20,463.

(b) 6,219. ~

(c) (i) 1.

(i) 11,

(iii) 35.

(iv) 219.

(v) 6 Railway Institutes and 1 Rail-
way Officers’ Club.

(vi) 7.
Vacancies of Principals in Railway

Colleges

1595. Shri S, M. Banerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
posts of Principals in the Railway
Colleges have been lying vacant for
the last several months; and

(b) if so, the reasons for the delay
in filling up these posts?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) There is only one college
on the Indian Railways, viz.,, “Rail-
way Staff College, Baroda”, headed
by a Principal since long.

(b) Does not arise.
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Spinning Mill at Hastinapur

1597, Shri K. N. Pande: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that in
order to provide employment to the
refugees settled in Ganga Khadar
area in Uttar Pradesh, a licence was
given to some one to establish a
spinning factory at Hastinapur; and
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(b) if so, the name of the licensee
and also the progress made in setting
up of the factory?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Messrs. Madan Industries Ltd.,
Hastinapur. The party has taken
effective steps towards the implemen-
tation of the licence.

Manufacture of Detonators

1598. Shri Rajeshwar Patel: Will
the Minister of Industry and Supply
be pleased to state:

(a) the names of the parties to
whom industrial licences have been
given for the manufacture of detona-
tors, the location of these factories,
the dates of these industrial licences,
the salient features of the collabora-
tion approved in these cases, and the
progress made so far;

(b) whether it is a fact that cne of
the licence holders is proposing to
import old disused plant of three
times the licensed capacity; and

(c) whether it is a fact that one of
the licence holders is given foreign
exchange loan on more liberal
terms than permitted in the case of
others and if so, the reason there-
for?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-3672/64].

(b) Some portion of the machinery
to be allowed to be imported hy one
of the licensees is second hand, re-
conditioned. The plant will be al-
lowed to be worked only for the
capacity licensed.

(¢) No, Sir. The terms given for
the foreign exchange loan are on
lines generally approved by Govern-
ment. N



5677 Written Answers AGRAHAYANA 27, 1886 (SAKA) Written Answers 5678

Theft of Explosives from Rly. Wagon

1599. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 369 on the
11th September, 1964 regarding the
theft of explosives from a sealed
Railway wagon from the Changsari
Station Yard (N.F. Railway) and
state:

(a) whether the "trial of the case
has concluded; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No, Sir.

(b) Does not arise.

Indian Railways Conference
Association’s Office

1600. Shri Vishram Prasad: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that Shri
K. C. Bakhle the then Chief Commis-
sioner of Railways in 1947 recom-
mended the winding up of the Indian
Railways Conference Association’s
office and taking over of the functions
of that office by the Railway Board;

(b) whether in 1956 the General
Managers of the Indian Railways also
unanimously recommended to dis-
continue the L.R.C.A. Office in its pre-
sent form;

(c) if so, whether Government have
considered the matter; and

(d) whether any action has been
taken on those recommendations?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) Yes.

(c) and (d). This question has been
considered by the Government from
time to time and having regard to all
factors, it has been decided that the
Indian Railways Conference Associa-

tion should continue to function as a
separate body.
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China Clay at Neyveli

1603. Shri R. Barua: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether the China clay found
at Neyveli has been put through com-
mercial washery plant;

(b) whether this washed clay is
being put to commercial use for pro-
duction of sanitary wares and insula-
tors; and

(c) if so, the commercial potential
of this clay?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
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Yes, Sir. China Clay, recovered
during mining operations, is put
through the washing plant in the pro-
ject. Washed clay is being sold to.
commercial users like porcelain fac~-
tories and manufacturers of sanitary
ware and insulators.

Auto-parts Industrial Estate in Delhi

1604. Shri R. Barua: Will the Minis-
ter of Industry and Supply be pleased
to state:

(a) whether Government have con-
sidered any scheme to‘develop Auto-
parts Industrial Estate under the Delhi
Administration; and

(b) if so, whether it will be set up
with Japanese collaboration?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
(a) The Delhi Administration is con-
sidering a scheme for setting up a
functional ancillary industrial estate
for the manufacture of auto-parts for
inclusion in the Fourth Five Year
Plan.

(b) The proposal does not envisage
collaboration either with Japan or any
other foreign country.
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Mangalore-Hassan Railway Line

1606. Shri  Siddananjappa: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 1486 on the 24th
March, 1964 and state the progress
made so far in the construction of the
Mangalore-Hassan Railway line?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
-Work on the B.G. connection between
Mangalore Station and Panambur is

well in hand and a progress of about
23 per cent. has been achieved upto
end of October, 1964. Construction
of the M.G. line from Hassan to Man-
galore has also.recently been sanc-
tioned and construction of the same
has been taken up.

Over-Bridge near Itarsi Station

1607. Shri Hari Vishnu Kamath:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1311 on the
25th September, 1964 and state:

(a) whether any further progress-
has been made with regard to the
construction of an overbridge for road
traffic at the two level crossings in
Itarsi (Central Railway); and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The general lay out plan
of the road overbridge at the site of
the existing level crossing at mile
463|12-13 on the Itarsi-Bhopal Section
was sent to the State Government in
September 1964 but their approval is
still awaited.

Singareni Collieries

( Shri Umanath:

) Shri Laxmi Dass:
1608') Shri M. N. Swamy:

(_ Shri P. Kunhan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether the Estimate Com-
mittee of Andhra Pradesh Assembly
had made some recommendations.
with regard to the working of Singa-
reni Collieries;

(b) if so, whether these recom-
mendations have been implemented
by the management; and

(c) if not, the reasons therefor?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.
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(b) and (c). The implementation of
‘the recommendations made by the
Estimates Committee of the Andhra
Pradesh Assembly is primarily the
concern of the State Government. It
s, however, understood that one

. recommendation about the merger of

the posts of Managing Director and
General Manager has been imple-
mented. The others are under the
consideration of the State Govern-
ment.

Foundation of Simla Hills

f Shri Chuni Lal:
1609.1 Shri Daljit Singh:

Will the Minister of Steel and Mines
‘be pleased to state:

. (a) whether it is a fact that Dr.

West who headed the Geological Sur-
‘vey of India for a number of years
and conducted investigations for a
long time came to the conclusion that
Simla hills stand partly on air and
wpartly on a rock;

(b) whether it is also a fact that
.some portions of this historic hill
station have been sinking gradually
for the past three years; and

(c) if so, the steps which Govern-
ment are taking to protect the hills
“from sinking?

The Minister of Steel and Mines
«(Shri Sanjiva Reddy): (a) No, Sir.

(b) No, Sir.

(¢) Does not arise.

'12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CRACKER EXPLOSIONS NEAR TownN HarLn
AND ON PARLIAMENT STREET

Shri Yashpal Singh (Kairana): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
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request that he may make a statement
thereon:

The cracker explosions near
Town Hall, Delhi, and in Parlia-
ment Street, New Delhi, on the
15th and the 16th December, 1964,
respectively.

The Minister of Home Affairs (Shri
Nanda): At about 3.15 p.m. on the
15th December, 1964, a loud report
was heard in the Town Hall premises
where the Municipal Corporation
Offices are also located. Information
about the explosion was received at
the Kotwali Police Station by phone,
and the local police reached the spot
immediately followed soon after by
the Special Staff of CID. It was
found that a cracker had exploded on
the pucca road inside the northern
compound of the Town Hall near its
eastern gate. No stone or iron pieces
were recovered at the site of the
explosion,

One person, a shop employee, is
reported to have received a superficial
injury on his left leg. He was sent
for medical examination. The medi-
cal report, however, indicates that this
injury was between 2436 hours old.
This person had gone to the Town
Hall to pay a bill for water charges.
He is being interrogated by the Special
Staff.

On the 16th December, 1964 at
6.15 p.m. Shri Baljit Singh S.I. while
on patrol duty heard the sound of a
loud blast from the premises of Bible
House situated on Parliament Street.
The local police reached the spot
immediately followed shortly by the
Special Staff.

A doctor from Vellore Hospital,
who was staying there, was injured
by the cracker explosion. He was
taking a stroll inside the compound
of the House when the blast took
place. He was at once taken to the
Willingdon  Hospital for medical
attention, his injuries were found to
be simple and he was discharged
immediately after treatment.
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5, It appears that the crackers were
exploded only with a view to mis-
chief. Experienced police officers who
inspected the spot, are of the opinion
that so far as they could judge the
crackers were of ordinary type, of the
kind generally used for fire works on
festive occasions, for the manufacture
of which licences are given fairly
The crackers exploded did
not appear to have been made in
violation of the Explosives Rules. But
a definite opinion will have to await

freely.

the report of the Inspector of Explo-
sives to whom the material has been
sent for analysis, as is done in such
cases.

6. In respect of both the incidents,
cases have been registered under sec-
tions 286|337 L.P.C.

I may add that I just received the
report about the result of the exami-
nation and the information is that
this was not anything out of the ordi-
nary and that it was an ordinary crac-
ker not contravening the
qf the Explosives Rules.
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[ 7=1]
T & 9% saredt & AR U™ g |
X g a4 FE TEHIE AGH 8 |

A TFTER A - F q) FEAT
g5 o I &

Shri D, C. Sharma (Gurdaspur):
The hon. Minister described it as an act
of mischief. May I know how long
the Government of India and the
Home Minister are going to tolerate
these acts of mischief which have
travelled from Asaf Alj Road and
Town Hall to the Parliament Street
and which are coming very near the
Parliament House also? May I also

Mr. Speaker: I think that
be enough.

would

Shri D, C. Sharma:. .. .how long it
will take for Government to control
the situation which has been existing
off and on during the last seven or
eight years, namely bomb explosions,
cracker explosions and things of that
kind?

Shri Nanda: The hon. Member
possibly speaks in a lighter mood....

Shri D. C. Sharma: Certainly not
I take objection to this. I did not
‘speak in a lighter mood.

Mr. Speaker: I must assure the hon.
Minister that the hon, Member is very
serious.

Shri D C, Sharma: It is the hon.
Minister who is not serious......

Mr, Speaker: Now, the hon. Mem-
ber may resume his seat.
Shri Nanda: I take the hon. Mem-

ber’s assurance—of course, no assur-
ance was needed......

Shri D. C. Sharma: I do want your
assurance,
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Shri Nanda:....that it 1s very seri-
ous. I take this matter even more
seriously.

Shri D. C. Sharma: You do not.
Mr. Speaker: Order, order.

Shri Nanda: He is becoming more
serious still. I am taking it seriously
for this reason. These were crackers
and these were things of which nobody
need take any serious account. But I
do feel that we must prevent these
things ‘also in order to be able to avert
anything which may be graver or of
greater seriousness. Therefore, we
have made all the arrangements for
intensifying the watch and vigilance,
though during the previous two years
or so nothing had happened and. there-
fore there may have been some
relexation. Now, this will be looked
after very adequately, and I would
assure the hon. Member of that.

*ft Faw T (T FXeEnT)
297 § 91 wwar g 5 AR A ogw
oY faewie 1 ¥ 99 aug S TH
a1 gfew =T w9 fear @ oar
Fiw qgar & 93, 6 @ o™
= &1 w19 fgar mw g

o AT 0 IW I F IG TEd
AR AT TEET AT @I |

Shri P. C. Borooah (Sibsagar): May
I know whether Government have
any proposal to comb the capital to
trace the mischief-mongers, if not
saboteurs, who are responsible for
these explosions in the capital?

Shri Nanda: These mischief-
mongers were being apprehended.
Several arrests have been made about
the previous occurrences.

Shri Hem Barua (Gauhati): Tnae
apprehension in this country is that
the persons indulging in these ex-
plosions must be Pakistani agents who
have spread their tentacles from the
State of Jammu and Kashmir to this
capital, whereas Pakistani propagirda
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is that these persons must be Indiars
belonging to a particular community
who, in order to calumnise Pakistanis’
brethren in faith in this country, have
done this. In the context of this and
because of this serious difference of
opinion and doubts in the country and
broad policy abroad also, may I know
whether Government are  serious
about pinpointing the actual source
of these incidents so as to put at rest
all sorts of doubts, rumours, cnal-
lenges and counter-challenges?

Shri Nanda: The doubts and sug-
gestions of the hon. Member are very
far-reaching.

An hon. Member: Far-fetched.

‘Shri Hem Barua: Pakistan is doing
that.

Shri Nanda: All that is being kept
in view in the larger context of tite
situation in the country. But so far
as this particular matter is concerned,
it has a more limited significance,

Shri Himmatsinhji (Kutch): The
‘hon, Minister, said and it was alsc
Teported in the papers, that it was an
ordinary cracker. - What was the
type of injury, was it burns or any
other kind of thing?

Shri Nanda: The injury in the firsi
case was, according to medical repart,
an old injury and, therefore, it was
not related to this. I have not got
details of the second.

Shri Kapur Singh (Ludhiana): Is
there any evidence in the possession
of Government to suggest existence
of a nexus between these explosions
and other explosions, now and then,
here, there and elsewhere?

Shri Nanda: This is too broad a
nexus for me to say anything abcut
here,

Shri Kapuy Singh: It is a simple

question. There is nothing too broad
about it
Mr. Speaker: Here, there, else-

‘where—all that is _foo broad.

Shri Kapur Singh: Throughout the
country.
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Shrimati Yashoda Reddy (Kurnool):
The hon, Minister said that for the
last two years we did not have any,
explosions, though we had some
earlier, and now for the last two or
three months we are having these.....

Shri Nanda: Not two or three
months, but the last month,

Shrimatj Yashoda Reddy: I want
to know whethe, either in the pre-
vious case or in the present one, any
particular political party or any
particular community, whatever the
motive—mischief or otherwise—has
been found to be involved and con-
nected.

Shri Nanda: This was more a matter
of mischief, as I said rather than of
any political intent or motivation.

Dr. Sarojini Mahishi (Dharwar
North): In the light of the criticisma
made by members of the Corporation
and other persons in Delhi regarding
the :nefficiency of the police and
vigilance authorities, what additional
steps would Government like to take
to strengthen the police and vigiiance
organisation in Delhi?

Shri Nanda:
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I have already stated
that for this particular purpose, a
squad which was being employed
before, is now being re-employed; also
it is Dbeing strengthened further.

Shri M L, Jadhav (Malegaon): Is it
a fact that these exploslons have
created an atmosphere of a sense of
insecurity among the citizens?

Shri Nanda: Though I would
acknowledge our responsibility to pre-
vent these things. and also deal with
them when they occur, I would request
the hon. Member not to be scared by
crackers.

Shri P. R, Chakraverti (Dhanbad):
How many cases have been tried and
how many convictions obtained? Also
is there any connection between these
explosions and the spy ring?

Shri Nanda: As far as I can recall
about 70 per cent of the cases which
arose have been worked out and a
considerable number of convictions
have been obtained
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st w7 ¢ A% 3% owEm A
ARIE & AT gA7 & WK 3467 & forg
TR far o w@r € #% 57 wgew w51
SART H=6 qOF § F9 FI9 & rEq
AT AT g1 @I E |

S Lo o AW : HY W AT
IWT G AAT | T qer av fr fos
W@ qNC g & WA A7 § aev &
AT F wae§ 7

WU WERA . [F TWIT A A7
1 Q& FT TF T AT 99T AR
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12.27 hrs. T
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE MANGANESE
Ore (INDIA) LiMITED, NAGPUR ETC,

The Parliamentary Secretary to the
Minister of Steel and Mines (Shri
Thimmaiah): On behalf of Shri Sanjiva
Reddy, I beg to lay on the Table a
Table a copy each of the following
papers: —

(1) (i) Annual Report of the
Manganese Ore (India) Limi-
ted, Nagpur, for the year
1963-64, along with the Audit-
ed Accounts and the comments
of the Comptroller and Auditor
Genera] thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.
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(ii) Review by the Government
on the working of the above
Company.

JPlaced in Library. See No. LT-

3653/64].

(2) (i) Annual Report of the
National Coal Development
Corporation Limited, Ranchi,
for the year 1963-64, along

with the Audited Accounts
and the comments of the
Comptroller and  Auditor-

General thereon, under sub-
section - (1) of section 619A
of the Companies Act, 1956.

(i) Review by the Government on
the working of the above
Corporation.

[Placed in Library. See .
3654/64].
STATEMENTS SHOWING THE ACTION
TAKEN BY THE GOVERNMENT ON
VaRIOUS ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertakings
given by Ministers during the various
<essions of Third Lok Sabha:—

No. LT-

(#) Statement No. 1. Tenth  Session,
1964.

(#7) Supplementary State-- Ninth  Session,
ment No. II. 1964.

(#i7) Suppementary Eighth Session
Statement No. IV. 1964.

{iv) Supplementary Seventh Session,
Statement No. VII. 1964.

(v) Supplementary Sixth Sesson,
Statement No. X. 1963.

(i) Supplementary Ffth Session
Statement No. XII. 1963.

[Placed in Library. See Nos. LT-

3655 to 3660/64].

ExporT (QuUALITY CONTROL AND INS-
PECTION) RULEs, 1964

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the Export (Quality
Control and Inspection) Rules, 1964,
published in Notification No, S.0. 3317,
dated the 14th  September, 1964,
under sub-section (3) of section 17
of the Export (Quality Control and
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Inspection) Act, 1963. [Placed in
Library. See No. LT-3661/64].
THE SaLT CEss (AMENDMENT) RuLEs,
1964, ETC.
The Minister of Heavy Engineering

and Industry in the Ministry of
Industry and Supply (Shri T. N.

Singh): I beg to lay on the Table a
copy each of the following papers:—
(i) The Salt Cess (Amendment)
Rules, 1964, published in Noti-
fication No, S.O. 4037, dated
the 28th November, 1964,
under sub-section (3) of sec-
tion 6 of the Salt Cess Act,
1953. [Placed in Library.

No. LT-3662/64].

(ii) The Registration and Licens-
ing of Industria] Undertakings
(Amendment) Rules, 1964,
published in Notification.
No. G.S.R, 1781 dated the 11th
December, 1964, under sub-
section (4) of section 30 of
the Industries (Development
and Regulation) Act, 1951.
[Placed in Library. See No.
LT-3663/64].

(iii) (a) Annual Report of the
National Industrial Develop-
ment Corporation Limited,
New Delhi for the year 1963-
1964, along with the Audited
Accounts and the comments
of the Comptroller and
Auditor-General thereon,.
under sub-section (1) of sec-
tion 619A of the Companies
Act. 1956,

(b) Review by the Government
on the working of the above
Corporation,

[Placed in Library. See No.
3664/64].

AvupIT REPORT ON THE ACCOUNTS OF
TiHE CENTRAL SILK BOARD FOR THE YEAR
1962-63

The Deputy Minister in the Ministry
of Commerce (Shri S. V., Rama-
swamy): I beg to lay on the Table a
copy of Audit Report on the Accounts
of the Central Silk Board for the year
1962-63. [Placed in Library. See No.
LT-3665/64].

LT-
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12.29 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

‘In accbrdance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Kerala Appropria-
tion Bill, 1964, which was passed
by the Lok Sabha at its sitting
held on the 10th December, 1964,
and transmitteq to the Rajga
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill’

12.29} hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 21st December, 1964 will
consist of:

(1) Consideration and passing of the
Indian Tariff (Amendment) Bill,

1964,
(2) Consideration of any item of
Government Business carried

over from today’s Order Paper.

{3) Discussion on the Thirteenth
ang Fourteenth Reports of the
Union Public Service Commis-
sion on a motion to be moved by
the Minister of State in the
Ministry of Home Affairs.

(4) Consideration and passing of the

Seeds Bill, 1964, as passed by

Rajya Sabha.

Further discussion on the Re-

port of the Backward Classes

L&)

~

Commission (Vols. I—III) to-

. gether with the memorandum
explaining the action taken
thereon,
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(6) Reply by the Minister of Indus-
try to the discussion on manu-
facture, consumption and prices
of cars on Wednesday, the 23rd

Decemiber, 1964 at 4-30 p.M.

Shri Hem Barua (Gauhati): Last time
1 enquired about my no-day-yet-named
motion on the peaec talks in Nagaland
which you were pleased to admit.
The hon, Minister gave an assurance
that he would discuss the matter with
the Minister concerned and let us
know about it, but it does not find a
place in next week’s business. May I
know what has happened to it?

Mo A ANEL Mg (HIFET)
AW AERT, YIW AAT T AR
qEqTT &7 aTd@ W =TT

Shri Hari Vishnu Kamath (Hosh-
angabad): By your leave, I will ask
for clarification on three points.

Parliament is moving inexorably
into the last week of this session, and
the Minister of Parliamentary Affairs,
if I remember aright, said last week or
the week before last that the Supreme
Court’s opinion on the Presidential
Reference would or might be posted
during this session. I would like to
have a categorical statement on that.

The second point is this, In the last
session, the Government made a pro-
mise or at least dropped a broad hint
that a comprehensive Bill to amend
the Patents law, half a cemtury old
Patents law, would be introduced in
this session. In this connection, the
Prime Minister’s reply to a British
pharmacist or manufacturer in London
earlier this month has created some
misgivings and I would like to have
a statement about this point, as to
when this Bill is to be introduced.

The last point, a fortnight ago to
this day, the Minister of Parliamen-
tary Affairs, in his capacity as the
chief whip of the Congress Party,
virtually confessing his inability to
maintain quorum in the House held
out a promise oy threat to amend the
Constitution for this purpose......
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The Minister of Finance (Shri T, T.
Krishnamachari): No.

Shri Hari Vishnu Kamath: He said ~

so: the other Minister says no.
Mr, Speaker: Is that all?

Shri Hari Vishnu Kamath: There-
fore, I would ask him to plan the new
session—because this is the last week
and he will not make any more state-
ments in this session—methodically
and scientifically so that gll the
national business could be gone
through after proper deliberation, and
there will not be hustling of any kind.

Nt fomm orwaw  (FFEEgR) ¢
W AT § o A welt A F Fe
Zamarze  F, F9i% 18 qIQE AT
Ty 39 & fawg faar mam 2,
ST ITHT A ATER |

oW WA - ITe Fifgar ¥ 3w
& e ¥ 7 fear & | v T A S
FT F1E FEE@ TG L

Shri Nath Pai (Rajapur): Sir, when
we raised last time the question as to
whether the Government was con-
templating to give the House an oppor-
tunity of discussing the report of the
Bonus Commission, you directed the
hon. Minister, as the promised Bill had
not come, we should have an oppor-
tunity of discussing it. In reply to
your direction, he stated last week
only that he would consult the Minis-
try concerned and come with a state-
ment, I do not find any reference to
that. May we know why we are not
being given an opportunity to discuss
this issue?

st e et (fawei]) -
A, fredt ar ofewm & g
=T & $9 FETal wrw ¥ fe
AT THEAT T I §T THE T F [
T B AF AT § T AT F fAT w @
T, A arfarr Y g . L
1926 (Ai) LSD—5.
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TF AAET A9 IS & v oy
A-F4e-ArT AOE AR E, A9 WY
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12.40 hrs.

STATEMENT RE. EXPULSION OF A
PAKISTANI DIPLOMAT IN DELHI
AND RETALIATORY ACTION BY
PAKISTAN
The Minister of Home Affairs (Shri

Nanda): Sir, I made a statement

yesterday about the arrests of seven

persons under Section 3 of the Official

Secrets Act as there were reasonable

grounds to believe that they had

pessed on information on secre:
matters to an officer of a diplomatic
mission in Delhi. I also said that
appropriate diplomatic action has been
taken. The diplomatic action I had
referred to was a request which our

Foreign Secretary had made to the

Pakistan High Commissioner on the

afternoon of December 16, that Mr.

Ghulam Mohammed, Second Secretary

of the Pakistan High Commission

should be withdrawn from Delhi with-
in 24 hours. The Pakistan High Com-
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[Shri Nanda]

missioner had agreed to do so, but had
requested that this information might
be withheld until the officer had left
the country. This request had been
agreed to ang that is why I refrained
from mentioning in the House yester-
day the name of the Pakistan High
Commission or the nature of the diplo-
matic action taken.

From information in oup possession,
we had strong reasons to believe that
Mr. Ghulam Mohammed, the Second
Secretary of the Pakistan - High Com-
mission, was engaged in espionage.
The main accused who was arrested in
the proximity of the residence of the
Second Secretary of the Pakistan High
Commission was carrying documents
containing secret information, anq has
named the Second Secretary in his
statement to a Magistrate. There is
also other material, oral and docu-
mentary, incriminating the Second
Secretary.

In a statement issued by the Pakis-
tan High Commission last evening, it
has been saiq that in a previous case
in which one of the officers of the
Pakistan High Commission had been
asked to leave the country, Shri
Bhattacharya on whose alleged state-
ment the action had been taken, had
been released on the orders of the
Magistrate trying the case for lack of
evidence. The facts are that Shri
Bhattacharya haq not been put on
trial at all and that in the inferest of
national security it had been decided
to place him in preventive detention.

Hon. Members may have noted that
the Government of Pakistan have by
way of retailation asked for the with-
drawal of the Second Secretary of
our High Commission in Pakistan on
the vague ground that he was “indulg-
ing in undersirable activities not in
keeping with his functions as a mem-
ber of a diplomatic mission.”

ot T e (fae)
T W 3AY I F TH g AT g8 Y
FT IIfFET & F1 sufeq gars gt
qrgedl T& 1°7 WEA FY 4 g faeeht
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FOF IR U S T ¥ | I9 T
qifFeaTT AT T WG GEIR Y
T frar a1 fF @ feq oF @
qFag § FIE TGOT T FT J0, W IA
afedi ®1 gar @7 1 FE AT F
oiffeam 7 #eifa § @61 w@RT
ISET AT FART I5T FT 9 g
Frefagi 1 FAN § AR qfFE AW
T HY Qo TGO TE LAY | TR IA®
gftz & 30 997 g0 UF 9F FI W |
It IFTX FY gEA qA 3w §E 9w
N GTHRTT FY qrfeear & gre e
I Ferfr g AT F1 g9 WA &
79 f6T ga% 24 92 QT AT TEEY
o F% 1 & JEeT 9ear §
q@ FHR IH TFE FT qA T4
FET AT G R ) R g ¥ 9@ 9@
ag & fF 9 0 g qdt 78t F© T
FT T A 39 999 UF quAtas sfafqfa
qIfeaT &7 g9 H 45 T 99 a19 F1
T @I AT AR AR & I1F g0 FaH
¥ IFA AT F@TE AR qF IqD

T 9 1 T8 T FET 9T L. L

TEAW AW © F AT AT FI
T AT IqY F1E FF AP TAT R 1 T
TF AT IET AT & 997 99 JM@T )
ZATE 15 AT foT FT A g 21

T ST e - gS &Y 9
&Y Faet fodt g€ 72 § R Y Ffade
¥ ¥t ¢ fufmee & fo9 & fodRr
qifeeam & i & afawry § 1) g
mfa @ 3w & W9 ¥ 9 FF a9
g% fadare w7t WM, & g8 S
aEAT §

St wav ;g faewa a9 T R
S AT GTET A FETE ) TW A FE
THA AT gE R 1 T FB FHT & AT
AT & | WA 3@ AT F1 qw v faar
AT #HIT AT F7 e FfAT F1 T
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fear st fF24 92 & HTT AR 5q97
TRYT FAT ATY T2T T | ToaT § FodT T8
FTH %7 fZaT T | TAAS FAGIH TG
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Tt 1 g€, WA FTE ¥ H 7 IqH
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wwar faeft w1 e 91 50 7t & fea mar
IqHY ao1g ¥ IR agt {47 | qgi ¥ o
T AT AT IEE AT IR TG A TR
uF ARHT F1 Fg fear 5 gw aw 9
gy Ty Fav gs ?

»ft ETIEIT WEHT - ;T ¥ qeAE
WA AT AW GAT & 1 AT FA
7g & fr mifaferet wea doe QAT
X & gE ¢ ) oge AR IR W
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a9y #F QA

WA WERT © W qg A1 3G fiw
T & W gE Ay ¥ 7 F qnfaw
@t Tare gW B Ag AT ] ) a9
AT F Fa T F ITY T Fq9
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=t TeTEER et o 3O oy
weE gL

WO RgRT WY Y FET § fE
9 qF 2 & WOT F T TR S
w0 ? 38 &1 & ;77 warw frws; ?

ot e TR g ag §
f& 9 o o &1 qwg SR frar &t
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Shri Hem Barua (Gauhati): On a
previous occasion, when the Pakistani
Attache was found involved in
espionage activities in cooperation
with some Indians and with some
officials also, disturbing facts were
divulged on the floor of the House, and
when Mr. Nehru was here, we
took the Government to task for
giving a lot of time to Pakistan to
take retaliatory steps against us and
at the same time to carry on a vitriolic
campaign against India by the Pakis-
tani broadcasting system. The Pakis-
tan Radio did a lot of vitriolic propa-
ganda against India during this time,
which we gave them. India made a
political mistake. That was what we
came to understang on the floor of
the House on that occasion. We

thought India would not repeat it. ..

Mr, Speaker: How can I tolerate a
long speech? What is his question?

Shri Hem Barua: Why is it, in spite
of the Government of India’s sad ex-
periences with Pakistan as revealed
in the case of the Air Attache of
Pakistan who was detected in Rawal-
pindi......

Mr. Speaker: Again the same thing
is repeated. What is his question?

Shri Hem Barua: In spite of the
previous sad experience of our Gov-
ernment of how Pakistan has conduct-
ed her affairs against us when we
gave them time, why is it that Gov-
ernment have made the same mistake
this time and given Pakistan an
opportunity to carry on a radio war-
fare against us during these davs”

Mr. Speaker: The answer has come;
the Government has said it has made
no mistake.

Shri Hem Barua: Why did not. the
Government learn from fhat experi-
ence?

Mr. Speaker: First he assumes thut
a second mistake has been made.
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When the Government denies it, how
can I again ask the Minister?

Shri Hem Barua: We do not expect
the Government to admit their mis-
takes; that they will never do.

Mr, Speaker: There are other
remedies open to him. -

Shri Hem Barua: Why is it that this
time was given to them?

Shri J. B, Kripalani (Amroha): His-
tory repeats itself!

Shri D, C. Sharma (Gurdaspur):
When there is a disease which is of a
recurrent nature, you can employ two
remedies—preventive as well as cura-
tive. This disease wvis-a-vis Pakistan
High Commission has been going on
during all these years. May I know
from the hon. Home Minister what
preventive measures have been taken
all these years, what vigilance we
ave been exercising all tese years,
so that the Pakistan High Commission
people do not steal away the secrets
about our Air Force and military dis-
pensations?

Shri Nanda: I thought the bon.
Member would have discovered this
fact that this is not an occasion to
say that we have not been able to
track down the person in the act
betore he could deliver the documents.
1 think this is a sign of our having
achieved success in these thing. (In-
terruptions).

Mr. Speaker: Before the Minister
completes the sentence, again an in-
terruption is made, We should hear
his answer. )

Shri Hem Barua: This was an acci-
dental discovery, the discovery of
these people, because there was a

letter written by the mother. (Inter-
ruptions). .
Shri Nanda: There was nothing

accidental about it. It was months
of aclive endeavour that led to this.
There is a bigger thing than the thing
before us.

Pr. Sarojini Mahishi (Dharwar
North): It was reported that some
Indian military officers of rank and
dignity were involved in this spy-
ring. May I know whether any fur-
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ther investigation in the matter
reveals as to who these people were
and the nature of the document and
the information that was intended to
be passed on?

Shri Nanda: I have no further in-
formation to disclose at present.

=t wrRr fag fagmt (7o) -
ST g8 g1 1T & i 99 91 qrfees
¥ fawg ¥ odft qeAT @ &, wifeT
& gr€ e F71 #YE wfgwrd gua) &
AT FT Q@R F qfaueT F ©@age
TN FA AN EITRIAATE
A 9T qEAT A9F €, 3/ & ugw ¥
THY WEAT ¥ A g 1 g ‘wawg” #
EEECI AR GRS G e
F Ag) faar Smar

WO WEAT A BT S A
TTERTE, N AR I AR AN |

=Y 3 fag fagrat : ag d= &
FR § o gwaT §, g 9 @Y | q@l
Tar T & h

ol ETEEAR et gEER ¥
qHaT §, &$ FfawA w1 Afgwrdy ag

=1 swaa fag fagr : &iF awr
Hag 9 9 a1 8 |
Shri Hem Barua: The Pakistani
diplomat was seeing from there, from

the diplomatic gallery on three
occasions,

Mr. Speaker: I will find out that.
=t sm3a fag fagrat : 98 w@srdl
FEqH A AL A GHATE |
Shri Hari Vishnu Kamath (Hosh-
angabad): Mr, Speaker, Sir, I have
no doubt you will agree with me that
the matter is Very grave, and I am
sure the House will agree too, The
nation also feels very perturbed over
this. I want to know what exactly
are the reasons—he evaded the ques-
tion yesterday—plausible, phoney or
otherwise for charging these people,
six or seven of them who have been

5708
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arrested, under the Official Secrets
Act and not with treason—apart from
whatever happens at the trial—under
the Defence of India Act? Has the
Defence of India Act after having
been used against political opponents
in the country become a dead letter?

Shri Nanda: Yesterday also I ans-
wered that, that at the moment it is
a provision of that Act under which
action is being taken. If there is any-
thing else applicable, certainly we
will look into it.

Shri Hem Barua: Why don't you
hang them?

Shri Nanda: Because these investi-
gations are going on and it is in terms
of the investigations that action will
follow. .

Shri Hari Vishnu Kamath: May I
appeal to you in the national in-
terest. . . .

Mr. Speaker: I should hang them?

Shri Hari Vishnu Kamath: Hanging
is afterwards, I do not want to hang
them on anyone else without trial.
When the facts are in your possession,
why don’t you charge the accused
with treason? What stands in the
way of your doing so? The Defence
of India Act is still on the statute-
book; it has not yet become a dead
letter. (Interruptions).

Shri Basumatari (Goalpara): Was it
not a fact that while our Home Min-
ister visited Assam in connection with
the atrocities committed in Assam the
same allegation was brought before
him against the Assistant High Com-
missioner at Shillong; if so, may I
know what action he has taken about
that?

Mr. Speaker:
thing.

Shri Bhagwat Jha Azad (Bhagal-
pur): May I know whether the In-
telligence of the Government or the
intelligent persons of the Govern-
ment would tell us what are the rea-
sons for Pakistan on all these two
occasions to ask for time and in the
course of that time to expel our offi-
cials first and show to the world that

That is a different
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ours is a retaliatory measure and not
theirs? ’

Shri Nanda: I have explained it.
The experience which was mentioned
was fully before us. We knew all the
facts and we had them before our
mind. It was in the light of that and
in full view of those facts that this
decision was taken. There was full
24 hours difference between our action
and their action. The official of Pak-
istan left yesterday at five o’clock.
Our man, the Second Secretary, will
be leaving today, that is 24 hours
after. It means that their action is
an act of retaliation. What exactly is
involved is certainly for the world to
see.

Mr. Speaker: Shri Nath Pai.

Shri Nath Pai (Rajapur): Sir,......
He is not listening.

Mr, Speaker: He may put the ques-
tion,

Shri Nath Pai: Sir, it is discourtesy
to you that when you have called a
Member to put the question the Min-
ister is not listening, and he is in con-
versation with someone.

Mr. Speaker: I am very attentive.

Shri Nath Pai: He should be atten-
tive too.

Mr. Speaker: Yes, I expect that also.

Shri Nath Pai: In reply to an earlier
question the hon. Minister said that
he was not going to disclose the nature
of the document. While agreeing with
him that the facts and the details of
the contents of the document need
not be disclosed, may we know
whether the documents which the
accused were trying to hang over to
the Pakistani Second Secretary had
any bearing on the defence and the
security of this country?

Shri Nanda: The seriousness of the
nature of this activity and the docu-
ments I have already disclosed. I am
not going to give any more details.

Shri Nath Pai: I wanted to know
specifically whether it had any bear-
ing on the defence and security of this
country. What is the mystery about
it? Why is there this mystification?

Shri Nanda: That is so,
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st qraw fog (FoT)  wEi
e HT FTT TF T 9 IS 4T 8,
Ig T ATHAT & | FAIR qFeT JweqY
1 IFR faar F9T 9@ ¥ gy famw
5 o g9 7 7l YT 89T THeT | g
FFs ey At farEgar F AT agi ¥
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AR WD : IT FT JqTT HAY
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=t wE TR e (FFIAT) T
3 I B WY g HAT WERT A
9 qIq &1 W Rifww 5 fF et
e FfmT ¥ TR F N 9 39
a@ # P FQ § 99 w fafoee
@& I | 3T AW AT @ F A
T ATIHY W IR & AT AT v’ 59
T FT HAT T I A 92 |

WRH AT | FT AT a9
1Y & o welY wgeT 39 I F A@i
Fg | FT I IT A T F3 % a9
aedr @ far s

oY VAt A A T qERA,
Fq I 78 97 fF T gl ¥ 99
@Y ¥ fo 7 agrm 1 faww
FTATE w6 HqAT T@I |

=it do AT NN (7gHAT) : TWi
% & auear § GOFR Y A7 IR
F gFI7g ¥ 937 F gI<ql w1 AGT A
qoAT arfag Et & i fedea & wraet &
@R T T @ & a1 AR ey
g § | & AGSNEE & AT 9SGt
¥ Tt Fe fw ag waad & faq
# 7 gvm ) gafad § qar A FL

st a| 9t : gW WIAT FdeT
FIHT T 7@ A IAT & |
Shrimati Yashoda Reddy (Kurnool):
‘While congratulating the Home Minis-
try for having found out before the

secret documents were handeq over,
1 would like to know why there was
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delay, after discovering the letter of
the mother some months back, in
finding out the culprits? I would also
like to know whether the complete
spy-ring has been rounded up or
whether some more people are still
there?

Shri Nanda: There was no mother
in the picture at all.

12.57 hrs.
INDIAN TARIFF (AMENDMENT?
BILL*

The Minister of Commerce (Shri
Manubhai Shah): Sir, I beg to move
for leave to introduce a Bill further
to amend the Indian Tariff Act, 1934

Mr Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend

the Indian Tariff Act 1934.”

The motion was adopted.

Shri Manubhai Shah: Sir, I intro-
ducet the Bill.

Shri Hari Vishnu Kamath
hangabad): Sir. I rise on a point of
clarification. I remember—the Minis-
ter concerned is not here—the Minis-
ter of Parliamentary Affairs making a
promise more or less in the last Bud-
get Session that no Bill would be
taken up for consideration and passing
in a Session unless it has been intro-
duced within the first half of the
Session. Now, Sir, this Bill is intro-
duced today and it is being taken up
on Monday or some time next weck
according to the list of business which
I heard from the hon, Minister of
Parliamentary Affairs . This is con-
trary to the promise he made I
hope you will not let these things
happen, because this is certainiy
detrimental to the methodical and
scientific running of the Session.

Mr. Speaker: When we take that
Bill up we will see.

(Hos-

12.59 hrs.
APPROPRIATION (RAILWAYS)
NO. 3 BILL®*, 1964
The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

*Published
18-12-64.

in Gazette

tIntroduced with the recommendation of the President.

of India-- Extraordinary, Part II, section 2, dated




5713 Appropriation AGRAHAYANA 27, 1886 (SAKA)

Bingh): Sir, I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of India for the
service of the financial year 1964-65
for the purposes of Railways.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of India foz
the service of the financial year
1964-65 for the purposes of Rail-
ways.”
The motion was adopted.

Dr. Ram Subhag Singh: Sir, I intre--

duce* the Bill.-

Shri Nambiar (Tiruchirapalli): Sir,
yesterday while replying to the points
raised by us I asked a specific ques-
tion of the Deputy Minister of Rail-
ways, I asked him whether on the
question of the new zone, the carving
out of a new zone with Southern Rail-
way and the Central Railway in the
southern part, which was hanging fire
for several years, would take place.
The Minister did not give a reply and
you were pleased to observe that an
omnibus reply is given. But I find
from the newspapers that today there
is a press report to the effect that
Government has taken a decision to
have this new zone. If that Is so, why
could the Minister not give that infor-
mation to the House yesterday? Yet,
even though this matter was raised
in the debate, no answer was given.
18 hrs,

Shri Ranga (Chittoor): That
decision might have been taken later.

Mr, Speaker: Shri Ranga says that
that decision might have been taken
later.

Shri Nambiar: Was that decision
taken yesterday night?

Mr. Speaker: He will kindly resume
his seat,

Dr. Ram Subhag Singh:
move:**

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the

I beg to
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Concolidated Fund of India for the
service of the financial year 1964-
85 for the purposes of Railways
be taken into consideration.”

Mr, Speaker: The question is:....
Shri Rangs. "May I have a word?
Mr. Speake.. At this stage?

Shri Ranga: Then at what stage
can I say a word?

Mr. Speaker: I will give him an
opportunity during the clause by
clause consideration, But he ought to
have given prior notice if he had
intended to take part in the discussion
on the Appropriation Bill. Now the
question is:

“That the Bill to authorise
payment and appropriation of cer-
tain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1964-65 for the purposes of
Railways be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: Now we will take up
clause by clause consideration.

Shri Ranga: I only wanted to have
one or two minutes, I have brought
to the notice of the Government, as
did several other hon. Members, the
accidents that are taking place at the
level-crossings because of the inability
of the Government to take proper pro-
tective measures. Government have
pleaded their inability to appoint
gate-keepers there or to make other
arrangements. But there are very
many places where there are some
sub-ways not far away from the line
crossings. I have brought to the
notice of the Government one parti-
cular case in my own constituency,
one place called Kuppam, where
there is a sub-way where a pillar is
put to prevent part traffic passing
through that subway. When it was
brought to their notice, they said that
it would cost them Rs, 20,000 and as
their rules do not permit them to
spend such a big amount they wanted
the local panchayats to bear the cost.
The local panchayats say they cannot
afford to foot the bill. I do not know

*Introduced with the recommendationof the President.

**Moved with the

recommendation of the President.
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why the Government want to stick
to those rules—I do not know when
they were passed—and avoid spend-
ing even small sums of money in order
to take advantage of the sub-ways
which are already there. If they want
to construct new sub-ways or over-
bridges, it would cost them very
much. But if there are sub-ways
which are already in existence, I do
not know why Government should be
unwilling to change their rules, which
have been formulated long ago, tc
take advantage of the facilities which
are already there. I wouldq like the
Government to give consideration to
this matter and change the rules,

Mr. Speaker: Now the Minister.

Shri Nambiar: He might answer my
point also. How many divisions are
going to be there?

Dr. Ram Subhag Singh: In this Bill
we have asked for an appropriation
of only Rs, 10,000 and this is in regard
a preliminary engineering-cum-final
location survey for a proposed Rail-
way line between Dantewara and
Bhadrachalam. In this Bill, Professor
Ranga has raised the question of
level-crossings. As he knows, there
are over 33,000 level-crossings in this
country.

Mr. Speaker: He is not talking of
all those 33,000; he is talking of only
one. Therefore, he might consider it.

Dr. Ram Subhag Singh: Whatever
we are going to do at one particular
level-crossing shall have to be done in
the case of all other similar level-
crossings.

Mr. Speaker: Why should he refuse
Professor Ranga immediately?

Dr. Ram Subhag Singh: I am not
refusing. In the larger context we
shall examine the question which Pro-
fessor Ranga has raised and if it can
be done it will be done.

Mr, Speaker: Shri Nambiar was
enquiring about the news which has
appeared in the papers about the
creation of a zone,

Dr. Ram Subhag Singh: That will
be taken up later on.
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Mr, Speaker They have been asking
for the creation of that zone for some
time and nothing was said on that
point. Yet, today's papers do carry
the news that a zone has been created,
or a decision has been taken,

The Minister of Finance (Shri T, T.
Krishnamachari): I may mention that
this matter was discusseq subsequent
to the point raised by the hon.
Member,

Mr. Speaker: The question is:

“That clauses 1, 2, 3, the Sche-
dule and the Enacting Formula
and the title stang part of the

Bill”.

The motion was adopted.

Clauses 1, 2, 3, the Schedule and the
Enacting Formula and the Title were
added to the Bill.

Dr. Ram Subhag Singh:

move:
“That the Bill be passed”,
Mr. Speaker: The question is:
“That the Bill be passed”,
The motion was adopted.

I beg to

13.07 hrs.

COMPANIES (SECOND AMEND-
MENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T, T.
Krishnamachari on the 17th December,
1964, namely:

“That the Bill further to amend
the Companies Act, 1956, be refer-
req to a Joint Committee of the
Houses consisting of 45 members,
30. from this House...... ",

Shri Surendranath Dwivedy will
continue his speech.

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, yesterday I
was pointing out that in spite of the
wide powers given in the law, the
Government has failed to take ade-
quate measures to stop the malprac-
tices and specially the record of the
Company Law Administration, which
is entrusted with this task, is very
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miserable. The Company Law Ad-
ministration, if 1 may say so, has not
at all taken any initiative in this
matter of inquiry. I was referring to
the Mundhra deal. Even that matter
came up because of some criminal
cases filed by some directors; not on
account of the investigation or action
by the Company Law Administration
of Government.

13.08 hrs, '
IMgr. DEPUTY-SPEAKER in the Chairl

The Daphtari Committee, in the
course of their observations, have stat-
ed about investments made by com-
panies in their own names except in
special circumstances provided there-
in, the fictitious transactions and yet
Government not taking any action
even though section 49 of the Com-
panies Act, 1956 provides sufficient
punishment in such cases. They
have commenteq that the section pro-
vides ample safeguard against this
tendency. So, the remedy seems to lie
in the effective enforcement of the
provisions of the Act, prosecuting the
delinquent directors and getting them
punished. In that background, in
spite of the powers given to Govern-
ment, I do not think any desirable
results are expected even after the
passing of this measure,

In this connection, I may again re-
fer to what has been stated by the
Vivian Bose Commission itself. It has
stated that unscrupulous men with
money who could buy friends at will,
exploit them to their advantages. In
this connection, I would like the Fin-
ance Minister to tell us how far the
Company Law Administration has been
re-organised in such a manner as to
implement or enforce these laws
effectively.

Then, it is not only the big business
houses which are not touched. They
have not taken action even against the
officers who are responsible for this
negligence. Here, I would like to re-
fer to the appointment of Shri Chopra
as inspector to go into the working of
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some of the companies of the Dalmia-
Jain group.

I would like to know who Was the
officer or who was the Minister res-
ponsible for recommending the name
of this particular person, Mr. Chopra
who himself is now being prosecuted
for some serious charges. If he has
at all submitted any report, will this
report receive any consideration in
any court of justice and will it be
justifiable to take any action against
any company against whom he might
have reported?

So, the first thing necessary in this
connection is, when the Government
are taking more powers, that the ad-
ministration of the Company Law
Administration must be re-organised.
The Daphtary-Sastri Committee have
mostly devoted their attention to, and
have made some recommendations
about, the investment policy, As you
know, Sir, it is clearly stated in many
of these reports. that there is also
manipulation of shares to control
management. As I have stated ear-
lier as regards this matter, the Bill
does not go far enough. One common
feature of malpractiecs in these com-
panies is blank transfers and reser-
vation of shares in blocks. This puts
the shareholders to a distinct disad-
vantage. Then, through interlocking
of companies and through expansion
of unrelated enterprises, like a textile
company expanding its share issue to
other enterprises as petro-chemicals
etc., manipulations are made.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. Tam
sure, you will agree that there should
be quorum in the House during the
debate on this important Bill.

Shri Nambiar (Tiruchirapalli): It
is a must.

Mr. Deputy-Speaker: The bell is
being rung....Now, there is quorum.
Shri Dwivedy might continue his
speech.

Shri Sundendranath Dwivedy: Ac-
cording to me, the managing agency
system is the real root of the trouble.
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Shri Masani was referring to a speech
of the Finance Minister and said that
he has threatened that gradually the
system will go. I would have expect-
ed the Finance Minister not only to
threaten but to provide ip this very
Bill that the managing agency system
would be abolished. After a good deal
of experience it hag been seen that
the managing agency system has serv-
ed its purpose and this a source of
real malpractices nowy Shaneholders
have absolutely nothing to do with the
business; they have no voice. There
are certain agencies which they create
which go on committing several sub-
terfuges. Therefore, this Bill should
have contained an amendment to abo-
lish the managing agency system
altogether.

Then, there is the question of stock
exchanges to which Government should
pay some attention also. If there is
no discipline and no correcting influ-
ence, there is no future for industry.
About this, I think, some attention
should have been paid.

About the provisions of the Bill, I
will just want to have a clarification
from the Finance Minister. I was not
satisfied on reading clause 5 of the
Bill. One of the main recommenda-
tions of the Daphtary-Sastri Commit-
tee was about the statement of objects
in the memorandum. It has been
poined out by Shri Morarka in the
course of hig speech as to how even
Government companies have such
omnibus objects which include every-
thing in the world and they can mani-
pulate in any manner that they like.
Of course, in the case of a Govern-
ment company one would not expect
any such danger. But it has been
seen even during the course of in-
quiry into the Dalmia-Jain concerns
that because they had included supply
of vehicles etc. in the statement of
objects, they manipulated it in such
a way that crores of rupees were lost
to the company and the actual bene-
ficiaries were some other persons. I
think, in the recommendation they
have specifically stated that whenever
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the objects are to be changed or any-
thing has to be done, newspaper ad-
vertisement announcing the flotation
and the specific objects should be
made and equally prominently the
advertisement should be published if
they are taking up any other business
or anything. In this amending Bill T
do not find whether anything has
been mentioned specifically about
this, although there is mention of a
special resolution that they have to
adopt before they do anything. All
these things are there, but'I want to
know whether the specific recomenda-
tion made by the Daphtary-Sastri
Committee is there or not.

1 would also point out to clause 9 of
the Bill which amends section 69. It
is not quite clear to me. When one
reads the previous section 69, one finds
that there was a penal provision for
the contravention of rules of a fine of
Rs. 5,000. Now, sub-section (4) of
section 69 is proposed to be substitut-
ed by a new sub-section and that par-
ticular penal provision does not find
a place there. Of course, subsequent-
1y when they seek to amend section 73,
there is a mention of it. But I would
like to know why it is that this par-
ticular matter was omitteqd in this sec-
tion when they seek to amend it.

About audit and other things, I neeg
not say much and there is no time.
But it is necessary that we must set
up a cost accounting cell to kegp &
check on the price structure. If that
is not checked, whatever other mea-
sures you may take, according to me.
it will seriously put the entire eco-
nomy out of gear.

Shrimati Renuka Ray (Malda): Mr.
Deputy-Speaker, Sir, in December
1963, when an amendment to the Com-
panies Act was brought before this
House, the House asked for a compre-
hensive measure and the Finance Min-
ister said that he hoped to bring one
during the succeeding Budget session
whihe was the 1964 Budget session.
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Anyway, this comprehensive measure
hag at last come. So. it is bette: late
than never. 1 am glad that there are
same very salutary provisions in this
Bill.

As the statement of objects and rea-
sons says quite clearly, this Bill has
taken into account the recommenda-
tians of the Commission of Inquiry on
the administration of Dalmia-Jain
companies as well as the Daphtary-
Sastri Report. This is exactly what
bhad been wanted. This Bill is now
going to a Joint Committee and the
Joint Committee is to report at the
end of the first week of the next
session. I hope that in the next
session, soon after the Joint Com-
mittee reports, and if this report is
not delayed, we shall be able to enact
this legislation so that it becomes law
during the Budget session of 1965,
which will mean one year later.

As I said, some of the provisions are
extremely salutary, one of which I

would like to mention particularly.
That is sub-clause (ii) of clause 3,
which says:

‘(ii) in clause (3), after the

words “manager or secretary”, the
words “or any person in accord-
ance with those directions or ins-
tructiong the Board of directors or
any one or more of the directors is
or are accustomed to act” shall be
inserted.’

We have seen from some of the mal-
practices that came to light after the
Inquiry Commission’s Report and by
the recommendations of the Daphtary-
Sastri Committee, that it seems to be
usual and it is so today also for some-
one to act from behind and someone
else taking the blame if it was found
out. I think this widening of the de-
finition should help the Government to
get at the real culprit.

Then, I come to clause 5. It has
been talked about a great deal. I think
this is a very, very important provi-
sion here to provide for the main and
subsidiary objects of the company.
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Yesterday, Mr. Morarka made a very
clever speech and he was pleased to
ridicule the Govenment because in
'some of the Memoranda of Association
of some of the public undertakings a
‘large number of objectg were written
down. It sounds quite amazing on the
floor of the House to bring out this
list. But nevertheless this list is quite
a necessary list. It may deflect one
from the argument but it is no coun-
ter-argument to the fact that this is
a very important provision, and I am
very glad that the Finance Minister
has actually brought it and I am sure
the Joint Committee will consider re-
taining it as it is.

Clause 13 1s, of course, one of the
major clauses of thig Bill dealing with
prevention of blank transfers against
which both Mr. Masani and Mr.
Morarka raised objection. Even in
UK, they have the same system of
preventing blank transferg in this way
so that a good deal of transactions
which bring in all these abuses can be
prevented. I am glad that this provi-
sion is here in this Bill.

Similarly, clause 22 deals with suit-
able and effective auditing. The hon.
Member who preceded me spoke about
it. 1 entirely agree with him that
proper arrangements for cost account-
ing are necessary and that a cell for
that also should be there. I am very
glad that this particular provision is
in the Bill. One can enumerate a
number of provisions. As the Finance
Minister pointed out yesterday, there
are 19 such provisions which follow
the recommendations of the Inquiry
Commission and the Daphtary-Sastri
Committee and they are all healthy
provisions. I am suprised to hear both
Mr. Morarka as well as Mr. Masani
to say that those conditions no
longer exist for such provisions. They
have said that the conditions existing
before the amending Act of 1956 came
in, are not operating any longer and
as the Company Law Administration
has been tightened up since 1956 and
there is now discipline in the corporate
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sector, it is not necessary to have these
provisions. What do we see around
ug in the country? Is that true? Is
there such discipline in the corpo-
rate sector? Why do we have so
much tax-evasion? Why is there so
much unaccounted money? Why this
infringement of foreign exchange rules
and all that? There are so many other
malpractices that still continue and,
in fact, are getting, if anything, worse.
It is true that the Company Law Ad-
ministration was tightened up some-
what in 1956. But certainly these pro-
visions are absolutely necessary and I
only hope that by having these pro-
visions, it will be possible for the Gov-
ernment now to be able to take action
against those who infringe these things.
1 would also make an appeal to those
who are good businessmen, those who
really believe in keeping the canons
of business or even keeping the letter
of the law, because they at least have
some business ethics, to support this.
But when we look around, there is
little of that element in this country.
If there are any good businessmen who
believe in keeping the business ethics
and only flouting or going in for tax-
evasion as in other countries according
to the devices that the law allows, even
they should come forward and sup-
port the Finance Minister so that this
bad name that the Indian business has
got may be gradually eliminated and
that the bad name the business com-
munity has because of all the mal-
practices and abuses that go on and
have increased of late, shouid be elimi-
nated so that the private sector at least
in our mixed economy may be con-
sidered to be one which is helping to-
wards the nation’s progress. We have
accepted the mixed economy. We do
not want to curtail or curb the pri-
vate sector in such a manner that they
cannot help in industrial growth. But
it must be regulated. We cannot have
the law of the jungle prevailing in
this matter and those who talk in
terms of complete laissez faire seem to
want the law of the jungle. That is
why they are objecting to the provi-
sions of this Bill which they should
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welcome. They should welcome the
regulatory measures in companies
through which the industrial sgrowth
will be able to go forward better.

There is one point more which has
been brought up and which I hope the
Joint Committee will take into con-
sideration to the extent it is empow-
ered to do and that is in regard to
simplifying the procedures. The Fin-
ance Minister has told us that so many
of the clauses are to simplify the pro-
cedures and that is a good thing. But
perhaps the procedures could be fu:r-
ther simplified. There is no doubt the
fact that we have to amend the laws
so frequently that it leads to a con-
fusion and it has all to be sorted out.
1 hope this will be so amended, after
the Joint Committee report, that it
will not be necessary for a long time
to amend the Companies Act. I hope
further simplification can be brought
about so that the law can be made easy
for those who administer and those
who have to conform to it. I think
such measures will be taken. But, in
taking those measures, it is absolutely
necessary that the provisions through
which malpractices are stoppeq and
eliminated, are there in full strength
and, if necessary, the Joint Committee
might suggest ways and means by
which they can be further strengthen-
ed. I hope it will not weaken them
in any way so that eventually the pri-
vate sector that we allow in the mix-
ed economy can be a healthy sector
and help towards the nation’s econo-
mic growth and prosperity. With these
words, I support this Bill for refer-
ence to the Joint Committee.

Shrimati Sharda Mukerjee (Ratna-
giri): Mr. Deputy-Speaker, Gir, 1
welcome this Bill. It is not only long
overdue but in view of the report of
the Vivian Bose Commission together
with the Daphtary-Sastri recommenda-
tions, it is most essential that we do
something about it and act on their
recommendations.

Within the last few years, not only
has there been a great deal of indus-
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trial growth in our country, but the
investment of the public has increased
considerably and so it is most neces-
sary that the Government should take
such action as is necessary to provide
adequate safeguards to the share-hold-
ers primarily and in the wider sense
to the society as a whole. Of course,
this buccaneering and pirating of the
type that is being perpetrated in some
public limited companies, if allowed
to continue, I fear, may endanger the
entire economy of the country. In the
Statement of Objects and Reasons, the
intentions of the Bill are clearly stat-
ed. It is proposed mainly that with
the passage of this Bill the following
things may be achieved, namely en-
sure due and proper administration of
the funds and assets of the companies
in the interests of the investing pub-
lic, have a better and stricter govern-
mental control with better investiga-
tion of the affairs of a company and
more effective audit, and thirdly, sim-
plify some of the procedural matters.

It has been suggested by some Mem-
bers that there have been far too many
amendments to the Companies Act
within a short time. Perhaps, they are
right in saying that Government
should have given this matter more
thought with a view to bringing for-
ward a comprehensive legislation ap-
plicable to the corporate sector, Plece-
meal legislation introduced at fre-
quent intervals does create some
instability in the money market. But,
frankly speaking, if there is a tem-
porary slump, it may well be caused
by vested interests, but if it is a more
lasting slump, then it ig obviously due
to some deep-rooted economic reasons
and it has nothing whatsoever to do
with the tightening up of the Gov-
ernment control to stop the misuse of
managerial powers and privileges.

Businesg can become an alternative
and private government, and that is
contrary to the very basic ideology of
our Government to work for the social
and economic welfare ofw our people.
Even Hobbes in those early days of
British industrialisation had introduc-
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ed the concept of business being a les-
ser commonwealth.

To begin with, corporate funds are
other people’s money held in trust.
Therefore, one cannot obviously
operate them or dispose of them as
freely as one would do one’s own
money. So, to use these funds for
one’s own benefit or for the benefit of
one’s friends and relations and thus
abuse the money kept in trust is tan-
tamount to a breach of faith. Similarly,
corporate power must at all times be
necessarily exercisable only for the
benefit of the shareholders. So, clause
46 regarding loans, which provides for
a maximum limit of 20 per cent of the
aggregate of subscribed capital and
free reserves of the lending companies
in the case of companies being manag-
ed by the same management and 30
per cent of the subscribed capital and
free reserves where the companies are
managed by different managements, is
I believe, an essential clause.

The annual reports of the Company
Law Administration cite cases of tax-
evasion by the diversion of money
from a flourishing company to a com-
pany making losses, and such practices
are indeed tantamount to defrauding
not only the investor but the State. It
is maintained that shareholders can
object to such things in an annual
general meeting. But we know only
too well how little is the influence of
the shareholders, scattered as they
are and uninformed as they are. In
fact, the sharehoulders obey the
management, and not the management
the shareholders. The shareholders
have little authority, and the manage-
ment usually sees to it that there is a
majority support for it in an annual
general meeting or an extraordinary
general meeting. So, in reference to
clause 15 which requires the sanction
of the shareholders of the company by
a special resolution passed at a gene-
ral body meeting, to my way of think-
ing, has little meaning. In fact, it
typifies what is referred to as dead
letter. We all know what happens in
these general body meetings when
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such a resolution is to be passed. The
management seeg to it that it has the
right majority, and, therefore, 1 feel
that to put this restriction which Gov-
ernment cannot see implemented, is of
little use. On the contrary, this pro-
vision can and may be misused by
some interested parties. For instance,
it has become a habit, I know, in some
of the shareholders’ meetings in Bom-
bay; there, one single individual or
stock-broker who is obstreperous has
even resorted to blackmailing, and this
can indeed be a very harassing thing
for an honest businessman. Recently,
I heard in Bombay that a certain
club, I believe, an automobile club,
which had property in a very valuable
area of Bombay, the value of which is
usually considered to be about Rs. 700
per square yard, had disposed of it;—
the directors had disposed of it—at the
rate of about Rs. 150 or Rs. 175 per
square yard.

1 would like to know whether the
provisions of the legislation provide
the necessary guarantees. The test
should be whether the provisions in a
piece of legislation provide the neces-
sory guarantees and whether those
provisions can be implemented. If we
enact such legislation as can be mis-
used to the disadvantage of a small
man or an honest man, then I think
that we shall be putting undue res-
trictions and bringing in undue rigidity
in the legislation. So, I hope the hon.
Finance Minister will consider this
matter, especially when this Bill goes
to the Joint Committee, and make the
necessary changes, if he so thinks fit.

1 understand that in the United
Kingdom, the objects of business are
left more flexible, and it is necessary
to declare only the main objects of
business, not specifieq objects of busi-
ness, nor all the objects.

The management is necessarily res-
ponsible for the proper utilisation of
the investors’ money. It is understand-
able, therefore, if the profit motive is
the most important consideration. But
the management has also to think of
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the labour, the supplier, the purchas-
er and also the consumer. Improper
and fraudulent use of the money under
their control can affect all these people,
and it can affect also the cost of pro-
duction, the availability of the com-
modity to the consumer etc. So, I
think that State control is imperative
and inevitable in a modern democra-
tic society.

Lastly, I would like to say that the
importance of this legislation lies in its
implementation. " If the administration
is found lacking in fulfilling its res-
ponsibility, this will be just a piece of
paper, or in the alternative, if the
powers vested in the tribunal are mis-
used so that they work to the disad-
vantage of the honest man and if they
become a means of harassment
through unjust operation or through
prejudicial operation, then the good
intentions underlying this Bill will be
nullified. But I think that it is im-
portant to remember that for any law
to be effective it must have the sanc-
tion and co-operation of the society as
a whole. If it should have such sanc-
tion and such co-operation, then it
must necessarily work for the large
majority of the society. It must work
with equal justice for all concerned,
not to the advantage of those few men
who have access to the right quarters,
who have influence and who have
money. If the law works in their
favour and against the small man and
against the honest man, then indeed
this law will become just a mockery
as some of the other pieces of legis-
lation which have ben enacted in this
country.

For example, I would like to men-
tion the powers for search and seizure.
These are very great and wide powers.
They can be used well in the interest
of society, but they can be misused
aiso. A man’s good name and a man’s
dignity are of‘great importance to him,
not only personally but also profes-
sionally. It hag been said to me that
if it is possible for a dishonest man in
a high bracket of income to earn
Rs. 100 and keep every single rupee
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of that, and at the same time, if an
honest man who earns Rs. 100 finds it
impossible to keep even a rupee, then
indeed the law is unjust. Therefore,
the law must apply equally and with
equal justice to all. I trust the Gov-
ernment realises that this Parliament
gives it wide powers, and also that
such powers will be used with caution

and a sense of responsibility. With
these words, I support the Bill.
Shri U. M. Trivedi (Mandsaur):

Mr. Deputy-Speaker, Sir, while the
memory of the Companies Amend-
ment Bill which was enacted only
very recently is still very much in my
mind, I feel that this is an inroad,
which was virtually envisaged when
we started with the conception of a
welfare state. The Government had
probably made up its mind then that
we must have no private sector left
and we must have only the public sec-
tor left. With that end in view, we
started inroadg into the private work-
ing of private individuals to deprive
them of the liberty of action which was
usually contemplated in company law.
Slowly, but surely we were feeling our
way to seeing that private ownership
and the running of business by private
individuals, their freedom of think-
ing, must be destroyed.

Having achieved what they wanted
to achieve by amendment of the old
company only four years ago, they
have now come with this new pic-
ture which, ag the statement of ob-
jects and reasons says, is consequent
ou certain reports made by Mr. Jus~
tice Vivian Bdse and the Daphtary-
Visvanatha Sastri Committee. To my
mind, this new law will only create
greater dishonesty and bring abaut
more ingenious methods on the part
of the mercantile community to get
out of the various restrictions and
inhibitions being introduced by means
of this law. Unless and until we rise,
and the national spirit rises with it,
and corruption is rooted out, these pin-
pricks which are being placed on the
statute book are not going to give us
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the hold we want or remedy the ills
that have set in. It will certainly bring
about a state of affairs whereby we
may say that we have got greater
squeezing power over the mercantile
community in the sense that for every
little thing they will have to run to a
government officer for his sanction in
one way or other, with the net result
that the dishonest officer will make
more money than he does today. The
object may be very laudable, but it
cannot be served by the amendments
now contemplated. The old law is not
yet old; I should say it is still so fresh
that even the.ink on the paper on
which it was written has not dried,
and we are now coming forward with
a large number of amendments. These
amendments, brought in this piecemeal
manner, create difficulties in adminis-
tration of law.

Who benefits thereby? The people
who want to derive any benefit there-
by are those officers whose duty it is
to administer the law. They derive
the greatest benefit out of it, and the
Government derives none. It creates,
in my opinion, a sort of brake on the
smooth working of any administration.
It is a well-known saying, and jt has
been the experience of some very
senior officers and some Ministers also,
that our bureaucrats know so many
methods of applying brakes that no
work of Government can be carried
out smoothly. But none of them
knows how to apply grease so that
the machinery may work smoothly and
properly. It is this unfortunate cir-
cumstance which exists and which ®
desired to be perpetuated by the in-
troduction of these amendments.

I will draw your attention to
cl. 3(ii) which suggests that after the
words “manager or secretary”, the
words “or any person in accordance
with whose directions or instructions
the board of directors or any one or
more of the directors is or are accus-
tomed to act” shall be inserted. The
law is to be fastened upon a man who
has absolutely nothing to do, who is

~ -
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not directly or indirectly concerned,
with the administration of company
law, but who may happen to be a
friend of a director and who may vir-
tually for nothing, and gratis, have
given some advice or guidance—which
generally happens in the case of a
director who may certainly not be
very ominiscient. For giving that ad-
vice or direction, is the person who
has given it gratis to be brought in?
In this world of ours we know that
everybody seeks advice, everybody
gives advice, but nobody takes it.
Here, even if the man does not take
it, the man who has given it will be
held responsible for an act which has
been done by another. This fallacious
provision is, I should say, in the ex-
treme, an absurdity unknown in the
administration of law.

We know that in criminal law, there
is accessory before the fact and acces-
sory after the fact. But here, there is
no question of accessory because the
very definition is ‘any person in ac-
cordance with whose directions or ins-
tructions the board of directors or any
one or more of the directors is or are
accustomed to act’. What ig this ‘ac-
customed to act’? A most vague term
has been brought into the picture. How
long will we act upon this vague na-
ture of the law? Enactment of law
in such vague language is really, to
my mind, a thing which should have
been stopped long ago.

Dr. M. S. Aney (Nagpur): This is
based on the recommendations of the
WVivian Bose Commission.

Shri U. M. Trivedi: To say the least,
1 personally doubt very much and
think, with all respect to the great
learning that Mr. Justice Bose has,
that he had not much knowledge
—1I could see this by reading the
report—of company working. The
business acumen that a man pos-
sesses or the knowledge that man
possesses in the working of a
company goes a long way in realising
the difficulties of an operator of a com-
pany. The recommendations of a
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scholar, a mere judicial officer who has.
never in his life laid his hand upon
the running of a concern, who has no
practical knowledge, are not of much
value, and they ought not to have been
put at such a high level at which they
have been put anq accepted.

In Clause 11, we have put an em-
bargo on all paper transactions. I re-
member that often some wooden-head-
ed persons make the assertion:

“gm A1 R H aTq wvq 3

That is, you pay cash and you take
cash. Thig provision is of a similar
nature. If there ig a foreign collabo-
rator, you have got to pay him for the
technical advice received from him; if
there is a foreign technician, you have
got to pay him for the general know-
ledge he possesses which he uses for
promoting the company. He has got
no money. You have got to assign
certain shares to him, and unless and
until you assign the shares to him. he
will not part with the knowledge that
he possesses. So, I cannot understand
what is contemplated by making this
provision for cash.

A very intelligent man with very
intimate knowledge of a particular
technical line has got no money, but
if he has got knowledge, that is con-~
verted into money. He is not able to
pay cash, and therefore, the company
is not able to buy his knowledge. So,
what will the company do? That pau-
per, without a farthing to his credit,
will open an account in a bank, and
issue a cheque in the name of the com-
turn, will pay a cheque for Rs. 10,000
and in consideration of having receiv-
ed that cheque, the shares will be
issued to him. The company, in its
turn, will pay a acheque for Rs. 10,000
in his favour, which he can endorse
back. Why should such a foolish tran-
saction be entereq into, why should
such a provision be necessary?

Dr. M. S. Aney: Do you not know
that there are bogug directors?

Shri U. M. Trivedi: I know it. I
have great regard for Dr. Aney, and
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I take it that it is a very wise sugges-
tion that the bogus directors should
be driven out, but at the same time,
will it not hit the man in the case I
have narrated? The technician or the
man with technical skill or the colla-
borator will not be able to work with
you till money has passed. It will cut
both ways. So, a via media ought to
have been found, and more honest
people ought to be allowed to come in.
The root cause of this dishonesty
ought to have been wiped out. In-
stead of that, we are presuming that
every one is dishonest, and we want
to make a law. to catch hold of the
dishonest persons. That is why I added
a preamble, when I started, that the
root cause of all this appears to be dis-
honesty and corruption which has
spread in the whole nation. It is that
which requires to be rooted out. It is
not this law which is required. Will it
not be possible for these dubious
directors to pass one cheque and get
another cheque?

The new sub-section (1A) to be
added to section 108 of the principal
Act by clause 13 is printed in big
letters. This Clause, to say the least,
will lead to a sort of delaying tactics,
or an obstruction on the part of the
officer concerned before he signs it.
It will create an obstruction for every
merchant and every man who wants
to raise some finance. He has got
shares with him. Today he can go and
deposit the shares and get money. I
know defrauding hag taken place, be-
cause there were fraudulent persons
who did it, and there were fraudulent
banks which wanted to indulge in it.

The clause says:

“(1A) Every instrument of

transfer—

“(a) shall be in the prescribed
form obtainable from the

prescribed authority who shall
stamp or otherwise endorse
thereon the date on which it
is issued.”

Would it not be better to have a spe-
cial adhesive duty upon it, so that on
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the prescribed form the man can affix
it. and then endorse that this is the
date on which it was sold and this was
the date on which it was written? Why
should one approach an authority?
That authority will obstruct you, re-
quire greasing of the palm, and unless
that is done, he will not do the work,
and therefore, another dishonest man
will come into the picture of dishonest
men already there. So, I say that
great attention will have to be paid by
the Joint Committee in formulating the
provisions of this Clause, which, to my
mind, is not a very healthy provision
of law.

In Clause ‘21, a new sub-clause,
namely (iii) (d) in sub-section (1) of
Section 209 of the principal Act is
sought to be inserted as under:

“(d) in the case of a company
engaged in production, pro-
cessing, manufacturing or
mining activities, such parti-
culars relating to utilisation of
material or labour as may be
prescribed,....”

Instead of including it in the statute,
it could have been dealt with merely
by making rules. We have the rule-
making power under the Act. It is not
necessary to put it in the Act, because
every time there is a provision that
any contravention of the Act will re-
sult in so much fine and penalty to be
levied.

Because I have very little time, I
cannot offer criticism on the entire
Bill. I will deal with Clause 22 and
then finish. By this Clause, a new
sub-section (1A) is sought to be in-
serted in section 227 of the principal
Act, which reads partly thus:

“(1A) Without prejudice to the
provisions of sub-section (1), the
auditor shall inquire—

(a) whether loans and advances
made by the companv have
been properly secured and
whether the terms on which
they have been made are not
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prejudicial to the interests of
the company....” (2)

This new provision is intended to apply
to secured creditors. I am suggesting
that the words ‘or its members’ should
be deleted. There may be cases where
the interest of the company and those
of the members may conflict. It may
be in the interest of members if a
section 104 company having accumu-
lated profits decides to give loang to
its members pro rata: this would be
against the interest of the company
since such a loan would be taxable
under section 22 of the Income Tax
Act.

14 hrs.

While the Joint Committee discusses
these things, the services of some emi-
nent company lawyers and some emi-
nent accountants must be requisitioned
to give their views as they are spe-
cialists in the administration of the
company law so that they may tell
whether these provisions will be con-
ducive to the healthy working of the
company or they will be
merely further obstructions
on the administration of the company
and will create corrupt officers in
place of corrupt directors. The object
of wiping out corruption will not be
achieved; there will only be a new pic-
ture of corruption, a different form of
corruption for which yet different
amendments will have to be brought;
and there will be a hotch-potch of the
company law. Therefore, the amend-
ments as they are at present moulded
should be properly considered by a
very competent committee where the
matter may be dealt with thoroughly.

Mr. Deputy-Speaker:
Jadhav—absent. Shri
minutes.

Shri M. L.
Gandhi. 10

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, 1 shall
take 15 minutes.

Mr. Deputy-Speaker: There are other
speakers.
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Shri V. B. Gandhi:
condense.

I shall try to

Sir, I am glad that this Bill is going
to a Joint Committee. I also owe a
compliment to the Ministry on the ex-
cellent notes on clauses that have been
provided. They are clear and very
helpful. This is an imporant Bill on
an important subject that has great
potential for the future growth of cor-
porate sector in this country. We in
this country have already achieved a
fairly appreciable record of company
legislation in the past few years. This
is not our first effort on this subject.
For instance, we passed the 1956 Act.
It was a very comprehensive piece of
legislation on this subject. Then came
the first amendment in 1960. This too
was preceded by a fairly detailed en-
quiry on the subject. Now, we have
this second amendment Bill. I am not
counting the various other minor
amendments in the interim period.
One, however, fears that the result of
such frequent amendment of the Act
may be that we may go on adding
provisions which are not perhaps so
needed and also, in the process make
the Act more complicated than neces-
sary. For any success in the field of
regulation of companies it is necessary
that we have to secure the co-opera-
tion of those who manage these com-
panies. There were something like
24757 companies in 1963. Considering
that all these companies have directors
and managers, the number goes up to
a few lakhs of persons whose co-ope-
ration we must acquire and whose
habits of compliance with the provi-
sions of the law also must change and
whose standards of ethical behaviour
must improve. Happily, we are glad
to see that that process has started
and we now have a new corporate be-
haviour very much in evidence. We
also see that there is a growing desire
to have an adjustment between private
needs and conditions and social obli-
gations of trade and industry. I am
making thig statement on the basis of
the sixth annual report on the work-
ing and administration of the Com-
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panies Act, 1956. Many of the evils
which were brought to light by the
Vivian Bose Commission are not likely
tc recur in the post-1956 era. In fact
the Commission itself has said as much.
The comprehensive legislation that we
passed in 1956 and also in 1960 have
done a lot. In fact it has made it
appear as if the field of company legis-
lation has undergone a sea change.
Now, as I said, we already have a kind
of a respectable record of some think-
ing done on this subject of company
legislation. We had the 1956 Act, the
1960 amending Act, then the Report
of the Vivian Bose Commission and
then we had the analysis of the Sastri-
Daphtari committee and above all we
had eight years of energetic and intel-
ligent administration of the company
law department. All this progress is
there. I should like the Joint Commit-
tee in proceeding to face its task to
keep this at the back of their minds,
this progress, this improvement and
this growing habit of the timely and
regular compliance with the provisions
of the company law and also, finally,
the rising standard of ethical beha-
viour. All this is necessary in order
that the Joint Committee has a proper
outlook in this matter. 1 would very
humbly suggest that in proceeding to
undertake its great task, the Joint
Committee should have in their mind
some such questions ag follows: is the
proposal before them necessary? That
should be the first question. The se-
cond is, does it duplicate any of the
provisions or any provisions very near
it? After all, when we have such a
multiplicity of legislation, there is
bound to be some overlapping and
needless complexity. As I said, the
Companies Act is there; there is the
Securities (Regulation and Control)
Act and above all there is the Income-
tax Act. All these are, in one way or
another, inter-connected and any pro-
vision in anyone of these Acts can in-
fluence the behaviour of the compar
ies or the corporate sector. Lastly, the
question they should ask themselves
is. can these provisions before the
Joint Committee be modified and made
more suitable, less restrictive and more
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helpful for the growth of the corporate
sector. I shall proceed to consider

brieﬂy a few of the provisions of
the Bill.

For instance, I would like to con-
sider clause 7 which deals with sec-
tion 43A companies. Then, | would like
to consider the question of currency
of the blank transfers and also the
question of inter-company loans, re-
tirement age of directors, cost audit
and such others. Clause 7 seeks to
provide that the Central Government
be given power to exempt from the
provision of section 43A any private
company in which shares are held by
one or more bodies corporate incor-
porated outside India. I might frank-
ly say that I have some knowledge of
the great difficulties that were being
experienced in the absence of such a
provision. I welcome this amendment,
and these are days when one has to be
thankful for small mercies. This is a

small mercy and yet, as I said, I wel-
come it.

Mr. Deputy-Speaker:
more.

One minute

Shri V. B Gandhi: Two minutes may
be given Sir. I would say something
about clause 13 which deals with the
period of currency of blank transfers.
We have no objection to the new re-
quirement of getting every instrument
of transfer in the prescribed form and
with the official date-stamp on it. I
would like that the Joint Committee
gives a very thorough examination to
this subject. The restriction sought to
be imposed is that in the case of listed
shares it shall be six months and in
other cases it shall be two months. It
is said that this restriction is being
imposed with a view to curb abuses in
the system of blank transfers. But let
us not forget that with all these abuses
inherent, the system of blank transfers
has been prevailing all over the world
in all the countries with the notable
exception of the United Kingdom.
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Mr. Deputy-Speaker: The hon.
Member’s time is up. The Bill is com-
ing back from the Joint Committee.

Shri V. B. Gandhi: I shall finish in
a minute, Sir. It is said that this sys-
tem of blank transfers leads to the
comcealment of beneficial owners’
identity; that it leads to evasion of tax
and it leads to window-dressing of
balance-sheets and such others. These
abuses can be remedied to a large ex-
tent by legislation that is already
available to us in the Companies Act
of 1956, in the Securities (Regulation
and Control) Act of 1956 and, above
all, in the Income-tax Act. Also, seve-
ral clauses in this Bill itself, such as
clauses 8, 17 and 42 of the present Bil],
prohibit the holding of shares in fic-
titious names and also compel dis-
closure of beneficial interests where
nominees hold shares exceeding five
per cent of the equity capital. :

~

Mr. Deputy-Speaker: The time is

up.

Shri Nambiar: Mr. Deputy-Speaker,
Sir, T am also critical of this mea-
sure, but not from the angle of Shri
Masani and Shri Morarka, but from a
quite opposite angle. My angle is that
this amendment is not sufficient nor
strong enough. We remember that in
the Rajya Sabhh, in 1963, in the dis-
cussion of the Companies (Amend-
ment) Bill, while speaking on that Bill,
the hon. Finance Minister stated:

“There is no point in producing
a company law without teeth, ask-
ing the people to furnish figures,
facts which nobody looks into and
nobody checks the veracity of
these facts and they cannot be
checked.”

. He hiinself admitted that there was
actually no teeth in it and today after
the Vivian Bose Commission’s report
and the Daphtary-Sastri Committee
report, we thought he would bring in
sufficient teeth into this legislation, but
instead of bringing teeth, he puts up
a show of teeth, but that is the tooth
of only a one-year old child and no-

thing more than that.
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When he presented this Bill, we
thought that he would bring in cer-
waln radical cnanges. You will find
tain radical changes. You will find
that even yesterday, Shri Masani and
Shri Morarka were trying to impress
this House by saying that after the
adoption of this Bill, the whole lot of
companies will collapse, as if this will
not help companies to be floated and
they thought that the Vivian Bose
Commissjon report and the Daphtary-
Sastri Committee report were only a
sort of change and they are not effec-
tive. That is what they wanted. But
unfortunately the hon. Minister also
played into their hands. That is what
T would say.

I am just now going to quote from 2
paper prepared by a Research Officer
in the former Company Law Adminis-
tration which will give you some facts
about the fraud that is being conduct-
ed behind this company law legislation
and the corporate companies which are
very numerous from the point of view
of numbers.

Dr. M. S. Aney: What is the date of
that note?

Shri Nambiar: I shall tell you. It is
said in that paper as follows:

“As shareholders of big company
do not participate in the day-to-
day activities of the company, and
receive generally once a year an
annual report showing a statement
of liabilities and assets, evaluated
according to current accounting
procedures, and therefore subject
to considerable under-evaluation
....Thanks to the creeping infla-
tion of modern days, they are un-
able to know whether the dividend
paid to them is their share of the
current corporate earnings; or
in fact repatriation of their prin-
cipal originally invested.”

The consumers as well as the share-
holders know the least about the real
state of affairs of these companies. This
is a paper prepared by Mr, N. D. Joshi
recently. The paper says:
“Further they are also unable to
know whether they receive (heir
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due share of corporate earnings.
They are also not able in reality to
insist that their share in corporate
earnings should be paid to them in
cash.”

In all these matters, there is so much
fraud and to say that bringing in
more legislation to intensify the mea-
sures is to deprive the companies of
their real existence is something which
is unjustifiable. On the other hand, it
should be so severe that the people
who indulge in these malpractices can
be brought to book.

Coming to the points raised by the
last speaker about blank transfers, 1
would like to point out that blank
transfers are the main cause of very
many malpractices. I can point out
four main defects of these blank trans-
fers. The first abuse according to the
Vivian Bose Commission was conceal-
ment of the identity of the real bene-
ficial owners behind tneir nominees.
The Commission’s report has focussed
attention on these blank transfers. The
Minister does not come forward with
a provision banning the blank trans-
fers. He has put some restrictions
which will be ineffective. The second
fraud is the evasion of tax by suppres-
sion of secret profits invested in hold-
ings on blank transfers. Mr. Masani
said yesterday that a system of blank
transfers was a common method. Mr.
‘Gandhi also just now said that this
practice ig there all over the world.
But what is the purpose of this sys-
tem? Why should it be allowed? The
Minister should tell the Joint Commit-
tee and the House why he cannot put
a total ban on these blank transfers,
when there is so much criticism against
it even in the Vivian Bose Commis-
sion’s report. Thirdly, companies are
resorting to blank transfers to hide
certain facts from the public eyes. As
the Commission also pointed out the
practice of blank transfers was adopt-
ed with a view to facilitating window-
dressing of balance-sheets of compan-
ies by reshuffling of shares held on
blank transfers between  associated
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companies with the object of substi-
tuting inter-company loans and advan-
ces at a time of closing their accounts
by investments. Will this restriction
that the Minister is bringing now stop
this malpractice? Fourthly, the se-
cond purpose mentioned by the Bose
Commission was to bring into exist-
ence fictitious or ante-dated transac-
tions in the books of companies in
order to create fictitious losses in in-
vestments for the purpose of reducing
the taxable profits. These four major
defects have been pointed out. Mea-
sures must be brought to curb all the
four. Then on’y :he Commission’s
report could be ‘aithfully brought into
effect. Perhap: 112se amendments will
only change 11e form of such unsocial
transactions. The Firance Minister
himself has said that the proposed
amendment was designed to curb the
abuses of blank transfer. But mere
restrictions are not the correct solu-
tion. If he has banned it, I would
have taken my hat off and said, here
is a Finance Minister who wants to
end corruption, malpractices and
cheating of public funds by these
monopolies. The Finance Minister
should have also stopped the leakage
of revenue and black money getting
into circulation by this process.

Coming to inter-cgmpany loans, he
has brought certain restrictions that if
these loans go beyond a particular
limit. by bringing it to the notice of
the Government authority in charge
of sanctioning it, this can be curbed.
But I submit that it will only result
in more malpractices, because the com-
paniles by way of resolutions can get
anything passed. We know the method
of these big companies. They can
manipulate resolutions. When it goes
beyond the limit prescribed by the
Finance Minister and when it goes to
the company law administration, they
know how to evade these officials and
get over the difficulties by resorting %o
varioug malpractices. So, the com-
panies are not going to be affected by
these small restrictions.

Coming to auditing, the auditors and
the company directors get into collu-
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sion, with the result that the balance-
sheets produced by the companies are
almost fictitious, as the Minister knows,
to a large extent. There was also a
suggestion to nationalise auditing; I
do not know what stands in the way.
Any suggestion about nationalisation
which comes from this side of the
House is a sort of stigma to the Fin-
ance Minister. He thinkg the process
of nationalisation will be of no use.
But from the figures and other docu-
ments available, the Minister knows
that auditing is a big racket which is
contributing to the malpractices by
legalising the malpractices done by
the directors. The Government is
losing heavily by way of taxes on this
account. The consumers and the peo-
ple in general are not in a position to
know exactly the balance-sheets of
the companies. This is not going to
be curbed by this amendment. I can-
not agree with the criticism levelled
by Mr. Morarka and Mr. Masani that
80 many legislations and complications
are being brought into company law.
The number of legislations can be res-
tricted, but the tone and rigour of the
legislations must be such that they
would be effective in.curbing these
things. Otherwise, what is the use of
legislation? If they are only to satisfy
the recommendgtions or observations
by the Bose Commission and Daphtary-
Sastri Committee, it is not enough;
it only gives a wrong picture. I would
request the Minister to consider this
question.

Mr. Morarka said yesterday that the
corporate sector was suffering from
Government apathy. Is it really so?
The figures 1 have got do not prove
that. The paid-up capital of the com-
panies in India between 1957-58 and
1960-61 has gone up from Rs. 1306.3
crores to Rs. 1814.9 crores. After
getting such a huge surplus in so short
a period, still the corporate sector say
that the Government do not allow
them to grow and there is no incentive.
The figures I quoted are as given in
the balance-sheets. Apart from that,
there is a huge amount in the form of
black money. So, to say that this
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Government is not for helping the
corporate sector is wrong. They are
giving a wrong picture to the people,
thereby making this Government go
in the same manner and close their
eyes to the misbehaviours of the
corporate sector, doing much more
harm to this country.

As the Minister himself stated pre-
viously, black money in this country

is creating a parallel economy. If he
wants to put an end to that, these
half-hearteq measures will not have

any effect. Therefore, I request him
and the Joint Committee to come for-
ward with amendments which will be
more stringent; it should not merely
be on paper, but there should be a
machinery to see that they are brought
into effect, so that the people in the
whole country migl.it be benefited. The
tycoons, the black-marketeers who not
only cheat the public but glso the
shareholders, should be prevented
from indulging in these malpractices,
so that this country might have a
better economy by getting out of this
morass of black money, Therefore, I
would request the Finance Minister to
sharpen his weapon and come forward
courageously with more stringent
measures to deal with the situation.

Mr. Deputy-Speaker: We shall now
take up non-official business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Frrry-FOURTH REPORT

Shri Hem Raj (Kangra):
move:

I beg to

“That this House agrees with
the Fifty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented to

the House on the 16th December,
1964.”

) Mr, Deputy-Speaker: The question
is:

“That this House agrees with
the Fifty-fourth Report of the
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Committee on Private Members’
Bills and Resolutions presented to
the House on the 16th December,
1964.”

The motion was adopted.

Mr, Deputy-Speaker:
introduced.

Bills to be

Shri Yashpal Singh is not here,

Shri Abdul Ghani Goni—not here.
Shri Gopal Datt Mengi.

14.30-1/2 hrs.

INDIAN PENAL CODE
(AMENDMENT) BILL*

(Insertion of new sections 298-A etc.)

Shri Gopal Datt Mengi (Nominated
—Jammu and Kashmir): I beg to
move for leave to introduce a Bill
further to amend the Indian Penal
Code, 1860.

Mr, Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

Shri Gopal Datt Mengi:
the Bill.

I introduce

14.30-314 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 1, 2, 3, 4 etc.)

= wwmE T men (faeR)
# weara w31 g 5 owa ¥ gfaga
A A FMET FIA a9 faq BOFW
FTA F wgAly & A
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the People
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Mr. Deputy-Speaker. The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
Y gFaET ey § fagaw
FT 9T FIATE |
14.31 hrs.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL—
contd.

(Amendment of section 7) by Shri -
D. C. Sharma.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri D. C. Sharma on the
4th December, 1964:

“That the Bill further to amend
the Representation of the People
Act, 1951, be taken into conside-
ration.”

The time taken is 12 minutes and
therefore one hour and forty-eight
minutes remain.

Shri D. C. Sharma: (Gurdaspur):
On that day I took only two minutes.
After that the question of quorum
was raised and the House had to ad-
journ.

Mr. Deputy-Speaker: Is it two or
twelve minutes?

Shri D. C. Sharma: Two. Therefore
one hour and fifty-eight minutes are
left. I think a large number of Mem-
bers want to speak in favour of this
Bill, and also perhaps oppose the
Bill.

Mr. Deputy-Speaker: Yes, he had
taken only two minutes. He may now
proceed with his speech.

Shri D. C. Sharma: Sir, I want to
submit very respestfully that this Bill
has not been brought forward by me

*Published
18-12-64.

in Gazette of India— Extraordinary, Part II, section 2, dated
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because I have been actuateq by any
spite or malice or animus against any
princely ruler. Some of them adorn
the benches of this House on both
sides and, I think, are very worthy
persons. Some of them I call as my
friends, and I have no end of regard
for them. They make their contri-
bution to the proceedings of this
House in a very dignified way some-
times. ...

Shri Nambiar (Tiruchirapalli):
Always.
Shri D. C. Sharma: .... and they

are very good citizens of India. So it

~should not be understood that I am
moving this Bil] in order to take away
the privileges from somebody which
is hig due.

1 only wish to submit that we en-
tered into g covenant with them when
the Constitution was promulgated,
and when the peaceful integration of
Indian States took place we gave them
what are called privy purses. Now,
these privy purses are a kind
of special privilege. They re-
tain all their titles, all their dignities
and all their ceremonial even now,
which they enjoyed when they were
ruling princes. At the same time, the
privy purse given to them is tax-
free. Of course, this may not be an
exception in their case: there are
other functionaries also in this Gov-
ernment who enjoy tax-free salaries
and other things.

Then, they also enjoy immunity
from the due process of law in civil
and criminal proceedings. There was
a time when one thousand applica-
tiong to sue them were pending in
the Home Ministry, and the Govern-
ment granted consent in some cases.

But, on the whole, they enjoy pri-
vileges which are unheard of in any
democtatic country. These privileges
are comparable to the privileges which
are cnjoyed by the peers in the
United Kingdom. They gzet, what it
called, royal bounty. These privy
purses are not in the nature of a
pension, or in the nature of an ex-
gratia psyment, or in the nature of &
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montkly allowance or an annual al-
lowance, but they are in the nature of
a bounty granted by the Govern-
of Incia, by the sovereign body.

Yuu will remember that there was
a piquant fight in the United King-
dom about the relinquishing of the
priviieges of the peers. There was
one peer who was described hy some
privileges of the peers. There was
he 57d, “why should I be described
as reiwuclant peer, I am a persistent
comrr cner”. He gave up his peredi-
tary title and became a commoner.
Sir Alec Douglas-Home who is now
the Leader of the Opposition in the
House of Commons and who was pre-
viously the Prime Minister of the
United Kingdom gave up his title ard
became a commoner, and he fought
the electisns to the House of Com-
mons. In the same way Lord Hail-
sham, now known ag Quintin Hogg.
who was Minister of Science in the
Conservative Government, gave up
his peerage in order to become a
commoner and in order to make him-
self eligible for election to the House
of Commons.

I helieve that these gentlemen here
in India are at par with those peers.
And 1 think that while they enjoy all
those privileges, they should not have
the privilege of fighting the elections
to the State Assemblies or to Parlia-
ment.

Some persons think that as 3 Con-
gressman 1 feel afraid of them. Some
persons think that the party which
they represent is going to acquire
power in two States of India in the
year 1967. Some persons say that we,
the Congressmen, are in a way being
driven into this course of action be-
cause we are scared of them. It is
nothing like that. It is not the Bill
which has been produced as a result
of anv panic—the Bill which T am
presenting to this House—or as a re-
sult of any kind of scare, mental,
psvohological or physical. It is noth-
ing of the kind. We have been facing
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al] kinds of scares al) these years; we
shall face them also. But I feel that
in a country where we have a repub-
lican form of government, in 3 coun-
try whose policy is to achieve a social-
istic pattern of society, in a country
which hag declared so many offices as
offices of profit and debarred persons
holding such offices from fighting
elections, the fact that these princes
shoulq enjoy privy purses is a legal
and constitutional anachronism. There-
fore, I believe that they should be
done away with as early as possible.

Shri Brij Raj Singh (Bareilly):
They should be killed or what?

Shri D. C. Sharma: I do not want
anybody to be killed. I said that
these privileges should be done away
with. T do not want to kill anybody.
If 1 think of killing anybody he will
kill me first before I kill him. There-
fore, I do not think of that even in
self-defence.

1 wag submitting very respectfully
that there are many offices of profit
and there is a Committee of this
House which is having this under re-
view constantly. The Vice-Chancel-
lor of a university is thought to be a
person who is having an office of pro-
fit. Government contractors are
thought to be persons who derive pro-
fit from their transactions with the
Government. There are so many other
persons who have been debarred.
Therefore, if we debar these persons
from fighting elections to the Lok
Sabha or to the State Assembl:es we
are not doing something which is ex-
ceptional; we are only extending the
ban to them which already exists in
the case of so many categories of per-
sons. Therefore, I feel that it is in
the fitness of things that these per-
sons, these princes who are the bene-
ficiaries of State bounties should
not be allowed as commoners or as
ordinary citizens to fight elections to
the Lok Sabha or to the State Assem-
blies.

There is another point. I remember
having read a statement which was
made by a person connected with one
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of the princely houses in India. ] am
sorry I have not been able to lay my
hands on that statement. It was re-
produced in the papers of India. It was
said that these privy purses are given
ty the Congress Government to the
rrinces as a form of bribery. Tha* is
what was said by a persons who hap-
pened to be connected with one of
the princely houses in India.

An Hon. Member: Who was that per-
son?

Shri D. €. Sharma: I do not want
tv mention names. Now, if that is the
attitude of the recipients of these
privy purses, that the Congress Gov-
ernment is trying to bribe them inte
siience or is trying to make them
forgel their duties by means of these
privy purses, I think the sooner they
are done away with—by “they” I
mean the privy purses and not the
persons—the better it is.

Another point that I want to make
is, that it would be thought that we
have been having his question before
us for a very long time. This question
was discusseq in the Rajya Sabha that
the privy purses should be stopped.
It was discussed, I think, at one of
the meetings of the Indian National
Congress also, that we should do away
with the privy purses. My feeling is
that these maharajahs and rajahs and
other persons should conform to t!ra
general pattern of citizenship in India.
They should cease to be subjects of
controversy either at the hands of the
Congressmen or at the hands of the
Communist Party or gome other
party. They should be able to func-
ticn as normal citizeng of India. I be-
lieve that, that can be achieved only
i? the privy purses are withdraw:
from them.

Now, Sir, you may say that the
total amount of money p;ld 5l:oy wa};
of privy purses is only Rs. 5§ crore
2 yzaers against a budget of Rs. 2060
crores and that the amount is very
small. It wil] also be saig that there
are certain princes who get only a
privy purse of Rs. 5000 a year. But it
is said, for instance, that Hyderabad
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gels about Rs. 50 lakhs a year, Baroda

gets Rs. 26,50,000 a year......

Shri Karni Singhji (Bikaner): No
more.

Dr. M. S. Aney (Nagpur): You are
deaimng with obsolete informatioi.

Shri D, C. Sharma: Mysore gets
Rs. 26,00,000, Gwalior gets Rs. 2b
lakhs, Patiala gets Rs. 17 lakhs,

ikaner gets Rs. 17 lakhs, Jodhpur
_gei-s Rs. 17,50,000, Indore gets Ras. 15
izkhs and Bhopal gets Rs. 11 iakls.

Shri Narendra Singh Mahida
(Anand): You are quoting old figures.

Shri D. C. Sharma: I know that
some of these have been downgraded
on account of certain reasons into
which I do not want to go. I am also
aware of the fact....

An hon. Member: Why don't you
start from Maharana Pratap’s time?

Shri D. C. Sharma: I know that some
of these worthy persons, the rulers of
some of these ex-princely States, gave
away ten per cent or more of their
privy purses when the national emer-
gency arose.

Shri Narendra Singh Mahida: I had
surrendered my full pension in 1947,
I get not even one paisa now.

Shri D. C. Sharma: The hon. Mem-
ber is the Maharajah of which place?

Shri Narendra Singh Mahida: I am
the Maharajah of Bharat that is India.

Shri D. C. Sharma: Then I am also a
Maharaja.

An hon. Member:
out a privy purse.

Mr. Deputy-Speaker: Order, order.
We are not concerned with that. We
are concerned with the Bill before us.

Shri D. C. Sharma: Sir, I was sub-
mitting, very respectfully, that they
showed a great dea] of patriotism when
the national emergency was declared
and some of them parted with a part
of their privy purses so that our de-
fence preparedness should be there.
Now, I think, all these are, so to say,
partial attempts at assimilation with
the genera] mass of the people, these
are fragmentary efforts in order to
become part of the general electorate

Maharajah with-
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in India. These are small things which
enable them to identify themselves
slightly with the population of India.
My only desire ‘is that they should
identify themselves fully and wholly
and unhesitatingly with the population
of India. They should stand on the
same level as my hon. friend over
there who interrupted me standgs there
or as I stand here. I am making an
appeal to them in the name of de-
mocracy that they should try to give
up these privy purses. Some persons
have given up their peerages in the
United Kingdom. Sir Alec Douglas
Home, Lord Hailsham and otherg have
given up their peerage so that they
could identify themselves with the peo-
ple of their country. In the case of our
princes also, I know their desire is tc
do so. I know that they want to be
one with the people. They are one
with the people in their desire for de-
mocracy, socialism and all those values
for which India stands. I think then
path will become easy, their path will
become clear and free from any ob-
struction if they give up the privy
purses and then try to become one
with the rest of the population of
India. With these words, I move this
Bill for consideration.

Mr. Deputy-Speaker: The moticn has
already been placed before the House

earlier. I would request hon. Mem-
bers not to take more than five
minutes.

Shri Nambiar: I am very glad that
the hon. Member, Shri D. C. Sharma
has given us 3 very good opportunity
to put an end to the privy purse of
the ex-rulers. I have got many of my
friends here on both sides of the Hause
who are ex-rulers, who or their family
members may be the recipients of
privy purse. With all respect to them
and taking their permission, let us
come out with our opinion that privy
purse is a system which corrupts the
political life.

Mr. Deputy-Speaker: We are cin-
cerned only with the amendmenti o"
the Representation of the People Act;
not with the abolition of privy purse
as such.
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Shri Karni Singhji: I think the word

“princes” is enough for him to a3y
something.

Mr. Deputy-Speaker:
Yashpal Singh.

st qmare fag (Fuar) - SameAe
w3, St fae o Yo dro wat 7
gwr ot &, v wwerw § 5 & sy
3aF 97 garwa T@ ¥ asar |
zafay fr fadr o fow avg & Tt
F1 faadt § 3 TO% ¥ g7 OF F¥
¥% 7 F° famar & | arfamie &
A #1 W T fyear &, a6RS
Fr oY g fawdt & 1 g feg &1
o THT | g aT g8 § fFoaw
Fifrggma & T FT 43 & 5 o0
FeE T Al BAT, TG gH F§ AN &
fr z9 gawl $Fa@ FOTAREr &, 99
¥ g A A w5 oot &
Far Fq3 fear g f5 gaF1 fadt oF
qfaq 1 IR F15 3@ v o
[T FT G AT E 1 IAF AT T g
F zfmr ¥ §v &7 37 famat &
gifaer fFar a1 1 78 39 F7 97 § F3T
frafgem ar, 3987 99 F ST §H0-
w127 97 fF q@R @ T &1 o Aar
F 377, q5F & Y vy #% F, M
AT A GT@T HT LY 9 AT AT
faar o ©F fRq # ¥ e @
el

Now, Shri

14-54 hrs.
{SHR1 KHADILKAR in the Chair]

T THT 6 TR STF AT F fAT
5 #fez faar s, aomw 39 F %
TTE ATAF FT AT, JAT! [ARFATK
Y AT, Y I &7 OrET o g A
W2 W AwA H oAg mrar &
Zq {2 F7 79T FqT & | I TEATIF
AT 71 75T 9 § 5 fFeag gr ow
F T W7 g1 S1fgq | qrfeaTaEe
&F weadl &1, AqEEST & AT &,
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faurm asr o fagm aftag 3 gy
FT &l Qo HR WaT 99 §& e § )
T 7 IF OF fagr qAT ifge fe
g TAFIT q a, el grfafer ¥
T o3, fret ol & 7 %58 01 &
aaw ¥ agt war f& o @ w4 gw
foor &7 s=va o7 &

Farar g fF ar $fsar Wear &
11 979 3% a8 Fifaw w1 7¢ fF qrave
ufadz &1 g9o 3 F@r 91, afe
F o7 oY faats & ot I &, A ag
T FT R 2 &, IRTAT F
s 37 & 1 & quAt Frgar g fE e
& T 59 faw &7 IE@ 9T 1 AT
ag FFT AT 9 TS F7 foAwT 52
Wt oY aF qar a@r 5 UTET aF
w9 97 WET JET & a7 TF 5 9%
&t oY & 1 o S g w8,
fo @R F FETIR ®R [9wE &7
qFEar far g, S fAew & fay
T 39 faw &7 TeTT 9gT & | & wgAT
=rgarg f+ 9 faw £ faege aravasar
gt g 1 w9 faw wew s
T ¥ 9T ¥ gu AAE fafarex
F %y f¥ s a9 F WL 37 TN
gfeafqe oo & o7 & & w7 fF
FUEAT AR aAf99X F 9 § | 18
@ 39 uffeade & Fgr wE 2
f OF €197 & A< 37 AGHT TRI &
AFT FX AT T | g FIEFR IAH
FI3AT AW ifa qgt 3 awdr &
og SR TSy F3T AT | 9gF T AR
qEAE wEgrTS T fag 7 asa e
qr A 26 G qF AP AT § TF
ot I Y g€, 3 a9 F 0F %
Sff 37T 8T 9T | ag 3fage W A
1 grefl §, = fagre Sar FX AW
SISy 1 26 ATAT F WEL TF ATFAT
aar gur 41 6 ox = JAg A1 ad-
qedl 1T IS FT T T4 T | 7GRS
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[+ awTe fag)

J oo Svo gfm #:t gt *7, &t fx
U HIF 97, FET AT F TR 24 A
27 ¥ weew gy aq| T wE ar §
JrErd ¥ ATET F1 g [AE d g
¥ gegar gm 1 WEAw B M,
Tgre B T HIT 18 HEl F WRL
g TS A AT AE | foeeT F wE
ag grea & % 20 wefeai g 99,
fredfar & 39 &0, AT I9@T 9@ |
a7 | wr Filow g 7 g fe fam
qTHA WH T AT F IWFN G
fear, @ 3N F) #qT T § T4,
YT F71 G 99T FT 3F I FT 4T
# 2, Fr fF%reT § uF-0F 9 34
g 7 gfeat &, 70 I I sfagw
Fi A ¥ sfaem § fagm v
d1 gt 9% 19% T qE A Il
F e a9 | 9 & 1 9w dw
¥ AEI A FEA 7T ¥ €S "G
AT WY @& F1 grgfa S F19 7T
F7 W &1 & F fqq @ 77 F o
ey W #7471 |

¥ 57 i § famr i dar F7ar §
f& 3z faor ST BT am@
o1 29 fae ¥ ArEvEwar agr g 1 S
AR W KT TAT FT FFA § IART I
F1 T FT AR FET FT AR ITHT
T fear sy v 3 agi 9w AE

TF AT G ¢ WG IS GAL
& fgeme § )

*ff amarw (&g : &, § aeeifast
F faars g, § gerrgea & faars
g, TRt #1 g% WA ¥ fgemw g,
fs TS FT AW a1 98 47 fw
S o 9 F7 famEa F1 5% Tw qeHt
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WIS AET FT FHIT A7 a9 a% € AT
T W ¥ FEN g8 W= 98 9%
Fraw fFar '

TIET W qIE g SR gRT
21 B TH AW, gL O qrfA H F
T HIE FAART GIAT & 1 g A &
IR Y IR ARHT g g o
g, T W § § OF wewr agi & 7 &1
afsw uF wEHT *7 @41 @, OF FEAT
F AT g1 &, FT /G FIKT Fy H
A F 5T 1§ 3@ gewr A7 awman
3 ¥ faaa wesi § *gAT Wigar 3
fF g3 fawr & #% faw 9 adf &
% oot sk gy swraAT & T A & o
TF T F @M AT T FIT 7T 918,
oF fq 1 @87 § g fzar 97,
S f wver o7 A7 #Y TeAT FE qFAT
AW AGH 9T gARR AERTN FAT fag
d3gu &1 Ay 3w A 3w A 98 wfew
H we@ HE | WX IT FT ZEAEA
AT 9T & fawe A &, wwa #
N 9T | w T Pt & ot e
o, q1 AT F3 |

aF ate § 7 76 0%, 38 nifFmge
F g A S AHAE A7 Ero o
FOUHETET F 5T 41 fF AT 900
FT1T 794 arfEeE o< gy | aife-
WH AFES g WRA ¥ 9 W Fo
FT | TAAT ®OAT ATA FT qIfdzar
= @ifaw &1 afes mfsmm 2 ad
7]T & A g geFe fafzsar fra
W& | WFF g7 39 7 981 qa94T )
a% 900 FIT 897 57 T R § 097
AT FT fr@ar qwq &, 9 AT UF EE
FT AIAET 3 FE | AT A
qat ®I, FAYT F AT BT TF T
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FTHTAEY X & A, 98 TF 8 & AT
qifseaTT & 900 FAUT TI4T TgT AT
X femgar 37 fam /v 3 @ 2w
£ @ w g T I3 AW
#1 91 a1 §, 38 qi=1 faan iy,
F 3w FY T F FC AT WIT T @
& Tt w1 fAeT W& 97 w1 T A
fear o | 39 vkt & @y § 7@ faw
#1 farg w3 8

Shri M. L. Jadhav (Malegaon): Mr.
Chairman, I rise to oppose the Bil] that
is before the House. I feel this Bill
has been brought before the House on
the assumption that some royal bounty
is being given by the President. I fa.i
to understand how, when kingship is
not known to India when India ‘s a
tederal republic, ruled by democracy.
the royal bounty can be there. When
these princes were the rulers, they
haq their own status. When India be-
came independent, of their own accord
they merged their States with the
Indian Union.

You must remember Sardar Patel
who played an important role. He
tried to have the confidence of the
former rulers and played an impor-
tant part in the integration of India
and having India as one independent
Indian Union. In that light I feel
that the privy purses that are being
given are a part of the consideration
for merging their States. By merg-
ing their States they are having
some money by way of privy purses
and are having some concessions and
some honours because they were
former rulers .of certain Indian
States.

15 hrs.

Shri Yashpal Singh has referred to
the meritorious deeds of their pre-
decessors. or their ancestors. I feel
that these States were there because
their ancestors played such an im-
portant part at one time or the other.
Now if, after the merger we are go-
ing to deprive them of the right to
contest an election it is against the

AGRAHAYANA 27, 1886 (SAKA)

of the People 5758
(Amendment) Bill

Constitution. Under the Constitution
any voter can be a candidate and a
voter is one who is an adult, male or
female. In the light of that I cannot
understand why a certain person,
because he is a former ruler ¢r prince
and is getting some privy purse,
should be deprived of his right to be
a candidate or to contest elections.

Such a Bill is against the provisiens
of our Constitution and is against our
ideology. In India all men have equal
opportunities. They have an equal
chance of contesting and winning the
confidence of the people. No ruler
comes to this House because he is a
ruler. He comes here as an indivi-
dual who represents nine lakhs of
people and because the voters choose:
him as the man of their confidence.
Therefore he comes here as a repre-
sentative of the people.

Therefore I fee] that the Bill that is
before the House is against the Cons-
titution and the fundamental rights.
I, therefore, oppose the Bill that is
before the House.

Shri Man Sinh P, Patel (Meh-
sana): Mr. Chairman, Sir, I am not in
a position to support my hon. friend’s
Bill even though I would like to say
that the principle that he wants to
enunciate through this Bill, not through
the objects, is not very bad. He has
tried to give a parallel example of the
House of Commons in the United
Kingdom where a particular type of
bounty being given is like the privy
purses being given in the Indian
Union.

Looking to the past history, the
type of dominion status that was being
suggested by the Cripps Mission, how
did the ruling class as a whole did
initiate themselves in the same spirit
of the Indian Union at that time? As
my hon. friend, Shri Yashpal Singh,
tried to explain, it is not a question
of a particular community or caste,
but it is a question of particular class
of persons who held their own sove-
reign states in a particular way.
Some of the princely States had bet-
ter democratic and social institutions



Represeniation

5759

[Shri Man Sinh P. Patel]

in their States and popular regimes
also for which we can be proud. Due
to the thinking going on at that time,
in a nice way the present sovereign
Trepublic was brought about.

But, at the same time, sometimes
we do find from our hon. Communist
friends that there are specia]l advan-
tages to certain classes of people even
in the present system of franchise.
Some hon. Members may feel that
because a privy purse is allowed to
the princes when they come before
the electorate there may be special
advantages attached to them either of
finance or of their previous goodwill.
But then there are so many special
advantages to the industrialists in this
country who have got enormous funds
with them to spend. Not only that,
the Government has made special
legislation that companies can spend
money by giving it either to the poli-
tica] parties directly or indirectly or
to the candidates of their choice
through political parties. If we look
from this angle, the advantages there
‘are much more than to rulers getting
privy purses in the country as a
‘whole.

What does section 7 say? Accord-
ing to section 7, the disqualification
attached should not be to particular
section of the people but it should be
as a whole. We have accepted that
there shoulg be wuniversal suffrage,
that is, when the age becomes 21
years. Any voter is eligible for con-
testing e'ections subjects to the dis-
qualifications mentioned up to (f).
Now my hon. friend wants to add to
it. That applies to a section of the
people, that is, to those who are en-
titled to privy purses.

My hon. friend also said that there
is a custom in UK. that if the peer-
age is renounced by him the person
is eligible to be elected. That may
e the custom for the House of Com-
mons or House of Lords. He says
‘that if a ruler decides to renunciate
the privy purse, he will be entitled to
Dbe elected because he will not come
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under the amended section. Then,
what about the industrialists and
those persons, who the Finance Minis-
ter said are about 700 and 800, and
whose income is more than a million
rupees? I think, this principle ap-
plies there also. Therefore simply
because some income through privy
purse has been made income-tax free,
it should not be a disqualification.

These purses cannot be called as
bribery—some very harsh language
was used by my hon. friend. It was
a consideration. They enjoyed a
sovereign status under the Constitu-
tion of 1935. Whatever might have
been given to them was a considera-
tion for the maintenance of these citi-
zens, who are now equal citizens and
who desired to renounce that particu-
lar status, even though they had a
particular standard of living and a
particular stature for themselves for
a longer period. It is not a heredi-
tary privy purse. It has already been
pruned in two or three cases special-
ly in my own State. My hon. friend,
Shri Gaikwad who is a Member of
this House, gets hardly Rs. 10 lakhs
or Rs. 103 lakhs even though his
father used to get Rs. 26 lakhs. These
privy purses attached to a particular
class prevalent before independence
are going to be wiped out after a
number of years. So I do not agree
with the objects and reasons under-
lying this Bill. Therefore, I oppose
the Bill.

Shri N. Dandeker (Gonda): Mr.
Chairman, Sir, when I saw this Bill,
1 read it with considerable anxiety
because, I think, what is at stake here
is not just a matter of somebody's
right to be elected to Parliament or
somebody’s right to contest an elec-
tion. 1 feel, what is at stake here is
good conscience and the honour of
this country. I shall presently deve-
lop that point.

1 take part in this debate with a
sence of anxiety, not as belonging to
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a particular party but as a citizen of
this country and also as one who had
some part during those two years
1947 to 1949, in what we then called
from our side of the table, the liqui-
dation of the Indian States.

1 am glad, in a way, that Mr.
Sharma, in moving this Bill was, on
the whole, very moderate in the lan-
guage he used and I propose to follow
in his footsteps. And so if I on this
occasion, use any intemperate words
or phrases, believe me, it would be
unwittingly so, not because I desire
to score a point.

The first thing to note about this
Bill is that what trying to do is to
deprive something like 500 citizens of
this country—only that figure—of the
right attaching to the citizenship of
this country. It is a very serious
proposition that the mover js puttting
forward namely that some 500 or 600
gentlemen,—some of them may be
ladies also—who are in receipt of
privy purses are, for that reason
alone, to be deprived of the right of
citizenship in terms of the right to
stand for an elective office, the high-
est elective office, namely, the mem~
bership of the Lok Sabha or of the
Upper House. I am quite clear im
my mind—I do not wish to develop
that argument particularly,—that this
would be utterly unconstitutional
even in technical terms. That is to
say, I have no doubt that if this thing
was technically examined, it will be
found unconstitutional as offending
the fundamental rights of the citizens
of this country.

In saying that, I am aware of the
fact that certain categories of per-
sons have, under Section 7 of the
Representation of People Act, been
specifically excluded from the right
to stand for elections t, Parliament.
I one reads those clauses, the six
clauses that there are, and only six,
they are concerned with depriving
certain categories of citizens of the
right to be elected to this House on
grounds of public interest. Criminals
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are excluded; persons who have been
guilty of corrupt practices are exclua-
ed; people who are having contracts
with Government are to be excluded;
people who are directors of companies
in which Government have an over-
riding interest are to be excluded;
people holding offices of profit under
Government have to be excluded;
and other persons of that Kkind
Now, those are perfectly unders-
tandable reasons why in the publi¢
interest it is necessary,— if we are tv
keep our politics clean and if the
working of this House is to remain
clean,—that certain categories of per-
sons ought to be excluded from their
otherwise fundamental right as a citi-
zen to be elected to this House. So,
I ask: What public jnterest will be
served by excluding these 600 or 500
ex-Rulers or whatever their number
may be, from this fundamental right?
I cannot think of a single public in-
terest. I take the mover’s assurance
that he is not prompted to move this
Bill by the fear that the Congress
Party may loose elections and that he
is not frightened, or activated politi-
cally in moving this Bill by the pos-
sibility, that the Swatantra Party
may win majorities in some States,
a Party which has a few rulers—
Congress Party has many more,—
that he is not concerned with politi-
cal jssues. He said that he did not
care whether it was Rajasthan or
maybe Orissa, or whatever State it
is, that goes over to a majority Swa-
tantra Party rule. I am delighted to
hear that. But if there is no public
interest of any kind to be served by
this, and if there is no private inte-
rest of any kind served by this,—I
accept his assurance that the private
interests in the Congress Party will
not be subserved, or, at any rate,
even they may be subserved, that it
is not the intention of this particular
measure—then I fail to see what pub-
lic interest whatsoever is going to
be served by excluding these worthy
people, as he called them, from the
fundamental right of citizenship.
Now, I would like to go to the
next point. As I said, what is at
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stake is the good conscience and
honour of this country in a matter of
this kind. As I said, I was associated
with the processes, during a part of
the two years 1947 to 1949 concerned
with the mergers of the Indian Sta-
tes sometimes intg particular existing
provinces,—such as, Orissa or Bom-
bay, or whatever it may be, or their
mergers into the newly formed Unions
of Indian States. It all came about
as g direct consequence of the Indian
Independence Act whereby, as a re-
sult of section 7 of that Act, the Rulers
technically became completely inde-
pendent and we as well as they were
freed entirely of any obligations to-
wards each other. That was followed
by what is known as the Stand-still
Agreements, that is to say, for a cer-
tain period of time, the status quo
ante in the matter of trade and com-
munications and posts and telegraphs
was continued. That, in turn, was
followed by what is known as the
Instrument of Accession whereby the
Rulers of Indian States acceded to
the then Dominion of India and final-
ly the process was followed through
by the Instruments of Merger. I was
an active participant at the later
stages of this process and, beleive
me, those were anxious days. They
were anxious days for us not merely
as regards the integrity and the unity
of the country within India, but they
were also anxious days for us as re-
gards the integrity and the defence
of this country vis-a-vis Pakistan,
Those were anxious days not merely
for the people of “Indian” India, so to
speak, but also for the people of the
Indian States and they were also
anxious days for the Rulers of the
Indian States. When the massive
current of Indian independence was
flowing strong, it was for the rulers
and their people to consider which
way they were going to lean on
this enormous treng of history. The
wishes of the people of Indian States
were quite clear. They wanted to be
with us; they were part of us and
one of us. The burden fell very
heavily therefore, on the then Rulers
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of the States to take a decision—it
was an historical decision—without
which this country would have been
in bits and pieces. And I would say
this that there was persuasion, there
was argument, there were discussions,
naturally all kinds of processes were
involved in a situation of that kind.
And I 'must also say this that while
the mmjor credit certainly goes to the
then Chief of mine, Sardar Patel,
much of the credit also goes to the
rulers of the States. Let us not mini-
mise what they did. I would be the
last person, having been associated
with that historic process, to be will-
ing to say that they did nothing at all,
that they could have been thrown out,
that we could have taken them over
by force and all that sort of talk.
These may be the sort of things that
people here can say now jn the year
1964; but they dared not say so in
the years 1947, 1948 and 1949. Those
times were critical. The country
could well have been disintegrated.
Certainly, there were chances of disin-
tegration in various spots. But with
the great statesmanship of Sardar
Patel, ag the leader of this move-
ment for integration of the country,
and with these rulers playing the
game, seeing the current of history,
they accepted the historical forces.
Ang so they agreed and gave up their
ruling powers which were considera-
ble.

Among the assurances given to
them,—this, Sir, is my last point—
was not merely the protection of their
privileges,—these minor things, such
as that they could fly a flag or put
the red number plate on their cars
and things of that kind,—but there
were also two fundamental assuranc-
es. The first one was that they
would get icarefully negotiated
amounts of privy purses,—these were
not just dropped from the air and put
into their laps;—I was one of those
who were doing the calculations.
And the other was that in all respects
they could look forward to full citi-
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zenship of this country with all the
fundamental rights and privileges of
citizenships and to participate in the
great process of an independent coun-
try going forward to its great destiny.

In conclusion, Sir, I would submit
again that it is a_matter of good con-
science and it is a matter of honour
for this country that we ought not to
allow any legislaticn of this type to
go through.

Shri Ansar Harvani (Bisauli):
Mr. Chairman, Sir, Mr, Dandeker has
pointed out that he was actively as-
sociated with the mergers of the Sta-
tes as a member of the Indian Civil
Service. I can assure him that there
are a number of Members here who
were also associated with the move-
ments of merger of States which they
launched to liberate those States from
the feudal rule. There are a number
of Members in this House who have
been tortured, who have been lathi-
charged and who have been prosecut-
ed by the earstwhile rulers. If he
knows about the merger of the States,
there are many Members of this House
who know much more about it.

It has often been pointed out that
it was an act of great patriotism on
the part of the Indian Princes that
they agreeqd to the proposal of Sardar
Vallabhbhai Patel to merge their
States in India. We should not forget
that it was not a great act of patrio-
tism, but it was an act of compulsion.
They knew that the people in their
States were rising, and they were
reading the sign of the time on the
walls. We know very well what hap-
pened in the case of the Nizam of
Hyderabad. His Exalted Highness
the Nizam of Hyderabad agreed to
merge his State with the greatest
pleasure. We know it very well
what happened in the case of the
State of Jammu and Kashmir. His
Highness the Maharaja of Jammu
and Kashmir was reluctant in the
beginning to merge his State in this
counntry; it was only when he knew
that the Pakistani hordes were go-
ing to overrun the State and his
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honour and his life were in danger
that he agreed to merge that State.
We know alsp what happened in the
case of Travancore-Cochin. We know
very well how a very senior politi-
cian today who was the Dewan there
at that time was negotiating with
Pakistan for the merger of Travan-
core and Cochin there. So, to repre-
sent these gallant gentry as a gentry
of great patriots is to deceive the

people.

At that time, the great Sardar had
agreed to give them privy purses for
this reason. He gave it to them as a
matter of charity, because he knew
that these drones and parasites of the
society could not do anything. But
after seventeen or eighteen years of
freedom, a new generation should be
born among them, who should work,
and live and behave like the common
people such as the Indian peasants,
the Indian workers and the Indian
middle class people. It is not for the
deprivation of the Fundamental
Rights of an ordinary citizen that this
Bill has been proposed by my hon.
friend Shri D. C. Sharma.

We know it very well that a num-
ber of Princes till today do not fly the
national flag on their palaces, but
they have got their own flags. We
know very well that there is discri-
mination in the matter of the num-
ber plates on their cars. We know
very well that many of them are
keeping even a small private army in
the guise of guards. So, these gentry,
when they come to fight the elections,
have got certain advantages. I do
not want them to be deprived of
their voting rights. If they want to
be ordinary citizens, if they want to
be common men, they are welcome
to give up their privy purses and
contest the elections as a humble citi-
zen of India does. A friend of mine
from the other side has pointed out
that big businessmen who have money
can also contest the elections. But
he should know that any business-
man who has got business connection
with Government is not entitled to
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fight the election because he is a bene-
ficiary of Government money. The
privy purse of these Princes comes
from the State exchequer, and, there-
fore, they being beneficiaries from
the Government money should not be
allowed to contest the elections.

With these words, I support the
Bill.

Shri Sham Lal Saraf (Jammu and
Kashmir): This Bill which is before
the House, to my mind, has several
implications. It concerns the erst-
while Rulers of our Indian States. I
too happen to belong to one of those
States, and I have alsp worked against
the rulers of my State. But there
are certain things which we must not
forget.

It has been said that our erstwhile
Princes have been patriots. Except-
ing a few, I humbly differ and dis-
agree there. While some of our erst-
while Princes have played a good
part, some of them have played a very
bad part so far as their conduct as
patriots of India is concerned. His-
tory has to be kept in mind. History
cannot be obliterated. We as Indians
cannot forget what happened in 1947,
1948 and 1949. That was the time
when the Britishers had very careful-
ly and cautiously planned to balka-
nise India, and these Princes were
going to be made the first tools. But
I am very happy that the majority
of the Princes did not fall into their
trap. We must not forget that. I
also know a lot of what happened in
Indian States as a whole at that time,
and I might say that if these very
Princes at that time had not helped
Sardar Vallabhbhai Patel, then I must
say with a full sense of responsibility
that perhaps he would not have been
very much successtul. I am glad,
therefore, to say that majority of
them have been patriots, and I do
not agree when anything untowarq is
said about them. But there is cer-
tainly one thing which we have to
remember. While we must uphold
our acreements, and we must uphold
our promises and all thaf has passed
between the then Rulers and the then
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Government of India, at the same
time, there are other things also
which have to be kept in view.

I am again reminded of my own
State of Jammu and Xashmir to
which my hon. friendq Shri Ansar
Harvani has made a reference. A
little vacillation on the part of the
late Maharajah of Jammu and Kash-
mir has landed the whole country in
very great trouble. No doubt, he did
what he wanted and what everybody
wanted. But if that vacillation had
not been there in his mind, perhaps,
we would not have seen this trouble
about Kashmir for the last seventeen
or eighteen years. If only he had
acted a month earlier or twp months
earlier, things would have been (iffe-
rent altogether.

Therelore, I may assure my hon.
friends who may be erstwhile Rulers
or their friends, that while on the
one hand, we have respect for many
of them, at the same time, we cannot
forget the history of the bad part
that some of them had played be-
cause that also is very fresh in the
memory of the people. Therefore, to
say that all is well or all is good is
not correct.

My hon. friend Shri Yashpal Singh
spoke of the valour of our erstwhile
Rulers. No doubt, the Rulers of
those days have made history. The
Rajputs have made history. There
is no doubt about it. But to bank
upon that now will be great folly for
him and for everybody else here.

Therefore, I +would respectfully
submit that at the moment we must
uphold the agreements that have
been entered into between the Govern-
ment and the erstwhile Rulers at
that time; for the very valuable ser-
vices they had rendered to the coun-
try. We had agreed to give them
some privy purses in lieu of surren-
dering their territories and I would
submit that we must uphold those
agreements.

The purpose of the Bill which has
been brought forward by my respect-
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ful elder Shri D. C. Sharma, with
which I am cent per cent jn agree-
ment, is that everybody in the coun-
try must be an equal, from the poli-
tical point of view or from the eco-
nomic point of view or from the
social point of view; I cannot say yet
how far we have been able to come
to that level for which we are striv-
ing. 1 would submit that the Prin-
ces or the recipients of these privy
purses should themselves decide as
to how to cut down their privy purs-
es gradually in order to bring it to a
level where nobody will grudge the
amount. Some hon. Members have
talked about businessmen and others.
I can say that the claim made today
by some of the recipients of privy
purses is something tp be examined
in order to decide whether it is enter-
tainable and tenable, ang if so, to
what extent. That needs to be
thoroughly understood and remem-
bered. I would respectfully submit
to Government that as far as the con-
tracts entered into with the Rulers
who had entered into agreements with
the Government are concerned, it
should be left to their sweet will to
decide how much they will give up
and how much they will not; I would
personally say that the amounts
should not be disturbeq at all during
their lifetime. But as regards the
amount to be given to those who fol-
low after them, I would suggest that
the amount should be gradually
brought down in such a manner that
in the not very distant future they
will come on a par with the rest of
the country.

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): That
is being dome now.

Shri Sham Lal Saraf: I am glad to
hear it. Even today, I know of cer-
tain cases where because of these pri-
vileges some of the princes or erst-
while Rulers are not utilising their
property today for the benefit of the
nation. I would say that apart from
political and other considerations,
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because of the power which they have
and because of the privilege which
they enjoy, sometimes, certain anti-
sicial acts are being performed . . .

Dr. M. S, Aney: That is political

Shri Sham Lal Saraf: Therefore, I
would submit that it is for the Gov-
ernment to see, and the ex-Rulers
should also understand it, that they
should give up the privileges them-
selves and come to an agreement with
the Government so that the differences
will not be so much as now and they
will gradually come on a par with the
rest of the citizens in the country.

& gt st (fae) ¢
qafa wgea, & wot w=f w) o
FIVAR 75T F qOGF TIEF RIS
& fag &Y uw 9oy ¥ ATy Far
g 1wt g e 3 S Feie e
Fa@ AR I AR &
T TF T FIEAIR o7 & 3 Faerr
F AN FT gFaT §, TEFT TF QT
FTX0 98 WY 97 fF {efrmrs & Y qang
WA ®Y dowi & gveeg ¥ oy av
39 ¥ 39 faw & wearaw = famw 9=
wat & eI # o agd
WHFE F IR T 15 AT 1947
F ag o i o a1 5 ag
aifsea ¥ @A AT W@ § @
TRR 9T & 74 ¥ fag :1% g
&Y Y, 3WAY AT FTER Y 98
q=AT BT

@0 I fow ¥ wgraeT weik
] ¥ TR F wKg ¥ e g,
IAFT CF IgT 937 FIT 3¢ 97 fF
HEICET FWHI FT 48 s 67 9
fF o TR T T9w ga e
WG HEGTAT HI T IATAT I1Y JoH(F A
FIER T4 9G4 HeAl¥ qR A1
& fa goft 9

Wgl % S AfFaTe araemt
FY TG FT FEE §, AT TqA Fhig
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[t saroete wred] HIX [FT I FT ARG AT F A=<
¥ =g o7
¥ ghwere o & row ¥ ST STRAT : :
§ 9T e o § g ¥ oF e RS Gl S
. wimssaEr e v g s

qIT qgf ¥ FTT TIT 4T W HASA A
e S & qTAY 7N FIE GIA FT @
f& 7@ @ fF qw fgrgeam 1 AT
F N W E N 3T IR T g I
foameat &1 F4T AT ? ¥ A S,
FORTAT a9 AR #=T AT ATHE T
THFT FE IAT A@F T @F 1 Y
T 73 X un ghfag F N @
e & wfafafe ¥, 43 $T3@T1 w9
9T 299 FHE FT SIS IaT
< gy, 59 g7 I qF 7 famr
oy fearfrsrge & war a1 fF w3t
foaradt &7 aog ¥ W@ & Taaar
T gE & Y ;T WG F AR
Afe § wow) &9 qEATAT F HRX X
Fgar g 5 faraat #1 fergea & faar
T 1ag 39 T gfihag &1 3fagra ar1

Il F wg ¥ 9fq 97 &7 & ag

e a1 5 e ang g@r @
I Tl T wRaew ¥ faey ¥ fodr
Fgl v wran & fomy o wor ¥
TF TF $TF q9 F qOA qFT IAX F
WA JTaT & =< 9% wyfgd < &7
SO TS AN Q|T A aTey ar &
STy FgAT wrgar g & fafew qriemamiz
& fag qae s fgae ¥ fggeq )
T fae Y, 997 & qatfas A
faraal #1 Y Tagaar 41 f5 R I
TR AT A @ AT § A9aT 9g
WIS & faed ar qifeea & 1 W
2t fograat & & =1 Y wiw@ 9
# 7 faear argar @ & IasmAT ANgar
g & ot oF FeR A, g i |y
Fre fegee & @7 o w9 9+
AT FT GANAT T FI THI |
g 39 TAHT A AGAAAT F 3W-
7 #X aw af¥x &1 & ofcam ar
f5 SR fanm felt faafeemee ¥

o WY, oA Hafy g X ¥ 9w,
forg ax=rT w9 ¥ 37 oAl FT T
faar =i %< w99 § e i,
TR & R 9T QR TS FT AT
T & W ¥ ATAT ;& qFT AA §
sfEr & am 9T § war Faw
qEAT HGT FT AT gFW ! FRO
fF 7 I3 & 5 T AW Y wEEar
7R | Tsat ¥ wfasg A gfer
ITHT 1T & fAamar Iy ¥ s ag
TIRT A FFR FA I AOE
9 AE TYT FC AT F | GER
It #F e ¥ ofdwe 7wk
wfay ggia dfqam & ag ara #
Tgars f X X I 9 G Ty
AT AT | Jg AT @R ©F Y
Hi U

TF HIX ad § 1wt o § FgA0
AMEATE | FF AT S A TS REIT
FifeeeqT=T & I a7 T I
Frem 8, afew feT st 1 SRl 9y
T fF TMaMm TR ¥ A g @

Shrimati Lakshmikanthamma
(Khammam): On a point of order.
Can an hon. Member attribute motive
to another hon. Member for bringing
forward a Bill?

Mr. Chairman: There is no point of
order. It is only an argument.

Y TETER. Wt o ggd 99
o & faiw &7 ¥ FgAT A8 § A8 4
f& st g} fag s womd #R
G F AT A @F A |
& fodr 3g T #7 fad g+ 7549 F &,
& agm 5 Y [ F v § oo srew
fveror st T F 3@ | & 1947 X
age 5 Tt AgraSTst ®1 mfwar
& I o, sy ofkwg F w9 ¥ o
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=T wrwwr o6 S ¥, ST AT A
Te gt & Y § 9 ¥ @ 9 § Tt
g St #T 7y § 9% @R 99T ¥ R
FT I AR § | TET ATy 7E
T smoa fumw 17 3t & afafafea
F srad wfy OF dE Qearaar da1 w
2 5 o1 & gz < fex 97 wfa @
# wgr g1 &1 w5 & foE @ 1947
& agx wifeat & ot f 1 gafed
qHT ATH-fA|AT FET IO
F1 & s @ 5 f Shagr & T
FT 9N qATT F A [EAN §
IEN Farg #1 SR far 1 oagh 9%
36 €T Y | fq 32 wifeezgdsrar
g ar A g7 o 9= faem
= #1 | fom A 9t 9T § A
T g% Fa« agr AL AIE HHAQ qrEf
a1 faelt | @ gFC F Afag safea
T AT F T=_TE |

Ty aaag & fF e &
dfaa™ & 9w T FY, AEANT F,
Qg T F, TG 7, g9 77 CF
FAW WY AWE F1 AfaF faar
T & AR TAT WA AR Arp-
a1 at faum gwr & TATE § 997
£ IHaT &, Y AT IqF TANT AfqFR
1 g7 forg THTX F a9 § | &fage
¥ &y gf waoraar g9 ¥ a9 A )
AR T ATIHT FaT AT FAT A
f5 o9 3G 5 Al & & g F
afgFe e agi &1 =fgd o
A9 8 5 I8 AT F q_C AG
g1 gm faar sm s fF stawsT
ATTEw 9 safe § A AW F faarw
T FW §, 3% T K @S T N
fear s I aafeEt §1 sy AT
g9 ¥ @y § AR W F ey gws
FT FHT FA KT a0 L , A {
T8 "Sr e faar ST AT TW@ AFR
F safeal ), fomay ==t arw §F &
o, S A F gE A qrieeae
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o 9 F qre 7 & T F A
ger gw faar s | 99 sfwEl
F ¥t o TR 9T N F g w Faw
oy faag Fg F EOFT 9 § |
oI A1 S SRR AT - A T
FW & ¢ safeaal &1 gAma) § T @
g fegr a ar @y ¥ wfeast &
ITT FFAT §, AfFT I F T4 @ FG
et & f forr o & dmwifer & st
qZ qiT 8t fgradl §1 Wl "/|T
F =Tt 9 fremER #3 fear A aww
AT AR FX @ faar q41 @ w=
# FE =7 o TG Fo AR, I
19 & &% g #1 wiasr 4@ faar
STAT =ATFEA | T AT G it I Y A
F 39 ¥F 7 fagas s fFan gar
fF ot sawsT AvTEe Y safEt
F1 &1 fF onaars A Y o o 2 A
Mg &, A1 TS F forld g T
& O FT a9 L &, ITH! T &3 g
fear A | o TR ag T Hegear
W AT A A AW Fd DA
g JEATT AF-AHT TFIT F AT,
afer faw g #1 wema AT mmi
ar § & SawT faiy F@r § AR
argat g fF gfgmar & a1 3y afw
J fomr 9

5t wo fao wgw (FoFiR):
aumfy FgET, a8 1 faa R faw
Aot A § 39 ) F N A §9
fa=T< T@AT ARAT § | gEIT A1 oA
g 9% T & AT 9% et S
W | FRERAIT F qAITEF AT
HY ATEEw F AEfEF & 97 31 qrw
gfrafrnr igaa Hedgrama &1
oS R F 9784 & % g qfquw &
H{FBZT 5 FT a]A FI TAWAT AR
HETOWHAT &1 Triearie 7 € Jfe-
ET FT AFET g T AfaFE 7
1 # I ¥ OF wEAT FAT ATGAT §
ag o1 THET @ qF & AW aga §
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[ 5o fao mE=]
faafest =Y s wgrm W gnm,
T 99 F I F! q€ a9 Fwar § fF
foreT WY AreEt At #1 78 Afasr
7 faar s ag 1€ WY v I
T FT qFaT | 5ATT AfdT IA F

g § 7\ 3a afde &1 & #Y qree

FEAT AR

FgT % 39 F7 f5r{ gwsr F1 gEre
2 FTF T IT Y AT 7 FI FFAT
g R 39 w3 a@E F fay e
FT gFAT & fF N 9dq F @qe 9
faare fipar 91 & gmmar g 5 o
feat ot omedT T AHIAT X TR
9gIT § 91 3 FE< faeAranr, 8%
FE, AR W T AT ¥ AW FT fea-
qrea AT g T I IT F AR A
FL A WAL A FT I & BT
T § qT I IT FY AT FI T
IAFFT 7 FTH FY FIA FT TZ TOFT TG
21 & =gar g f5 o st wrd it
1 3G

A TAG A ¥ I AW A WU
g # fvw g9 ¥ TS7 =@mAT §
38 9T fg=ar fear smar =nfgd &
][I ¥ T F AR { FT AT §
IF fora Tw1< & Teg =man 7% feafa
3§ ¥ FE A=BT A N ATEA qGgq
Yg TN AL 1 FE A aafeq gaq
T A4 FT AT 39 A FE Q@
7 78 &1 39 Y & weqras w@Ry
¥ g AT wear g fF o9
il o 19 HIT 39 7H7C 7 fqdggw
T FT AN F gasd far T F, O F
w F far 7 g § A o A AR
T &AG § IT 1 TF STATT qAT FT
g3Ir 7 g X1 A Y AWM ARG
¥ wow weer fERaraar aik ¥ w14
REETFagmfF I @R

AR A faw A Tt ar E 9 I afem .

T
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T Ukl & g & g9 fa=r 77 fowr
FWTEN -

ot TR AAE gEE (AITEAY) ¢
gafa g, 34 fadas Y 9
# ardrr A At #7 ST gy AEA
B & 5 3 qaerar A & B sroreer
FAGT ¥ XFAT AT qF FAT &, ATV
T @F I & 7 et 33§ S
JAT FW §, AT SqgIr § § @
F AMAT gEEq TG g a9, fage
A ¥ FEF 9T goq | g6 AEar ¥
sfw g 7 7w IR w fadaw
segafearg |

# =g fr ot vt g7 o fEw
FX AR fag aares 39 & § qAAT
e § 99 & 9T HET A |
AT s wMF AT gl 43 gq &
Y fF gae fafg #dr & o faa &
TRETG qATE FT FTH AT FET

39 F 7 3 &Y frrie & AR 7 sy

T sTead o ag A & fw
TR FTEfAGT FT AT TSAT F@FHT
g A AT FTSGT AT A A FoT
&Y AT 31 Y a1 & faaw g T
i 3 wer ge fadaw wET R
T @ I 717 78 ) § o Foray
oY safeT F1 av SR A A fewn
9§ g frar Y | 78 g wfaws
F oA W TE T W S o Ay
gNIT | SAFd T A9« 7=6 qOF
¥ oY 9w § | ST #v afomer §,
AT FT, FaT F fow #T sqar &
FRI | MR g7 AT T IACANT Y
o FY sifes fawwar A7 @ =ia g9
#1 gftz ¥ & gu 3@ A W A FE
gwy & 5 ot A & oror oW T F
W T FT G AT @ & AR A Ay
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feafq = @ @1 R X 5, 10 a9
¥ 7o gEw ¥ o & oy frard &1 e
OFR T TG WYL FIFIC | AT @M
F g aaefa g sAQeafg adf v 9=
¥ 18 wwafaqt A Feufagi &1 &9
£, T & &R 3@ wew F S FTAET |
&t feafa / g @wifas & a1 v owt
oY F FYL KT AT FT AW AT HfFA
SR I FT IIATL TAF 387 | IF A
arfeT 41 fF F1€ 3@ q0OF F7 q9 FQ@
& foay oz afas fawmar faedt
st a% wigs Cagaar faerd &1 g
gxa ¥ A QY ww A ], § faagw
fafra A gg 7w g, wat ot @t
QR QU AL AT F1 AT 5 1o
fergeama & st A1 mifas fagmar g,
& AT FHAAT & 1T I 7g) ahal,
q @ sar & fo 2 g%ar §, 7 s
T @ R § AT A wwar a
& @1 gwar ¥ gefag S gw w=T ¥
1% dar fadas #A, §@FR AqH,
@ 98 & &1 39 & 9w F1 fF
< W { T FawAaT qewTe St #1X
s g T, werad g, s R A
&7 S{EFT< a7 I7% 4= 97 F AfG-
T F1 BT &) G197 FET TEE, ITF
qr fa® WY qTaa § I9 F1 THIH THIA
w< faar org | Ia&1 A 4 forgt € Sy
§ gt oA qfadl BT Y Ew A @
& 7@ 9« G971 & FifE dfwdi F
qETATSA F I AIE | awfa Ag T,
& Fgar wear § 5 99 & o Fa
dF AR E TR WM E T F W
& a sraerg W  faed fr afeg
6 TATT 9T qHA § A TS T
g g1 g &1 gafae frdt oF W
G} @ TN F & FTH I AT TG
£ BHIT AW OF FATHAREY SqEEdl
¥ wreqT AT & AfFT TR @i B
w73 ¥ o wfas sgarar § e
& gumal § 5 wwdwT S e
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2w ¥ ot g N wfw fawwaT afY
g | afee o9 aF AW F A=T ¥
g W1 wifes fawwar awma Ay
F AT Y T TF TS ST B A vy
o qy § a1 fow Gfemt famdr §
T F AR ¥ I qA9 § foaw
AW Y OF W] A FH G T T
T OF & 99 TA § A a8 95 5
T 4T 9T FIAT A, @AW F o
afeat 717 30 3T F 7T T T w™-
T & WIT AT A AT § IR gHIA
fFaremr | 919 q%F AT ZAFT WG TG
F a9 g% AT T 77 39 fadgw F)
AN FT AT ST9T §, IET 9% § 99 @9
qETE, A SAFT IETT G AGT &1 Gl
2 zafag & g fadas & =ww &7
@ wET F@T g AfE T aF qw
mifas fawwat & faerd &1 g g,
I %1 firdy o8 a1 97 F et F gET
FH FT TG § I9 J A F o
g afem w5 av fedt FY A 9w
¥ qfaq #@ &7 @I g & guaar
g madfam S am g, 7
g WA F TAHS g A A& oam
ERTE qUTHT & WATS &, @
% ¥ w9 g% TO fauie geq & que
TRT QT § |

Shrimati Lakshmikanthamma: It
was the Rani of Jhansi who lit the
immortal flame of freedom in the
hearts of our countrymen. It does not
mean that all rulers were good as our
friend Shri Yash Pal Singh has said.
Even the story of the Maha Bharata
reveals that there were good rulers as
well as bad rulers. That is why the
battle of Kurukshetra todk place,

He also mentioned about kidnapping
of women and all that. I would like
to bring to his notice that in the olden
days this was how harems were main-
tained. Wherever there were beauti-
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ful women, they were taken and

forced by the Maharajas to be married.

Shri Nambiar: In Hyderabad,

Shrimati Lakshmikanthamma: Even
after suffering a great deal, we believe
in forgetting those sufferings, but my
thon. friend Shri Harvani has once
.again reminded us of them. Coming
from the princely State of Hyderabad,
I know what enormous sufferings we
had to undergo.

My brother was imprisoned during
the Razakar movement, he was in jail
for several months, There were even
attempts to murder him. He escaped
from jail and secretly fought against
the ruler and declared three villages
independent even before mmilitary
action was taken against the ruler.
When my brother escaped from jail,
the police came and worriedq my
mother, asking her what happened to
her son, where she had kept him. My
mother replied: “It is your duty,
having arrested him and"kept him in
prison, to know what happened to him,
Now, you answer me what happened
to my son.”

All these things are there. There
are any number of instances wherein
people were murdered in the open
streets, even Muslim patriots were
murdered at that time by the
Razakars.

I am very sorry my hon, friend Shri
‘Prakash Vir Shastri has just now ask-
ed why we should not bring in legis-
lation against the Communists. 1 am
again reminded of the tortures that
people of Telengana had to undergo at
the hands of the underground Com-
‘munists in those days, who raided
during night time and killed several
people. If my hon. friend Shri
Prakash Vir Shastri thinks that such
a Bill should be brought, let him
bring. It is not for Shri Sharma to
bring it. It is left to whichever
Member feels that such a Bill should
be brought.
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Shri Prakash Vir Shastri: Why not
you?

Shrimati Lakshmikanthamma: Our
party believes in a liberal approach
and we also allow in proper cases
Maharajas to come in. We have no
objection when the people choose to
send such persons as their represen-
tatives. As was mentioned, they
have also made their contribution. I
do not say Maharajas are all bad.
There are good as well as bad people,
as there are among traders, merchants
or any other section of the com-
munity.

I support my hon. friend’s spirit of
a socialist approach. Nowadays we
hear on the floor of the House, Maha-
ranj Gyatri Devi speaking of the
common man, and also several other
Maharajas. So, I am sure there is a
slow change. They have to adjust
themselves to the force of circum-
stances. It is out of sheer necessity.
Due to death duties and other legis-
lations towards the establishment of
a socialistic society, these Maharajas
will not be getting those pensions for
generations to come. When a Maha-
raja dies, his son gets much less.
Ultimately, a time will come when
all these privileges will go away.

I do not think Shri Sharma is cor-
rect in his point that’this is an office
of profit, and therefore they should
be prevented from participating in
elections Even officers who have re-
tired and are drawing pension are
allowed to contest elctions. We
have liberalised the system, In the
olden days I remember very well
the wives of officers were not allowed
to take part in politics. Now, we are
treating them as individuals, who
have on their own merits, a right to
come either into politics or any other
field of activity, and to take an active
part in them.

I do not support the Bill.

=t o o TEAW  (FAF) :
gwafa qgIeg, AWHIg geEd, S T,
F 9 fagas agq F amaw wega A &,
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39 & grae § AT g1 ¥ weT
e frant @ & | 39 Frgfeesor ad
& & | Farft sl ST  wASaT §
o1 T Ay fzar § w7 R ¥ -
fewat, Tartfas gfoe & srwor fear @

T FAT AR FAT G 9, ag A
59 @it & gfew, St f5 S8 & e
HITH A EAY |

7% FW g1 I oA O,
# ag, ww #r wfa s
STaETE A Tfq sragiie e,

STagTieE Y iy a7 At Tg=Ta ?

forg =& & gour A dar fram &, S AT
g 7EY & f wam derar D )

# ag 4t wgar f5 womE ¥
fydftod w3 3T & 9@ 1 o7 W
TR T g femr s 19w §
FE A q9T A T AR AT
FO I ATATAGI & | T AT FFA F
@ °9 g, AfHT W 37 7 9
=1 g 1M, W T W FY Fav 7Y
FO AR AW F g wEE@T w7
EgI & F4G1, a1 F1E o 37 #/Y
T[TIT AEY FIU |

TAT AR F T 7y a9 g &,
o 39 F Are, W A o § 1 gafag
& wfia gfse ¥ ag Fgar wmEA §
I # A W dar fagr o, arfs
9 AYY AT FT AOGT TTEIT FT TF |
afer 99 w1 W) wfew far W #
5 97 M FR F TR w0 &, I >
T R T H@er T oW IT W
AT ST @ W I R A qFAT
A FEET AT 9%, ¥ ¥ gAR 2w F
FUITAAEY qqEAT FHT ASS WA aret
g A g ¥ W fawwar § AR
IS ¥ W g, ST s A
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gury F# F fag oK @@ 7 @wW
waeR 3 & fau a8 wEww ¢ fE
T @RI &Y X wfaee 1 fad ol

AT qEE, ST AT, § SEg
F aw %7 forx fopar o wer 6 1952
F o ¥ EgT AW J9qw A
g @F w1 AWAE g9l F])
qar A & fF egR e Wk g
T # v dRfAE 9 | a9
Tahal w1 47 R T, S A AT,
agh, daT AR AR Qw1 S F
2T TF-UF Mg § gra-are qRiaay &
AH-FT Fear g4 7 | IFEW Jar A
T wEE dar X faar i sear A
IJTF T Y IT R AR &Y | Jar A
I T FAT F FO I A AR ARG
&g

IR qe ¥ agq 997 149 fam o
g 3% & fF % T dEEW A%
FM-AET A &, I aoaw F ag
=t 7=l A f5 $o T wfvwm F
gy faeer =gy ¥ ) ofifeafet &
I T W@ & fawm 7 F fw Ao
Ffearar) v sw T ARTIFTAT |
w7 FYE T I AR ST, &Y e
B oY W) 9w A S § e
STV | 99 g AT GA-GAAT GrAT—
R FB T T |

SET a% AT qeed & faw #w
Iy &, a8 WTEAT 31 T § 6 o
N g9 § @97 T g fawr o 5k
37 1 39 wfwr ¥ dfag w faar
o f o g § A g oaw
Y St 3 wrrewt o IS § | Ay S
¥ w9 feelt & wfa Swide a1 o=@
#Y AT T8 W | ey 9g wEAr
W AW F ALY F | T Y S FT AT
A § | Tofag wR g7 asow-gaw §,
A FH F I F FZA I IAAT TG
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[5iY 70 =T FTET]
# U wfaqr Fg F WO WIEA
qATT @ §

a

|
4
1%
457
a%d

!

14424
g
&

A
A
i
34
7
Rl

fa
Fidw gifag 2 } fF a8 78 &
¥ W FT Y, I9 F €A FY ATEAT
T & AT a8 wiwg a0F 3w
wEA FEAT ATEAT § 1 SfEA TemRl
# e sl T Y W

Dr. M., S. Aney: Sir, I have read
the Bill which my hon. friend Mr. D.
C. Sharma has brought forward. Let
me tell the House that 1 have great
respect for Mr. Sharma. 1 tried to
appreciate the motive with which he
has brought the Bill. I do not think
that the motive or purpose would be
served by this Bill. Apart from this,
he wants those princes and ex-rulers
who are getting privy purses at pre-
sent to be disqualified for the purpose
of standing for Parliament. The
Constitution makes provision to dis-
qualify the citizens for that purpose
and for that purpose, Shri Sharma
wants that the person who receives a
privy purse be declared to be a
holder of an office of profit. I say
that the privy purses have been men-
tioned in the Constitution itself. 1
will read from two articles from the
Constitution. Article 291 says.

“Where under any covenant
or agreement entered into by the
Ruler of any Indian State before
the commencement of this Con-
stitution, the payment of any
sums, free of tax, has been
guaranteed or assured by the
Government of the Dominion of
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India to any Ruler of such State
as privy purse—

(a) such sums shall be charged
on, and paid out of, the
Consolidated Fund of India;
and

(b) the sums so paid to any
Ruler shall be exempt from
all taxes on income.”

In this way, it has been guaranteed
here. Even for the purpose of in-
come-tax it is not treated as an in-
come much less is it to be treated as
profit of an office,

Secondly, there is another, article
362, which reads as follows:

“In the exercise of the power
of Parliament or of the Legisla-
ture of a State to make laws or
in the exercise of the executive
power of the Union or of a State,
due regard shall be had to the
guarantee or assurance given
under any such covenant or
agreement as is referred to in
article 291 with respect to the
personal rights, privileges and
dignities of the Ruler of an Indian
State.”

These are guaranteed under the Con-
stitution. No good will come by dis-
qualifying the holders of privy purs-
es and depriving them of the rights
and privileges guaranteed to them
under the Constitution To do so
would be not to respect the agree-
ments that had been entered into by
our Government with them end to
betray and go back upon these agree-
ments reached with those people who
have helped you to make Bharat
what it is today. The integration of
Bharat is a result of the voluntary act
of renunciation of those rulers,
brought about by persuasion. It is
that which made it possible for you
to make the India as it is today. Is
the payment of privy purse too great
a consideration for their voluntary
joining of the Indian Union? It is a
fact to be reckoned with in the his-
tory of the world, where 500 and odd
rulers of India came forward and
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helped successfully those people who
got Independence from the British
Government so that they made it
possible for them to have a real
Bharat, integrated Bharat in the
world. The formation of present in-
dependent India was due to that
particular factor.
these, it will not be an act of good
grace or of good faith or even of
good statesmanship on your part to
pass a Bill like the one which my
‘best friend Mr. D, C. Sharma has
brought forth. I oppose the Bill.

16.00 hrs.

Y IR oA (AT - gATIty
#gra, & aumarg fF S faar o ot ot
a1 € 98 uF UWAIfaw IEW FI ¥ FT
amr § 1 AfFT g8 FrE qEr TeAfa
T | TE UF 9T a0F FT oA
21 awr oo 98 & fF 1952 W
T FATT FIH §T F IW IHT FAE
qEf F ot 79 @ F1 fa= Gean ar
AR 39 Ty A AgE ¥ @G g8 haww
fear ar f5 T AgTASTET A AT
e FT FATIT AT T | A AN F
fea % gvr 1 gafag afs s 97 =Y
far a1 # oeT AEw gL A1 TE
FaTT A1y a7 fRdag W & A
AT 9 a7 7Y W A feq ¥ F7 AT
St T & fr & Ao A T 99 1 ag
FAATT agT T a1 | AfeA 7@ aw@
TR T I FAR ATA A &
2 | IR EATATEINE A6 AVET F7
fear & | & wwwar § 5 gow ww
FAEF FT §aTT T FT TR TF g
& greerE AT 7y & & 1 3 gar
gt wn) AL T @ 1 wAA F AW
AT FT GAIR TeT F ST ATISATHY
¥ FE wraew € & 1 Sy feafa awp
faege g@ € | 39 1 IS A9 AT
aga & 9T g

& @ 7%  fir o a @ T@d
& #9798 Afgq & WY Qv ? F aumwar

Considering all
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g fo mrar oy 7g wafga § g  fF oo
AETATTHT F1 TATT FH & QHT A7 T
TI9 IHT 9T g AT T FATT X &Y
3t fF ag wafga & 7€ § #7ifs IT9Y
9T 7 ST AETASAAT FT HOAT T3
F4T W@ & | 7 a5 AAfgT § T v
A ITRT IET A ITH! HAIAT €T T
FATAT FAT | IAFT GE IART AT
AT FF qTATHS § ATE § 1 39 ey
afg ag oA aET F A g AR
Zfearey 73 a1 34T aEf F AT faAT
AR A E, q I9 &Y T G IQ |
AR G4t gt @ fF ar @t sAdr arEl
F ™ A =Y T AT FT CF AL
AT & a1 f6T wai S gwAr et &
FamHl &Y FAATT ATET § FAT IAWT
qag & f5 qw ¥ Tam w9 fRam @
# gwmar § f qan faw @ & w®y
ITH! T@F T F A qrEf F WET
=7 FT 3T =nfEy 4

g 3% § 5 78 oF ATw@ETQ
fawr & 1 afeA fox o 37 aw & faai
T TIT FEL ILAT §, AT FHI TLAT
g aEi M A Wt | fag sy
ag fa=s qmar 91 wr &, SEET A9
FAT WY FA=\T TEI gT GHAT g W A
Hullll

REUREARE I IE TR (I Gl
fagr ST &, I9E a9 WY I 9B
21 & = AT A7 FY FA@TT AT §
i Gt T wETTS O § o # A
BT qTE @Y 97 97 &7 T4 &1 ATgar
et o F A 9 T 1 S ey
qfgw #1 a2 T F = WA ST TG
AT EfFd A as e fr g 3@ &
o 9 w<rgufa $rar § ag av 9EwT O
FATT AT qHAT R | T T & AR
AL N T ATF ARA A A IS G
HEa 1 OF a1 Far g | afe s awf oY
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[t Freim 1]
waTETE & g § ar feT ag e
it €Y G 47 T TN FF L, IEHT
TR G FY et 3 fey 1 q=
IE qENa g1 qHaT g o T weTae
/Y AT T T3 fRaT I A7 I fydy
oF T FIH STH[ TATE TS {41 A |

TF AR ¥ TF AR Aied
¥ 7T FI @I AT | IR TF IET @y
TAFE | SEAFEFT FE g97
Ex A7 IR A T Ow §, % daw
TAIT TG X a9 & oafw JY FAT
FT3ATA F &, EFT FT, I F1 I
@eq fear 9T § 1 ¥ W Al A
|19 faam =t vt S g7 fawr &7 & oy
& oar ar #f de @ @ o R
T AHIAT & FIL ATAT HEHT T
T A% GFAT & AR a9 7@ & FAOeAfq
qqT IF TAE W AT qOEA A q«AT
AP A w7 s gr feT T
TR # WY A wew faar
Cicdl|

TF AR I & | W AR faRw
oWt SR AT ZAT T #Y e
AR N e Far
e a6 89 T ¢ § | S9% WA §U
T oF s Aifg o7 7w A F
AIR-TTR IEA w7 47 o o #Y g
firdft o 3 WA &, TH T afaa
FIAT A § WX IR 7 a1 Difgat
¥ foq aga 9 v Fr a9 FA
afer oF a9 qF awR @ewT §
N gEd g TR W E W
FTmA AWM AR T Rt aRar
g I T @ § 5 TH-0 FT T
9% 90T &Y AT 7 Y, Wy v av @,
AT TN I AN AT E R A F
¥ =T § R aw o @ e e
Y qqT U § AT ¥ 3qr a9 g
e T 1 78 S @ T @
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WY § 9g € qral ¥, gEwy g fear
IET FAT BF ALY & )

gt aF et o # S g ;T
T FT  gA% 1 arierarie wify & fog
gl yafm A N aE g, A
M F feg ¥ ST AT AE TART Ty
1 qEf & fga ® g g T
TRIOWTHT F7 AeE fadr ST ®
frrearm €t agy T Sfraar § S TgeT
T & 1 g% O F aga ¥ T §
9T & A faem @1 R feg
wfewer g STET HR T FOLA AT
q a9y I3 A A7 FfaAw FAT I
Y TAST AETAST SAHT qEf & § 9 7o
TR AATFOAT N JXE | TF A=
T qEt & fgg & W a8 &Y & A%
FE W & fegq ¥ & 5 @ faa 7 A7
fram 9q | ¥ a8 FE T fw gw an
FHTSETE & ATH 9T g 919 HEAT T84
% @Y ¥ @Y aga weer W9 A
T § w39 aw@ § qAeAT =50
WY F AT I wwar § 1 o
THIR F g & fa=me e g § Sy
|y gu oy wgr 9 wwar § v fow
wWAggfaa o g ag sga TR
7 T I HeAr T & fgg H g AW
7 & 2w fgg & 1 T AEWETST *Y
g TF TFTC § I I ®Y Ffaw
g I o e & 1 for Afa ax
gaTq 3w §9 @ &, forw migamasy
fagral ®Y < W IA T, IAHT
Gy gu & wwmar g fF @ faw w2y
Frag & fear s Jifey |

siraeft s o @ (39%) ¢
T afgw aeEEarAT ¥ OFET §
o wETTT ST wefeaT IBT FT ¥ W
¥ & gTw qqenan Sedl g 5 ag
zfagm I51 FT G @1 gA® oqr qwT
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f5 3 asfrat #t 5o 72 A ¥ I
¥ afer wefat ST oo FT o
TH AT § IR A qq A | gAEEArv
A QeI FY q6eE frarar A faedy
AT oY F I ATHT TS AR
q 1T, TW IS T I¥ TBT FT
TR X ¥ & T ar | afwal &1
AT FALEST G T T A, T GF IR
qgR FET AT, TF AR AT AT X
T AT AT AT AT IART A AT
T | 4! IEN A ¥ T F 9 HT
WY SR ¥ S ¥ | T A M7
o WE qY A7 7 Iy d9TE F
qUET FF AT TET dsfEAl AN
AT FQE T

# guAdt § v dome & T g
T S ¥ @Y faw <@ § 9g 99 qwa
FTAG TR | EH T AT WIS
Y AT FTIT AT gATR Foy HYAHT AT
FET qIT FET & TG, IW AT @
FEAT 3T FIST § MG, | T F 79
# wrferd wramg wa g & | 9w
¥ gg § 953 E O fow aeg S O
T § T oy wwe G & S
Tgi FEAT A AN E | F oA &
w7 T g g 4wt T T
®Y A A FEr 0E F, T THT
T dfeat e 4 gV Sifed
qRITAT AR T W Afge €
gt &, Twgarr § wgfamt d
sgfaat & & | 9@ o W9 oEg @
X ¥ Y afgaral F wrEE # IEER
FEIT T AT | g St a1 A
e wfgd | gRwEs, e,
q9T, =qTax Wity w1 famwd o agr #
TSI ARTLATHT FT TR T8 7
W1 ¥ 1 IR O AT A1 9 ) @
mar § faam I Tew ¥ 1 SRR
TF TN 4w F Y § 1 F T M
1?7 AR W RO A w7 &
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qIT E T ITH T T | A TS qGA
FT 5w &1 & gare A g 5 foeem w1,
qREET & W T AGAS &, A
TogE gl §, IAE qSH A
IO TEed ¥ Wi W w3 arfe
AW AT WT FW T § AIOHT AR T
a% | gart fau g1 T agr T g
WET & 1 S ST a9 T § T e
firg} #Y, THo THo TWHo FI TFF FT
I T ¥ W 9T ENIR, B X FT
o F7d §, o9 2 AW E qF o §
fRagfar A AT AT BIT A& 1
qHY fegwal T A GTHAT FAT 7
T & 1 3 feafq § w&< guT A0
Sutcll

X T W™ AFT TV
21 Sy W A g & o F A
¥ gw A o) T §, ST wEE w1
gaTa S Ay g e el
afer gATQ wag Fr wifed, W
N =ifgd, dar 71 Afey | W
I g7 fear @1 FAE FT TGS
FAT | 7 AW & fgg F 1T AR IS
fea & ot grmT

Al ¥ & ar f oW g
fergeama AT qifeeat &= &0 A
famaiM g a® e TTND
g ¥ 9% f7dd | 39 % ¥ 99
Ig0 TG I WA, HOE w9 A
FEAR A W@ qET | Afe 8)ER
@ FT FAT  qET ST WETTATRY
FY FUT ¥ T F1E 919 AGH & IV 0
wifqer v & g famw fygem
g W gEY FEY w § Y A
2@ 9t % TqT T AT § g7 aar
ERNIRE LR R e S Sl o
AT g1 AR IAFT R &¥ g7 FY
7g ®YET A= o 7 ATy & ararEn
o 7 RE, Toma FY AR IEE ) g,
g, AT wf & forad o R
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[raft g arf ]

TS &, I F A7 FAT AR
g 5 sas! gar faars ya g
FTAT ATEN, IT! &7 e AT Ty
afE Faa F 07 agAg § wG | W
I F IFET 797 93¢ Foraw =Avfey o
# 1 fagas wvar & awt falm w3
g A1 A & gdAT s g fr d
TERT TG ¥ F | T AT AGY GAT
@ foqw T weren g, faadt afgad
g d 3 QT gTEEA w9 S |
& foafa & 2w 1 Fm0 w97 AW AW
AT | AW FY Y T g &
9 AV gEE F A aw @ § 1 gE
feafa & ag ot Y aras a U
Tl A A1 F ST AR F ArefAv
2 o fad a7 3 F a1 aga wer

g1

=t Tgg fag (Iraomt) - awr-
afg w@ar, i o o faer @ § O
ag faw arfem 99 Qe g I=he
TN AT SN gErR ar ¥ aga
781 ¥ § 5 fegmam & ooy
F A § A 600 gET F TS AW
¥ 3T F WY Tga F97 fegwat 1 W
Iq T9T qg 600 TIAT W7 gATR faam®
& TR A1 g aEY qHE N wE AW
oF QX FAA F qr gATT qAG 47 AR
qifFea™ & q1q §9§ 971 7K 6T IR
&X U & q19 «t gas FE@T 9F4qr
N R W afeanie ¥ ogw @ A
3T | THATT F1 gH A T@AT TG |
@O I ag & 5 oy gw 7w
frar 3 9w wiifie &1 g a0
=fge 1 W W 9T A&l FT qrEd
g W @1 6T gt ¥ waR §
famama #19 Faw ?
Shri Nambiar: There is no time-
limit to this agreement.

Shri Raghunath Singh: There is.
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The Minister of Law and Social

(Shri A K, Sen): Until you come to
power.
Shri Nambiar: We will come to

power the very
stopped.

same day this is

Some Hon, Members: That day will
never come.

Shri A, K. Sen: I only said that
the term is until you come to power.

ST Tgre forg : w1 wgm ag @ e
oF faeiar a8 #) gfauq ¥ R ow
aaeT &Y #Y gfema & gw /W0 &y
Iq witlir #1 o fF gy sw dw &
T, A=l & qre far 91, Igwr
g 9T FIAT arfge wiT IY frwmn
Uil

Tt Y F7 g faer weriiewr wzgw
Ffade g s @ a ¢ fs
TR dfag™ ¥ g 0F  Wi@aN &
fadga #1 3@ sfee o § s 5
TF Qramw g 3w F frardy #1 5w €1
»ft T F1 ag fadas 3q w"m 9 fY
sifea AR wfqwm & fomre § fF
8T 326 ¥ FIER T3TT FhT & aT-
% 3 # foaa oy qreer safem s
g 2141 21 a9 ¥ sareT 99 & faaw
o 35 AW ¥ fAaw & s i Wy
A &9 § 9l 3 7 Afgw< o
T 9 I9 FRECTA F HTHT HAT
fergeam & amifer &1 w9 I [
T wfasTe 33 & 9y 5a9! gg WY ufa-
F E 5 ag 9 § QST 9% 9= qF
frsas feammax fE a@ T &
5q I § Tgan g 5 ag s fagas
AR FEELA § o Heried LT
faa gu § sa & waAm & faomw
21 9% Tsee gl & faars §)
g9 & TSI | A (e feat |1,
o Egie Ww qxEwa qved fear av
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IgF ug fasme % faegi @
HTATEY &1 7g 41, Fegi g fasms
fagg 44 fFar Sadr ST a™ITr
) ¥ gerT Ag =fgu . wewa F
HIGTT FT gH AT A1 | 95 9/
Frdt & f5 9% ¥ ST AW F9
F favg gady uaHtfaT wieal 1 awda
F@ 3N, @A aET § g a1 WY gH
Te faoig @ A w o\ wfRqy
A1 IqF gL TF F1 A9 =77 fq=9r7
Ty 1 s &1 owe w1 T
A 9 Taae WY § 7 wHAT § ATE A
e TET ¥ AwaT 81 2 T
a1 TArRfew fell WY o § & @)
§ AT TR FB AT AW F=HA qrER
¥ § o i 1 fadrg #79 § wwfaw
T WTGIT 97 98T Y @ 7= w0 A
T a1 gg dr &% AfAT fagra g g
29 ey Afqwar &1 o g8 awrar
f& ga faar &1 a7 faar 9@ o=
AR W ST FT IO E AT AR
aY gNOT ¥ T A R, e AW A
T T fRar g oW oww IR
AW B oz o Par @1 amw
ag AYad ag wiAT| 39 FRq F A9
At St & g mRg waT g R F maw
zq faw &1 atfow & 7 1

=t TWo Ao frart (@vTRN) :
garafy wgrear, ¥ 3 faq a3 A
¥ fou zafe s a1 w@ifs § 59
AN & wveT weafEA W g oW
&1 T@rdFa fagd ¥ F97 43 g39Es
F7 aga & faredi F1 ard &9 €l
famrar | g@am 7 fag aradATa a<qR
9ET ¥ A HAT A1 1 TN ARG 7 BIGT
e @ v fafaes a0

fog @wa 1947 ¥ 9@ W
@A fae & owr wae WA
1926 (Ai) LSD—S.
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T T & IG THY F TATHT B YFAAEy
F1 wfuFR 3 W & 1 SN 4 fem
< 2 faar fs ey oY 30 ToT ]
I uoit F fagens fomeft Y St
# 7 foemar sy wwar @ 1w 3
T A A @) 7 fegeam § e,
AT ) T a9 @ 47T W q =18 ar
et got WAl & 1w § faw s
g | gg ST gfgs ffew @i
Foa o farar | S EHT W@
60 a8t Y @TEaT #T I F 9%
T & & WX TR I e g qw
At § wgarr A faear o gufe
2 5 gaw ooft 9 T AU @
F 9% g9§ G H FAT ITAT | S T
w5 o farErr 8, s o wfE
Y ff R ST A AfgwR ¥ S
fafem iz &1 ¥ | dfwa & oow
fraew =% f5 99 aWa 919 §XETC 2
I 20 Toal F a9 Tw A ¥ fewn
ot ITOW FT W IR TW T awEd
2T F AT TR FT qF AT
AT T IqH  FET AT, AN
Y us @ § #Er frAg 9 A
oee § gd faengd, w1 g w@a
Gy IFT &7 799 W F TFS A
781 17 &1 1 gw 39 Jw I AT B
Y AT T 2 T 93 ¥ Ty
ATEAT FY 3G FT HIT ST qEHY THBT
N |G F I gy i fear
AR Faae fomr mr | 9w FEAT
HTH THRTHA HT FLTH T T J T
FT a7 HIAAF TS 7 99 IR FETY
F faar )

ag S TR WAL S A gwISER
F1 19 Fg a1 § IAH I @A
@iga g & a8 wEeER WX
FATE T & AT &9 § wfee
Do ¥ A TR T wEN ¥
TRAHT AT § 1 T FQ ¥
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[#t =0 ®o fAmidY]
€ ST F gAY AT [ S !
" 99 99 gAR FgT W H FTA 562
fomeg @f 1 A & & 100 a9 Faaraad
BT off fomaT g 5 91 ¥ FR
1 X 98 I UL IF 4T | 400
F 709 S roEd 9 fmEt A
25 9T T § T F AqTE, & A
AT IR 9T@ F W T 47 | JrET
8 ST AW & ¥ oY 719 gIR §
| 9@ aF & 97 | qg S Iy fyey
o & 4% g 7g zafad g A€ R
fF I T v ar afew g fredr o
Iy THE F& A I HTAIA
TR gF T QY gu am I AL A4
ox fad @ far = 5 3o T AW
et FE & faing & @3 § e Gl
o g T AT AT F1E I @ a¥
7€ gl | oT 9gT ¥ T I A
o § 5 IR gaTd aga wag N A
gl agT ¥ B fam e §
TR T8 0 W & I @ gH fagra
FTAY TE, BIE AT TRT WR i@ F1H
& FET ey | § |7 uF foEd
FT 1@t § AR F Feamaat # v J=
I @gaRagNawefes aaf
# IR q@ FH FEAe oW &
afer gawr @8 Q@ Aqwe G &
s & 5 g9 A AR ¥ a9
IR it &1 7 g ? = 38
FAR AWM TH FQ@ N A T FQ 7
Fgi ™ Nfaferwr ooe dor AT @
T 97 q§ &9 FAWT 97 | a§ Fgav
g7 f% 37 R0 w1 S § ST G @
feamaa Sted §1 JTO HIT ITF T
¥ WTHT IAFT AT G99 FTO HLAT q3AT
g7 | AfFT § I e aoR AW S |y
qT | ST HIS A RwE A AT
g e we & AR & qReds @
aga & foredt. § a3 F fag
FWER 9 T qAT MW@ v AGT
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w@WhE ¥ gAaR qg Y, gt
aT§ T, e wiiR fey W AR e
fearm 1 o7 fom T, wErOSTET A 9A
qg AWM T A HTH 19 39 TE
agawr faar €, A9 g WEAr vEe
# @ I fou 3§ awE ¥ w@T e
I et o 7 & 5w, 9g T gfaww
Q 9 R F 719 7 w27 fear o a8
e S T a9 | W A
# 337 AT ¥ | gT TF IEHIEAR WA &
TE F1% Y, M TN, WERTAT 947 7 81
38 T UF qheI & @, 109 gfww
F q@EW A, Wi ¥ fa¥ smar @
av 3T 4% FATWETE AEF & A W 4T
g\ S oo Ao o 9x T
FIAT I7 G AT F G A I FAAT
F g T TGEAT § WX Y AT F
i Fw3ar g w fafma § 5 swan
I F AN A 5 o = wfa-
fafaes 3 @awm | 78 @ T G @
f& o w@AF ¥ § FAE AW
ST R®ifE gE a5 T §
TET & T FIR I HI ST F agna
¥ 9% ae T fear 1 wafem ag
799 3W F gL TF FIfw & ST e
R AR T A 71 AfF Fofe &
Igy  fay o safem &7 WX @ 49
=T =i 9 g, afaq s e aE
g #x g dfqum Y mEgemT FE
gEY

s W el A iy 96 @
T AT qT A g Y TR T@AT
aifer f& wem, gt & fag
7g Y o faeret § S T & fog
5, 10 faumfgat &1 fgamm #iw @i
Far AT & W fr 9 ST T=AT ] |
IgF HATET TSI, RGO HT S,
R, IR ar@ Fr e @ fqedtr @
A IFH F IAF A T A R AR
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TMFT &, 100, 100 H 200, 200
A< 39 9 Y @ grar § WR I
TaAdE SEr AFD AT S €
SR (AT I ATECT 1 T L @1 A
arfersr &<F @ A0 ¥ wgAT dar
FAW Y A WW ITF A AT
AT 3T AR 7 A Al IAR!
FrEETE 3 F 9w wg  99er B
& «ft aifgae W@ ST 2O

Tafay 79 @< N0 F1 @A §T

# wqt st ¥ fagga &= f§ § 7
g9 FAAE fagas &1 99 F o |
Tadde @g 37 A # AR &7 WY
¥ grg & Aot a8 W A g
aifegd fF 73 garr I A9 F S99
TR F1 T gET S IwET qIHAT
FW & f97 2w Y 94 O IsAT O
qr gaT I [T A agar 7 Tqeer
¥ @ qTEe AUAT AT @ FY FW FT
fear | o= W 3w F §9 HIT IEEr
FaT Y AEA I+ Frawm § gafig
mqf St 797 3§ a9 F @ gww
aATE A A |

Mr. Chairman:

Shri Alvares (Panjim):
will the hon. Minister reply?

Mr. Chairman: 1 have just now
called him,

N fra aroaw (aidt) :oqarEw

T F1 a1 7 Y ety ?
There is great injustice in this House?
What is this? Actually it is injustice.

The hon. Minister.
When

Shri A. K. Sen: Madam Chairman,
the debate on the Bill has been more
interesting than useful. If I may say
so with respect to the mover as also
to those who have spoken, it has
been an excellent exercise in past
history and in the present utility of
associating members of the ruling
families with us.
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Shri Nambiar: Is that all?

Shri Raghunath Singh: What more
do you want?

Shri A. K. Sen: If the hon. Mem-
ber expects something more, he will
have to wait until he comes to power.
I am afraid, this Government has no
intention to oblige him by agreeing
to break all the solemn promises and
assurances given in the past.

Standing as I do in this capital of
ours, one is remindeq of what hap-
pened when the British army suc-
ceeded in quelling what they calied
the mutineers in 1858, over a cen-
tury ago, when they vanquished
many of the ruling princes who had
raised the standard of revolt against
the British rule. Not far from here,
in the centre of Ferozeshah Kotla were
hanged two sons of Bahadur Shah,
and in many other parts of the coun-
try these princes, as also those who
have fought with them, ordinary men
and women of India, who had joir-
ed the battle, the first great battle for
freedom for expelling the jnvaders
and imperialists from our soil, they
were chained and put in front of the
British guns and blown up. Happily
for us, our battle was waged under
the leadership of a different philoso-
phy and the great leaders who
brought our struggle for freedom to
a successful conclusion did net emu-
late the previous conquerors who
followeq the rule of beheading their
opponents as soon ag they were van-
quished. And in this very ¢ty of
Delhi, when our independence was
declared on the 15th of August 1947
many of those erstwhile princes be-
came part and parcel of our newly-
won country of freedom and pro-
gress; they were neither beheaded,
nor were their properties sequestered,
nor were their civil rights complete-
ly terminated, nor were their posses-
sions completely expropriated. And
I think we have gained by thijs, for
this country has laid very surely and
permanently and firmly the true
basis for a democracy in which even
those who have been our opponents
in the past have a share. And many
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of wnuse opponents, let us be quite
frank to ourselves, many of the ruiers
and their forefathers had fougnt
against the British in the past,
though it may be that after what we
call the muntiny many of them sup-
ported the Britishers as many In-
dian officers ipn the army, in the police
and in the civil service have done.
But have we ever thought of those
actions of our civil servants, of those
army bofficers ang of those police
officers who had helped the British
Government unwittingly possibly un-
willingly, reluctantly but for reasons
which were well known to us? We
know very well what would have
happened to any prince if he had
dared to openly support the Con-
gress movement in those days for
many had done it and many had been
deposed.

It is true that there were people,
like the Nizam ‘'of Hyderabad and a
few States, who had openly opposed
our struggle for freedom and had put
great obstacles jn our way and had
also been responsible for untold op-
pression of those who had struggled
in their States.

But that is a different matter. What
1 was trying to say is that our whole
history for winning freedom, for
founding our new country, for adopt-
ing a free Constitution has been moti-
vated by a different philosophy of
tolerance, of winning over adver-
saries and giving equality to all, ene-
mies, friends anq all. It was a great
spectacle when many of the oid civil
servants, Army and Polce officers,
who were responsible for helping the
British evep in the last Quit Indja
Movement, had become very loyal
officers under Sardar Vallabhai Paiel.
I think, many of them were very glad
when on this very floor Sardar Patel
paid them a great tribute for having
served the country well.

I see no reason, therefore, why a
whole class of persong should be dis-
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enfranchised simply because ' they
were rulers of States in the past.
Morally, legally, historically and even
from the limiteg point of view of ob-
ligations solemnly entered into 1
see no reason whatsoever why the
policy which we have accepteq for
ourselves should be reversed. I do
not see any reason for doing so even
if we are completely pragmatic in our
approach. What will this great de-
mocracy achieve by disenfranchising
500 ang odd individuals?

I remember, during the last war
when America along with her allies
was bitterly fighting for survival in
the great struggle against Germany
and Japan, the singing of the national
anthem and the salutation of the
national flag, the Stars and Stripes,
were made compulsory in all schools.
It reminds us of the great resurgence
which we saw here when all children,
men and women everywhere in schools
colleges ang offices rushed when the
Chinese came and attacked our fron-
tiers in showing our great loyalty to
the flag ang for the nation. A few
odd individuals in America, called
the Children of Jehovah, protested
against saluting the naticnal flag
ceremoniously and against singing
the national anthem ceremoniously in
schools. They were against all forms
of compulsion in following whal they
called rites.

Shri Hari Vishnu Kamaty (Hos-
hangabad): Jehovah's Witnesses, not
children.

Shri A. K. Sen: I am sorry. I al-
ways yield to Shri Kamath for his
knowledge. He only reminds us how
parents too for having offended the
him.

They were prosecuted and their
parents too for having offended the
law in a particular State—I forget
that particular State—of the United
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States which made it compulsory for
all children in schools to sing the
national anthem and to salute the
national flag. In the magistrate’s
court they were convicted. Thexre was
an appea]l to the court of appeal for
that State which wag later on decid-
ed in the ultimate appeal taken to the
Supreme Court. One of the greatest
judges of America delivered what 1
consider to be a classical judgement
on this subject of freedom of con-
science and freedom of expression. I
do not remember the exact words but
they are worth quoting wherever and
whenever freedom of expression and
thought or equality of treatment in 2
democracy seemed {o be threatened
by odd thinking. The great Judge
said that the strength of a demo-
cracy, like the Uniteq States, ites in
its allowing 'odd individuals to ex-
press themselves in the way they
have done instead of shooting thetn
like the SS troops of Hitler, because
there no strength springs from the
soil. Here, the people themselves
will possibly oppose those who think
that it is against conscience to join
in a ritual of unfurling the flag or
singing the Natignal Anthem. There-
fore, they say, powerful and free de-
mocracies like the United States
would afford to tolerate these idiosy-
nerasies and will never perish under
their weight whereas those fascist
countries like Italy or Germany
which try to rule by the bayonet and
by shooting all people who disobey
laws apgainst \ conscience and free
thinking will perish themselves be-
cause they do not rest on free consent,
conscience and expression.

I conceive that the foundations
which were laid very truly and very
solidly in this country, when we
started our life of independence and
built our own democracy, are the
foundations which cannot be perished
simply because those who were asso-
ciated with the ruling people under
the British imperialist times are also
soclally with us here as equals, al-
lowed to stand as equals in all elec-
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tion fights and even allowed to be
taken in Government as cquals. 1
have no doubt about that. I have
seen Maharaja Karni Singhjj for
whom I have great respect and I
know that a man like him in Parlia-
ment would always add to our
strength and never weaken demo-
cracy. I do not mean that he alone
builds up the strength. Others also
do. I have known him for a long time
and I have seen what a great patrio-
tism he has shown whenever our
frontiers have been threatened as
they have been in the recent past.
Many other friends will no doubt
not only lay down gheir lives but
will also allow their children to
perish in the cause of the country.
Therefore, we believe in adding to
our strength, in our collective
strength, by bringing in all who might
have been associated genealogically,
if I may say so, with the ruling tra-
ditions of the past and yet if we go
still further in history, many of
them will draw lineage from people
like Rana Pratap who were heroes in
our struggle for liberation and, there-
fore, who will again be possibly equal
with us in the great struggle not
merely for preserving what we have
won but also for winning the life of
affluence which will be ours for the
future.

With these words, Madam, ] have
the pleasant duty of opposing this Bill
and requesting Prof. Sharma to witn-
draw this Bill before it is put to
vote.

Shri D. C. Sharma: Madam Chair-
man, our Law Minister has spoken
mare like a philosopher than like a
lawyer or a constitutionalist. I also
know a little of philosophy and I un-
derstand very well the overtones and
undertones of our philosophy of tole-
rance. I think it is because 'of our
tolerance which permits us to have
so many spy rings in Delhi after
every six months and so many other
things. But 1 believe, basically, that
philosophy should prevail. But tole-
rance does not mean tolerance of
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double standards. Tolerance does not

mean tolerance ‘of double think-
ing and double speaking. Tole-
rance does not mean that you
must have one standard in  public

life and another standard in private
life. I do not believe in that kind ot
tolerance. I think that that kind of
tolerance, with all our good inten-
tions, with all the wonderful things
we have done in the past, with all
the philosophy that we have enshrin-
ed in our Constitution and with the
eloquent exposition that our Law
Ministers will go on giving as long
as they are Law Ministers, will not
do us much good.

I do not yield to anybody in my
affection for the Maharaja of Bikaner.

Shri Jaganatha Rao:
none.

Second to

Shri D. C. Sharma: I do not yield
to anybody "in my regard for the
Maharaja of Baroda. I do not yield
to anybody in my respect for the
Maharani of Gwalior and the Maha-
rani of Jaipur. But I must submit
very respectfully that I had brought
forward this  Bill, if not in the in-
terests of my party—I understand my
party much better today than 1
ever knew before—at least in the
interests of the public, in the interests
'of our Constitution, in the interests of
our Fundamental Rights, ang in the
intercests of all those things which we
hold sacred.

I shall take a few minutes to tell
you why I had brought forward this
Bill. I welcome these Maharajas and
Maharanis to the Lok Sabha and to
the State Assemblies. 1 do not deny
their right to come here. Some of
them are very good, and some ‘of
them make good contribution to the
proceedings. But I woulq ask you one
question and it is this. Shall we per-
mit this kind of double-thinking and
double-talking in India? Anatole
France wrote a short story in which
he talked about a Duchess of France
who used to talk socialism when she
had diamond ear-rings. Some of these
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Maharajas talk the language of de-~
mocracy. I welcome that. Some of
the Maharajas even talk the language
of socialism, and I welcome that
They are patriotic. I welcome that.
But T must say that jf they give up
their privy purses they will rise in
the estimation of the 45 crores or
people of India. They may not rise
in the estimation of the Members or

Bhanu Prakash Singh
(Ragarh): We are prepared io give
even our clothes in the interests of
the country.

Shri D. C. Sharma: They may not
rise in the estimation of the Mem-
bers of my party, but I may tell you
that if they are adored today, as
some persons have said (I do not say
that)......

Shri J. P. Jyotishi (Sagar): They
will be adored if they do it by them-
selves.

Shri D. C. Sharma: I know my
hon. friend’s views. What I would
submit very respectfully 1s this that
if they are adored today, they will
be adored much mofle if they seek
a genuine, fresh, independent, poli-
tical career like myself or like any-
body else, and not seek a political
career which is under the shadow of
a privy purse, under the shadow of
big motor-car which has a plate of
its 'own, under the shadow of a flag
which is not the flag of India under
the shadow of a palace where there
are a thousand rooms; I think they
will serve the cause of democracy
much better if they do that. It was
for that purpose that I had brought
forward this Bill. But if you think
that they are good citizens of India,
1 have nothing to say against that.
My hon. frieng the Law Minister
said that we could not deprive any-
body of his franchise. Why do you
not give franchise then to all the
Government servants? Why not ask
them to stand for election to the Lok
Sabha and to the State Assemblies?
Why do you not allow them to do so?



5805 Re: Political
Shri Jaganatha Rao:
*so after retirement.

Shri D. C. Sharma: If you are so
tolerant, if you are so broad-hearted
and so generous, and so inclined tv
interpret the Constitution of India,
why do you mdt do so. Why shoula
not Shri Dandekar have been here ten
years ago or twenty years ago? Why
should he have come here only after
he has taken pension? Why should he
have come here only now? You knew
his capabilities and his abilities before.

They can do

Shri Nambiar: He could have re-
signed and then come.

Shri D. C. Sharma: The difficulty
is this that you talk in the abstracu
about adult franchise.

What is this adult franchise? i
is the right to vote. It is also the
right to stand for election. You deprive
some persons of the right to stand
for election. I would say
all these Secretaries to Govern-
ment, all the officers and all the gov-
ernment servants should be per-
mitted to stand for election, so that
there may be real right of franchise
given to everybody.

Mr. Chairman: He should conclude
now.

Shri D. C. Sharma: You deny that
right to them,

Shri Bhanu Prakash Singh: What
about the military?

Shri D. C. Sharma: When you have
deprived those officers of Govern-
ment, who are getting Rs. 2000, Rs.
1000, Rs. 600 and Rs. 500 and Rs. 50
of this right what is the harm in de-
priving these people of the right to
stand for elections when they are
getting privy purses?

Shri Nambiar: No harm.

Shri D. C. Sharma: [ do not wan!
to go into the question of the privy
purses.. I know you are getting im-
patient. But I agree with my hon.
friend, Shri Harvani, that it might
have been an act of grace on the
part 'of some Maharajas. It might have
been an act of grace on the part of
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the Maharaja of Bikaner. It
might have been an act of grace on
the part of the Maharaja of Patiala.
I know that. There were some others
also. I say it might have been an
act of grace on the part of some
Rajas and Maharajas to integrate with
the rest of India, but it was also au
act of compulsion in regard to others.
You know to what troubles we were
put.

Therefore, when you stand for con-
stitutional rights, why do you amend
the Constitution everytime? The
Constitution has been amended so
many times. Why do you say that
whatever compensation shall be given
for land taken away from somebody
shall not be justiciable in a court of
aw? What about that?

Therefore, 1 say that our Constitu-
tion is not something which is eternal.
Only our interests are eternal.

Mr. Chairman: I think the hon.
Member had his full say in the begin-
ning. So he should conclude now.

Shri D. C. Sharma: I have to reply
to the debate. What are you saying?

As I was submitting very respect-
fully, only our interests are eternal.
The interests of India are eternal, no-
thing else is. You can change the
Constitution if the interests of India
demand it. We can scrap our agree-
ment if the interests of India demand
it.

Shri Jaganatha Rao: Not by
Bill.

Shri D. C. Sharma: We have done
it so many times. -

Therefore, I say that it is not be-
cause the Minister of Law has stood up
against me that I am unhappy, but my
unhappiness is unbounded today, not
because I have been opposed by some
persons who sit there, but because
members of my own party have dis-
owned me.

Shri Nambiar: Getting ready for
withdrawal!

Shri D. C. Sharma: The Secretary
of my Party also stood up to oppose

'me.

this
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Now Madam, Pandit Jawaharlal
Nehru once said that you should do
the right thing at the right time, and
it you do not do it at the right time,
even a right thing appears wrong. I am
sure I did the right thing, but perhaps
I did not choose the right time for it.
1 should have judged the pulse of the
House much more correctly than I did.

An hon. Member: What dig Moham-
med Bin Tughlak do?

Mr. Chairman: No
now.

Shri D. C. Sharma: Mohammed Bin
Tughlak was a good king.

Since the House has been more or
less not in conformity with my views,
I would seek leave of the House to
withdraw the Bill.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the Bill?

Several Hon. Members: Yes, yes.

Shri Nambiar: No.

Mr. Chairman: Is he pressing it?

interruptions

Shri Nambiar: Pressing it to a voice
vote.

Mr. Chairman: The question. is:

‘“That leave be granted to with-
draw the Bill further to amend the
Representation of the People Act,
1951”.

The motion was adopted.

Shri D. C. Sharma: I am a demo-
crat. After listening to my party
members who have not been sympa-
thetic to me, 1] withdraw the Bill.

The Bill was, by leave, withdrawn.

16.45 hrs.
RE: POLITICAL SUFFERERS AID
BILL

Mr. Chairman: The President has
not recommended the consideration of
the Political Sufferers Aid Bill of Shri
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S. C. Samanta under article 117(3).
Hence, the motion for the considera-
tion of the Bill cannot be allowed to
be moved.

I request Shri Kamath to move his
Bill.

Shri S. C. Samanta (Tamluk): I am
not moving the motion, but let me put
some facts before the House.

Mr. Chairman: When it is not re-
commended at all, how can the hon.
Member put the facts before the
House?

Shri S. C. Samanta: I would request
the Minister to reconsider their deci-
sion.

Mr. Chairman: That is a difierent
thing.

1646 hrs. ..
SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL

Shri Hari Vishnu Kamath (Hoshan-
gabad): Madam Chairman, I beg to
move:

“That the Bill further to amend
the Salaries and Allowances of
Ministers Act, 1952, be taken into
consideration.”

The Bill has been long overdue.

This question started agitating the
minds of the Members of this House,
as well as of other people, not to say
of the vast millions outside, when last
year sometime in March or April,
certain stunning figureg were laid on
the Table of the House by the Minis-
ter of Works, Housing and Rehabili-
tation, Shri Mehr Chand Khanna, with
regard to the paymenis made on ac-
count of the consumption of water and
electricity by each Minister. Subse-
quently, a statement was laid on the
Table of the House giving figures with
regard to the cost incurred in supply-
ing additional furniture to every Min-
ister, whether a member of the Cabi-
net, or a Minister of State, or a Deputy
Minister.
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‘The House is well aware, and so are
you, that the present Cabinet of Min-
isters is, if 1 am not mistaken, if my
memory doeg not betray me, 53 strong
—15 Cabinet Ministers, 16 Ministers of
State and 22 Deputy Ministers. I am
not including Parliamen Secreta.
1es in this, because, I believe, they are
not Members of the Council of Min-
isters. Fifty-three in all. I do not
wish to draw any analogies, far be it
from my mind, but every hon. Mem-
per is aware that it somehow coin-
cides with the number in the usual
pack of cards, 52 plus one joker. I
teave it to the House to go into the
mystery of this matter and judge who
1s what. I leave the matter at that.
They are more than the required
quorum in the House anyway; 51 is the
quorum required, and they are two
more than the quorum required under
the Constitution.

The Act, which I seek to amend,
provides for various things free, and
our Ministers, bred and brought up
and nurtured as they are on the fine
ideals, the inspiring ideals of Mahatma
Gandhi and other teachers who have
gone before, are serving the people
day and night, sleepless nights and
sleepy days, and are making the best
of their bad jobs. I agree, so does
every hon. Member here, that they are
entitled to a modicum, more than a
modicum, of comfort. I am equally
sure they will themselves agree that
they do not want any luxuries; nor do
they want to draw upon the public
exchequer needlessly, and my Bill,
therefore, seeks to serve the purpose.

As the Statement of Objects and
Reasons makes it quite clear, I do
not want to read it because I believe
every hon. Member has got a copy of
the Bill, the figures given by the Min-
ister of Works and Housing, and then
Rehabilitation also, Shri Mehr Chand
Kanna, were revealing. In March
1963, he laid a statement on the Table
of the House which provoked an angry
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rejointer by the Law Minister who
retorted that the CPWD needed a
thorough overhaul and he said that
the statement should not have been
made and figures should not have been
revealed without consultation with
the other colleagues and in any case
payments of his bills should not have
been made without their being brought
to his notice. So did the Minister
without portfolio, earlier Home Minis-
ter, Shri Lal Bahadur Shastri, now the
Prime Minister. Then, there were
certain developments.

Before I go to those developments,
let me make it clear once for all that
the Ministers, maybe deliberately,
maybe unwittingly, have sought to
build, not what has been called by
some socialist thinkers, acquisitive
society but a perquisitive society. So
many perquisites, 1, 2, 3; it may be
more. Tawney, a socialist thinker,
coined the phrase ‘acquisitive society’.
and our Ministers—all glory to them—
have sought to build in the country of
Lokmanya Tilak, Mahayogi Aurobindo,
Swami Vivekananda, Ramakrishna
Pramahamsa, Mahatma Gandhij - and
Netaji Subhash Chandra Bose, with all
the energy at their command, a per-
quisitive society, and many are follow-
ing their illustrious example today.
And we should not blame the others,
if others follow the example set by
them. Ag the Geeta rightly says:

FaErEdfy dE T S

You know it very well, Madam
Chairman, you are a Sanskrit scholar
and you know the Gita; another poet
has said it differently:

A AT AT G T

These are ‘Mahajans’ sitting on the
Treasury Benches. But we want them
to set a better example if they can, and
I am sure they can do it if they have
the will. Times are such today. in this
Emergency, when you are facing a
mortal enemy China with all its em-
battled cohorts on the Himalayan
border. that they should get an exam-
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ple. They ask the people to sacrifice
and to tighten their belts, whatever
they may be, the hackneyed phrases
which I need not reiterate now. It is
time that they set an example.

Now, before I go to other matters,
lest | forget what the nerquisities are
—free fu-niture, free electricity
seme mod fication has been there very
recently but it was free electricity till
then—sumptuary allowance which is
more sumptuous than sumptuary. 1
doubt seriously how many Ministers
have actually spent and utilised the
sumptuary allowance for the purpose
for which it was intended.

Shri Kapur Singh (Ludhiana): They
eat it.

Shri Hari Vishnu Kamath: I may
not say anything of that kind, but I
doubt whether they have utilised it
for the purpose for which it is intend-
ed. There have been reports in the
papers, also reports in the country out-
side and floating in the Capital, that
sumptuary allowances with most Min-
isters and some Governors are like
additional pocket money, more or
less. Here, according to the old Act,
Rs. 500 were provided for every Min-
ister other than the Deputy Minister
—poor deputy ministers, they have not
got this allowance. But the Minister
of State or of the Cabinet gets this
allowance according to the rules fram-
ed by Government. I do not know
what rules they have framed; they
might have been laid on the Table, and
we might have lost sight of them. I
do not know whether it caught your
vigilant eye, Madam Chairman, you
study papers very carefully. The Cen-
tral Government recently issued a
notification which has been reproduced
in a responsible journal called Indian
Finance. It is to the effect that Cabi-
net Ministers to whom a sumptuary
allowance of Rs. 500 per month is
admissible——they must have drawn
it or must be drawing it, but I do not
know how they spend it—were per-
mitted to draw the same with retros-
pective effect, that is, with effect from
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the 12th August, 1952. This, I say in
ali humility, but with all earnestness,
is planned plunder of the public ex-
chequer; it ig nothing short of a plan-
ned plunder of the public exchequer.
If this has been done,—I do not know
how much hag been drawn by those
who are Cabinet Ministers now—it
works out to a lump sum of Rs. 72,000,
with affect from the 12th August, 1952.
This is only one of the items. I am
coming to the other perquisites later
on. It ig a long list of things of which
no Gandhian can be proud, and they
are all well-trained Gandhians, well-
bred Gandhians; at least they take
the name of Mahatma Gandhi often.

Dr. M. S. Aney (Nagpur): Well-
placed Gandhians.

Shri Hari Vishnu Kamath: I accept
the hon. Member’s amendment—also
well-placed Gandhians. Before I pro-
ceed further, I would appeal to them
to consider thoughtfully, give this mat-
ter their earnest attention, and ask
themselves, with their hands on their
hearts whether this is the way that
Gandhiji expected them to do or the
nation expects them to do, this poor
nation, this poor country. The official
figures of the bills on account of elec-
tricity and water alone every month
ranged like this: in one case it was
nearly Rs. 500 a month and in another
case it was Rs. 600 per month. These
relate to electricity and water only.
These have been paid by Government
—I do not know for how many years
—until this came to the notice, the
vigilant eye of Parliament, I notice
Shrimati Lakshmikanthamma; she is
trying to say something—

Shrimati Lakshmikantharama
(Khammam): I wonder whether they
drank all that water.

Shri Hari Vishnu Kamath: I am
coming to that. There is some sort
of telepathic communication! I was
touring last year after these figures
were laid on the Table, and in one
of the remote villages in my consti-
tuency, some illiterate villagers had
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been told, fafrezsi & four fawelt
AR QT o= ai A, g: A1 SR an
AT TwETFUE |

Some of them asked me: “®T

.

fawreft i & 1 gt fawst 3 @9
@’ﬁ'% "

That is to say, do they drink electri-
city. I had to disabuse their minds of
such a wrong notion: electricity can-
not be drunk; it cannot even be seen,
it is not a visible thing except its
effect; and therefore there was no
question of drinking electricity. 1
suppose Shrimati Lakshmikanthamma
will now be convinced that Ministers,
though they are in a different cate-
gory from us, even they cannot drink
electricity; they can drink only water.

Shri Nambiar (Tiruchirapalli):
Not so much!

Shrimati Lakshmikanthamma: Nor
electricity.

Shri Hari Vishnu Kamath: I said
they cannot. I do not know whe-
ther the acousticg are all right in the
House. I said “I suppose she will
be convinced.”

The Bill that I am moving for
consideration seeks to do away with
these perquisites and make the Min-
isters and the Government—the
Finance Minister is here and he
would be happy—give an honest,
straight  account. The Auditor-
General,—not the present one but one
of the former incumbents—is report-
ed to have made a computation which
came in the papers some two years or
so ago that with all these perquisites
and what not—car allowance, electri-
city and water, sumptuary allowance
and furniture—if all these are includ-
ed, the salary of a Cabinet Minister
easily comes to Rs. 6,000, the ex-
penditure incurred on his account by
the Government.

AGRAHAYANA 27, 1886 (SAKA)
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Tnz Ministey of Finance (Shri T. T.
Krishnamachari): Did he calculate it
after 6 O'clock in the evening?

17 hrs.

Shri Hari Vishnu Kamath: I do not
know. I think the Finance Minister
would be more competent to enquire
whether it was at 6 O’clock or at 12
midnight, because he knows the Audi-
tor-General better. I do not know
him so, well. I would request the
Finance Minister to carry out a sear-
ching inquiry, in fact a raid—not a
raid in the real sense of the term—
for further information, an informa-
tional raid. He has conducted very
good raids in the recent past. Let him
raid some of the files and give us the
information. Ws shall be happy to
know how and when the Auditor
General came to this conclusion.

Is the House really of the view
that the Ministers should be allowed
to spend so much on water, electricity
and other things. 1 recall there was a
storm in the House when the figures
were laid on the Table lasi year and
I am sure the same mood persists
today. Now they have restricted the
amount so far as electricity and water
are concerned.

Mr. Chairman: Can he conclude in
a minute or two, or does he want
more time?

Shri Hari Vishnu Kamath: | am
sorry I cannot conclude in a minute
or two. I want some more time.

Mr. Chairman: Then, he can con-

tinue on the next day.

Shri T. T. Krishnamachari: He will
come fortified again with fresh facts.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
December 21, 1964/Agrahayana 30,
1886 (Saka).
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